
eer, Regional Office 
Bas RAJASTHAN STATE POLLUTION CONTROL BOA RD 
WF G. O.-1, Phase-II, RIA Bhiwadi, 

Ph. No. 01493-221435 
No. RPCB/RO/BWD/Gen-412/ 2 QU. Date: 0 8: 0%, 202 

The Registrar General, 

Principal Bench 
National Green Tribunal, Delhi 

Sub:- Compliance Report in Original Application No.11/2020 Action for Community 
Foundation V/s Central Pollution Control Board & Ors. before the NGT, 
Central Zonal Bench, Bhopal. 

Ref: - i. Hon’ble NGT order dated 06/07/2020 

ii. RSPCB, HO letter no.F.10(309)/RSPCB/Legal/NGT/2020/600 dated 
28/10/2020. 

i. This office letter No. RPCB/RO/BWD/Gen-412/2804 dated 02/11/2020 

Sir, 

With reference to above cited subject matter, it is to inform that the compliance report of 
this Hon’ble Tribunal order was submitted vide above referred letter. But inadvertently the 
enclosure with the above referred letter has been wrongly attached pertaining to other original 
application. Therefore, the correct compliance report in the above subject matter is being 

enclosed herewith for consideration of the Hon’ble Tribunal. Further, the undersigned tender 
unconditional apology for the mistake committed. 

Cee, 

—_—— 

(Vivek Goel) 
Regional Officer, 

RSPCB Bhiwadi 
Encl : - As above
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Joint Inspection Report of the Committee in reference to the 
order dated 06.07.2020 passed by Hon'ble National Green 
Tribunal (NGT) Central Bench in the Original Application 
No.11_ of 2020(CZ) “Action for Community Foundation V/s 
Central Pollution Control Board & Ors”:- 

Hon'ble NGT Case OA No. 11/2020 (CZ) order stated that “The 
present application has been filed against the air pollution, water pollution 
and illegal extraction of ground water being caused by respondents no. 5 to 
23. This Tribunal vide order dated 05.03. 2020 directed the applicant to 
amend the original application by way of deletion prayer clause no. 2 and to 
implead the District Magistrate and after amending it, the applicant has 
prayed to issue fresh notice to the respondents and a factual and action 
taken report be called from the authorities concerned. 

Accordingly, we direct the representative of Central Pollution Contro! 
Board and the State Pollution Control Board to submit a factual and action 
taken report with regard to quality of water stagnated into fields of village 
Gadpur, Tehsil Tijara, District Alwar, Rajasthan and its remedial measures. 
The Committee is directed to visit the place and submit the action taken 
report within six weeks. The state PCB will be the nodal agency for 
coordination and logistic support.” 

  

Sr ce 
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As per the Hon'ble National Green Tribunal (NGT) Central Bench vide 

its order dated 6.7.2020 in the matter of Original Application No.11 of 

2020(CZ) Action for Community Foundation V/s Central Pollution Control 

Board & Ors directed representatives of Central Pollution Control Board 

(CPCB) and Rajasthan State Pollution Control Board (RSPCB) to submit a 

factual and action taken report with regard to quality of water stagnated into 

fields of village Gadpur, Tehsil Tijara, District Alwar, Rajasthan and its 

remedial measures. Accordingly Sh. Milind Kumar Nimje, Scientist Ci 

Central Pollution Control Board, Regional Directorate, Bhopal and Sh. Vivek 

Goel, Regional Officer, Rajasthan State Pollution Control Board,Bhiwadi 

visited the site for inspection & sample collection and summarised the 

facts as given below. 

Factual observations made by the team during inspection: 

1. Firstly, the team visited to the site of Village: Gadpur, Tehsil: Tijara, 

Distt: Alwar, Rajasthan as mentioned by the petitioner in the petition. 

The site was located as N-28.174175, E- 76.881323. Photographs and 

Google map showing the village is given at Figure 1. During the 

inspection, no stagnated water was observed by the team at the site. 

However, team observed that RIICO wastewater carrying drain was 

found passing adjacent to the site of Gadpur Village. This RIICO drain 

was found chocked by MSW/Polythene/Sludge and drain was broken 

at some places. Due to chocking and broken drain, the possibilities of 

overflowing of water from the drain on to the site cannot be ruled out. 

  

———————————————— EEE a EE 
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2. The team inspected the upstream of the RIICO drain towards local 

residence called Mustak Market and found drain was chocked due to 

polythene and sludge. The team was also seen some inlet of domestic 

sewer terminating into RIICO drain, which reflects that RIICO drain 

contains mostly domestic sewage. Photographs and Google map 

showing the Mustak market drain is given at Figure 2. 

3. The team has also inspected the Chopanki industrial area and 

periphery of M/s Varun Beverages Ltd., No discharge of waste water 

was observed into RIICO drain and drain was found dry during the 

inspection. Photographs and Google map showing the drainage near 

M/s Varun Beverages Ltd is given at Figure 3. 

4. During 11"&12"August 2020,most of the industries were found non- 
operational due to holiday of Janmashtami festivals re-inspections of 

some units were done on 13" August 2020. During the revisit also it 

was observed that 3 units (M/s. United Breweries Ltd, M/s. Ajanta 

Chemicals Industries and M/s. Rajasthan Antibiotics Ltd) were found 

non- operational, in this regard letters collected from the non- 

operational units is given at Annexure-l. 

5. Samples of treated waste water as outlet of ETPs and source 

emissions samples were collected from industries which were 

operational during the visit. Industries located in Chopanki and Kehrani 

industrial area were recycling the treated wastewater, while industries 

located in Bhiwadi industrial area were partly using the treated 

IR in the matter of OA No. 11/2020 Page 4 
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wastewater and then draining out remaining wastewater after 

treatment into RIICO drain which is connected to CETP Bhiwadi. 

6. The industries listed in Hon’ble NGT order (Respondent no. 5 to 23), 

were visited and information were gathered regarding Consent to 

Operate under Water Act 1974 and Air Act 1981, Authorization under 

Hazardous and Other Waste(Management and Handling Rules), 2016, 

Permission from CGWA for ground water abstraction etc. Inspection 

reports of industries including specific observations and other technical 

information is given at Table 3 to 20. 

7. It is evident from the above factual status, Out of total 19 industries as 

mentioned by the petitioner in the petition (Respondent No. 5 to 23), 

Only 04 industries are located in the Chopanki Industrial Area which 

are in upstream to the RIICO drain passing adjacent to site of Village 

Gadpur. Rajasthan State Pollution control Board (RSPCB) has issued 

Consent to Operate to the industries located in Chopanki industrial 

area by imposing conditions of zero discharge of waste water outside 

the factory premises and keeping close vigilance on the industries for 

not discharging of treated and untreated effluent in to the RIICO drain. 

Two industries are located in Kehrani industrial area which are in 

downstream of the village Gadpur. One industry is located on Bhiwadi 

Alwar Bypass Road near village Jhiwana on converted land and One 

is located in Khushkhera industrial area, both are far away from the 

Chopanki industrial area and also in opposite direction. Rest 11 

industries are located in Bhiwadi Industrial area. 

  

IRin the matter of OA No. 11/2020 7 Page 5
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8. Out of these 11 industries located in Bhiwadi no manufacturing activity 

was observed in one unit namely M/s Jagdamba Chemicals as 

mentioned in the petition (only trading activity in the name of M/s V.K. 

Oil was being carried out in the premises), whereas the industries 

mention in the name of M/s Cortex Technologies and M-Tech are the 

one unit with name as M/s Castex Technologies. All the mentioned 

industries located in Bhiwadi Industrial area are connected to CETP 

Bhiwadi. For treatment of effluent generated from RIICO Industrial 

Area Bhiwadi (Phase- | to V) CETP of capacity 9 MLD has been 

constructed which is operated and maintained by Bhiwadi Jal 

Pradushan Nivaran Association (which is constituted by member 

industries). The CETP Bhiwadi has also installed online continuous 

effluent monitoring system (OCEMS) and connected to the servers of 

RSPCB &CPCB. During Inspection CETP was found operational and 

sample of treated wastewater from outlet of CETP were collected and 

were found confirmative to the imposed standards. Copy of Analysis 

Report is enclosed at Annexure-ll. 

9. During the visits of Chopanki, Kehrani, Bhiwadi and Khushkhera 

industrial areas, Samples from nine industries and one from CETP 

Bhiwadi, were collected. Out of 09 samples, 07 were taken from water 

polluting industries (M/s. Varun Beverages Ltd, M/s. Kusum Health 

Care. Pvt. Ltd, M/s. Pine Laminates Pvt Ltd.. M/s. SRF Ltd, M/s 

Maharaja Agro Foods Pvt. Ltd, M/s Anshul Strips Pvt. Ltd. and M/s 

Jyotika Strips Pvt. Ltd) and 02 from predominantly air polluting 

industries. (M/s. Shree Cement Ltd and M/s Castex Technologies 
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10. 

11. 

12. 

13. 

  

Ltd.).The detailed laboratory analysis reports are enclosed at 

Annexure-lll. 

It was observed that except 2 predominantly air polluting units, all 

other water polluting units are having ETPs. 

Out of 17 industries, 06 industries are having STPs for treating the 

sewage and treated domestic wastewater has been reused in their 

premises in gardening and horticulture purpose. There was no 

domestic effluent found discharging from the industrial premises. The 

remaining 11 industries found disposing their sewage through septic 

tank followed by soak pit. 

Except one unit (In which only trading activity is being carried out) all 

the industries are having valid consents under water and air acts 

issued by RSPCB. 

10 units are having valid HW Authorisation, 02 units applied for 

renewal, 01 unit applied freshly and not required for 04 units. It was 

informed that the wastes are being disposed to TSDF Udaipur for 

landfill, incinerable wastes are being sent to M/s Continental 

Petroleum, Behror for incineration and other recyclable wastes are 

selling to authorised HW recyclers as per the authorisation conditions. 

Stainless steel rolling mills are treating their Spent Acid at the common 

Spent Acid Neutralisation Facility (SANF), which is having 100KLD 

capacity and located in the premises of CETP. 
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14. Out of 17 units, 06 units had applied for renewal, not applicable for 02 

units and remaining 09 units have applied freshly for NOC to CGWA. 

15. 08 industries have installed OCEMS for effluent and emissions 

monitoring and connected to RSPCB & CPCB servers and it is not 

applicable for the remaining units to install OCEMS therefore they 

have not installed. 

Recommendations: 

To mitigate the problems following measures may be taken: 

e RIICO Bhiwadi may be directed to repair and clean the drain on 

regular interval to avoid the flow of wastewater in to the fields of 

village Gadpur. 

e LSG may be directed to make an action plan for installation of 

STP to cater the domestic wastewater of Chopanki as well as 

surrounding villages. 

e RIICO Bhiwadi may be directed to expedite the execution of 

installation of separate CETP in industrial area Kehrani to cater 

the wastewater from the industrial areas Chopanki and Kehrani 

for which an SPV in the name of Kehrani Green Treaters has 

already been formed by the member units. 

  

IR in the matter of OA No. 11/2020 Page 8

11



e The air polluting units should ensure to install adequate Air 

Pollution Control Devices to control air pollution as well as 

expedite the process of converting from coal/ biomass/ fire wood 

to CNG to reduce the air pollution. 

e The units may be directed to ensure seeking the permission from 

CGWA at the earliest. 

e The units which are operating without valid consents and 

authorisations may be directed to obtain the consents and 

authorisation from RSPCB. 

o\. \ 

(Vivek Goel) ((Milind Kumar Nimj 
Regional! Officer Scientist 'C’ 
RSPCEB, Bhiwadi CPCB, Regional Directorate, 

extra siftresrtt, Bhopal 
ZAMAN THA MGT FAMAM ATG, 

areas) Milind Nimje 
Scientist-C 

Regional Directorate 
Central Pollution Control! Board 

Bnopal (M.P.) 

SE 
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Industry Specific technical details and observations are as 

Table 3: Inspection Report of 

given below 

M/s. Varun Beverages Ltd. Plot no. SP-290-292, RICO Industrial Area, Ms 
Chopanki,Bhiwadi-301019 Tehsil-Tijara, Distt.-Alwar, Rajasthan 

Date of inspection: 11.08.2020 
  

  

  

  

  

  

  

  

  

    
  

  

        

S. No. Particulars Details of Particulars 
1. | Name of industry M/s. Varun Beverages Ltd. | 

| | 
2. | GPS Location N- 28.148983 

E- 76.882658 

3. | Year of commissioning 2004 | 

4. | Type of industry Soft Drinks Producing Unit 

5. | Product & Capacity Soft Drinks@ 300 KLD : 

6. | Operational status Operational 

7, | CTO status Valid, upto3 1-03-2024.Copy is enclosed as Annexure-l. | 

8. | HW status HW authorization is expired on31-05-2020 and industry has 
applied for renewal of the same. Copy is enclosed as 
Annexure-2, 

9. | Type of HW and Qty. & ¢ Spent Oil- 3 Kg/Day- Sales to registered recyclers, 
Disposal e Wastes/ Residues Containing Oil- 4 Kg/day Incineration at 

M/s Continental Petroleum, Behror. 

Membership certificate and last one year disposal details is 
enclosed at Annexure-3. 

10. | CGWA Status e Earlier NOC was issued vide CGWB letter dated 8.4.2016. 
e Industry has applied for renewal of NOC vide their | 

application dated 02-04-2019 to CGWA. Copy enclosed as 
Annexure-4, 

11. | Source of Air Emission 1. Boiler (01No)-6 Ton (Biomass Briquette Fired) —_ 
2. Boiler (01No)- 4 Ton (HSD Fired) os fl 

12. | Air Pollution Control 1. Cyclone, Bag Filter and 35m height stack provided to | 
  

IR in the matter of OA No. 11/2020 
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| Devices control air pollution. 

2. Unit had provided30m stack with Boiler. 

Online continuous emission monitoring system installed at 

both the stacks and connected to RSPCB web server. 
  

  
  

13, | wastewater generation e Trade Effluent- 140KLD, 

e Domestic effluent- 53KLD 

    14, | Water Pollution Control e Trade effluent- 700 KLD capacity ETP was in operation 

Devices during visit. Some portion of ETP treated wastewater is   further treated by 3 stage RO and recycled in process and 

remaining portion is used in plantation and horticulture. 

e Domestic effluent - the domestic sewage has been treated 

through Septic Tank & Soak pit. 

  

15, | Effluent analysis results 

    

        

    

| Description _ |pH _—S«(T TSS_-—-{ COD | BOD | 
_Consent Limit | 5.5.-9.0 | 100 | 250 | 30 
Analyzed sample value | 8. 6 22 70 =| 27         

e All values are in mg/l except pH. All the monitored values 

are within the limits given in the consent.   
  

16. | OCEMS status Industry had installed OCEMS for emission monitoring and 

connected to CPCB and RSPCB server. During the visit taken a 

print out of the readings and the same is enclosed at Amnexure- 

  

  

  

5. 

| 17. | Aerial distance from 2.80 km 
___, industry to Gadpur village i 

18. | CETP Membership No 

19. | Remark A soft drink /cold drinks producing unit and sample taken from 

ETP outlet. Treated water is being used in RIICO garden near 

to the unit. The area of garden is 35000 Sq.m. No discharge of 
waste water was observed in RICO drain from the premises. 

        
    —_————— 

ia rl : 

(Vivek Goel) (Milind Kumar’ Nimje 
Regional Officer, Scientist 'C' 

CB, Bhiwadi CPCB, Regional Directorate, dar sitar, i 
TRA zee Naum raat Hvgcr; o 

Fravg (areraz) naling Nimje 
      
IR in the matter of OA No. 11/2020 7 a : : Region i Orectcrseee: 15 
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M/s. Varun Brewerage Pvt. Ltd.PlotNo. SP-290-292 Phase-VII, RIICO Industrial 
Area, Chopanki, Bhiwadi-301019 
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    ETP Out let treated final discharge to Gardening for reused of M/s. Varun Breverage. 
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a Rajasthan State Pollution Control Board 
—halesthn — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Sasa Phone: 0141-5159600,5159695 Fax: 0141-5159697 a 

Head Office (MUID ) 

  

Registered 

FileNo : F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141 

OrderNo: 2019-2020/MUID/5253 
Date: 04/12/2019 

Unit Id : 22826 

  

SP-290-292, RIICO Industrial Area, Phase-VII, 

Chopanki,Bhiwadi, Tehsil:Alwar 

  

     
District:Alwar 

Sub: Consent to Operate 

Ref: 

Sir, 

   I 25/26 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under section 21(4) of Air (Prevention & Cont 9) of Pollution) Act, 1981, , 

ignature Not Veritie 
Your application for Consent to Operate dated 19geeaes asullsequent correspondence. 

GIST 
Reason: SeWAu 

Location: J 

  

   

Consent to Operate under the provisions of section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Varun Beverages Limited plant situated at S$P-290-292, RIICO Industrial Area, 
Phase-VIl, Chopanki Bhiwadi Bhiwadi Tehsil:Alwar  District:Alwar 

the following conditions:- 

, Rajasthan, subject to 

   1 That this Consent to Operate is valid for a period from 30/04/201 

  

2 That this Consent is granted for manufacturing / producing following products / by 
products or carrying out the following activities or operation/processes or providing 

following services with capacities given below. 

  

Particular Type Quantity with Unit 
  

SOFT DRINKS By Product 300.00 KLD           

3 That this consent to operate is for existing plant, process & capacity and separate consent 
to establish/operate is required to be taken for any addition / modification / alteration in 

process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 
effluent shall be as under: 

Page 1 of 7 
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Head Office (MUID ) 

Rajasthan State Pollution Control Board 
—m 

  

  

  

  

  

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
eee 
Sh aa Phone: 0141-5159600,5159695 Fax: 0141-5159697 

QU 
Registered 

FileNo :  F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141 

OrderNo: 2019-2020/MUID/5253 
Date: 04/12/2019 

Unit Id : 22826 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 

generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 53,000 NIL 53,000 

On land for Plantation/ 

Horticulture inside the factory 

premises 

Trade Effluent 140.000 NIL 140.000 

On Land For 

Plantation/Horticulture/Other 

uses           
  

5 That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under: 
  

Sources of Air Emmissions Pollution Control Prescribed 

Measures 
  

Parameter Standard 

  

BOILER BRIQUETTE FIRED( ACOUSTIC ENCLOSURE 

6TON) , ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , AIR PRE 

HEATER DUST 

COLLECTOR , Bag Filter 

, Cyclone, Dust 

Collector 

Particulate 800 mg/Nm3 

Matter 
            
BOILER HSD FIRED( 4TON) ACOUSTIC ENCLOSURE 

, ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT 

Page 2 of 7 

Signature Not Verified 
Digitally signéd by Sgtyapal Singh 
Date: 2019.12.04 76:09:10 IST 
Reason: SelfAttested 
Location:  
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Head Office (MUID ) 

Rajasthan State Pollution Control Board 

  

  

aha 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Saw Phone: 0141-5159600,5159695 Fax: 0141-5159697 
ag 

Registered 

FileNo : F(MUID)/Alwar(Alwar) /6(1)/2011-2012/3138-3141 

OrderNo: 2019-2020/MUID/5253 
Date: 04/12/2019 

Unit Id; 22826 

Particulate 800 mg/Nm3 

Matter 

DG SET(1 NOS)( 500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEs iets 
HEIGH DS? Sotaienea |S" 

Location: in) 

DG SET(3 NOS)( 1000KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT 

NOx (as NO2) 710 

(at 15% 02) 

day basis in 

ppmv 
NMHC (as C) 100 mg/Nm3 
(at 15% 02) 

PM (at 15% 75 me/Nm3 

02) 

CO (at 15% 150 mg/Nm3 

02)             

6 That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the  Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under. 

Page 3 of 7 
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Head Office (MUID ) 

    

=n Rajasthan State Pollution Control Board ee 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 Wey Phone: 0141-5159600,5159695 Fax: 0141-5159697 

Registered 
FileNo ; F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141 Order No; 2019-2020/MUID/5253 

Date: 04/12/2019 
Unit Id: 22826 

  

    

  

  

    

      

[ Parameters 
Standards 

Total Suspended Solids 
Not to exceed 100 mg/l 

pH Value 
Between 5.5 to 9.0 

Oil and Grease 
Not to exceed 10 me/] 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/I 
Chemical Oxygen Demand 

Not to exceed 250 mg/l     
    7 That the trade effluent shall be treated before disposal so as to conform to the standards prescribed under the Environment (Protection) Act-1986 for disposal Into Inland Surface Water . The main Parameters for regular monitoring shall be as under 

  

    

  

  

  

    

— 

Parameters 
Standards 

Total Suspended Solids 
Not to exceed 100 mg/l 

PH Value 
Between 5.5 to 9,0 

Oil and Grease 
Not to exceed 10 mg/] 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/! 
Chemical Oxygen Demand 

Not to exceed 250 mg/l] 
      8 That the industry shall obtain all necessary permission from concern authorities (RICO) and district administration Alwar for operation of the plant, 9 That the industry shal] Operate and maintain the ETP of 700 KLD properly to treat the trade effluent (140 KLD) and the domestic waste water (53 KLD) to achieve the standards prescribed under the Environment Protection Act 1986, 10 That the unit shall not extract the ground water without prior permission of competent authority i.e. CGWA (Central Ground Water Authority). 11 That the hazardous waste generated from the process will be stored under the covered shed & will be disposed of as per the provisions of the Hazardous and other Waste (Management and Transboundary Movement ) Rules, 2016, 12 That the industry — shall comply with provision of Hazardous and _ other Waste (Management & Transboundary Movement) Rules 2016. 

Page 4 of 7 

Signature Not Verified 
Digitally signe by § lyapal Singh Date; 2019.12.04 4609-10 IST 
Reason: SelfAttesfed 
Location: |  
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Head Office (MUID ) 

= Rajasthan State Pollution Control Board 
——t 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Saaz Phone: 0141-5159600,5159695 Fax: 0141-5159697 
See 

File No 

Registered 

F(MUID) /Alwar(Alwar)/6(1)/2011-2012/3138-3141 
OrderNo: 2019-2020/MUID/5253 

Unit Id 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

Date: 04/12/2019 
> = =22826 

That the industry shall comply with the standards as prescribed vide MOEF 
notification no. GSR 826(E) dated 16th November, 2009 with respect to National 
Ambient Air Quality. 

That the unit shall dispose the sludge of ETP in scientific manner. 

That the industry shall ensure compliance of ambient air quality standard in 
respect of noise as prescribed under Environment (Protection) Act & Rules made 

Signature Not Varified 
therein. Digitally sipn&O by Sgyapal Singh 

: Dale: 2018.12.08 400: 10 IST ’ That the total water consumption Hog sth “project shall not exceed 495 KLD without 
prior permission of the Board and permission from CGWA. 
That the industry shall operate and maintain RO plant (200KLD capacity) and 
dispose RO reject in scientific manner 

That the entire treated trade effluent and domestic waste water shall be utilized 
within premises for horticulture/plantation etc and at RIHCO owned park and zero 
discharge status shall be maintained outside the premises. 
That the water flow meters shall be provided at all suitable points to measure 
quantity of daily ground water abstraction, water consumption, trade effluent & 
domestic waste water generation, trade effluent & domestic waste water treated 
and treated waste water recycled and utilized for plantation/gardening purposes. 
Daily record of the same shall be maintained and to be submitted to the Board 
That this consent to operate is being issued for the investment upto Rs. 163.06 cr. 

That the industry shall provide acoustic enclosure and adequate stack height with 
four. D.G.Sets of 3x1000 KVA and 1x500 KVA. 

That the industry shall also provide adequate air pollution control measures and 
adequate stack height with Boiler 1x6 TPH and 1x4 TPH Boiler capacity. 
That the industry shall ensure proper utilization and reuse of trade effluent 
&doinestic waste water after adequate treatment for gainful purposes, 
That the industry shall install and maintain adequate infrastructure facilities for 
stack monitoring to know the concentration of pollutant emitted in the atmosphere 
with Boiler 1x6 TPH, 1x4 TPH and DG sets 3x1000 KVA. 
That the industry shall submit Environmental Statement regularly to Board. 

That the industry shall obtain Environmental Clearance from competent authority 
under EIA Notification dated 14.9.2006 for any such activity which attracts 
Environmental Clearance under EIA Notification dated 14.9.2006. 
That this consent to operate shall be subject to compliance of any direction or 
order passed by Court of Law in the matter. 

Page 5 of 7 
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29 

30 

Head Office (MUID ) 

Rajasthan State Pollution Control Board 

SS 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Swany 
Phone: 0141-5159600,515

9695 Fax: 0141-5159697
 

QU 
Registered 

File No F(MUID)/Alwar(Alwar
) /6(1)/2011-2012/5 

138-3141 

Order No: 2019-2020/MUID/5253 Date: 04/12/2019 

Unit Id : 22826 

28 That the industry shall provide the Oil & Grease trap in good condition, Se that oil 

& grease coming with waste water from activities etc in the unit will retained in the 

trap. 

That the unit shall follow conditions circulated by CPCB vide order 

CPCB/IPC-VI/CEPI
/NGT/2019 dated 25.10.2019 and this office letter no. 

F14(99-Corres)/RSPC
B/Plg/2245-2281 dated 31.10.2019 in respect to areas under 

CEPI, ie. 

i. The unit shall comply stringent stack emission levels as and when _ State 

Board/CPCB prescribe
d. 

ii, Unit shall provide green belt of 40 % of the plot area, using concept of the social 

forestry and development of green belt outside project premises in adjacent areas 

wherever adequate land is not available within the industrial premises 

iii, That all the industrial effluent will have to be treated and re-recycled in the 

process by establishing Zero Liquid Discharge (ZLD) plant along with arrangements 

for scientific management
 of the RO rejects. 

iv. That the unit shall use cleaner fuels and shall avoid Pet Coke/Furnace Oil
/LSHS. 

y. That the industry shall install adequately designed rain water _ harvesting 

structure for prevention and recharge of ground water in and around the area and 

shall submit detailed water harvesting plan. 

vi. Unit shall install and commission Continuous Emission Monitoring System- 

CEMS (as per CPCB guidelines for relevant parameters) which shall be connected 

with RPCB/CPCB server (In case of large medium red category industries ) 

vii. In case of Large and Medium Red category industries, the unit shall install 

system for continuous monitoring of effluent quality / quantity as per CPCB 

guidelines for relevant parameters and shall be connected {o RPCB and CPCB 

servers. In case of ZLD units, PTZ camera will installed at the effluent outlet. 

viii, In case the domestic waste water generation in the industry is more than 10 

KLD, the industry shall install separate Sewage Treatment Plant (STP) of adequate 

capacity and treated sewage shall be reused/recycled to the maximum extent. 

That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act. 

Page 6 of 7 

Signature No Verified 

Digitally sign by S tyapal Singh 

Date: 2019.12.04 ‘O940 IST 

Reason: SelfAlt ed 

Location:  
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Head Office (MUID } 

Rajasthan State Pollution Control Board 
-—lisisaihan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Sa Nyc ita eal” Phone: 0141-5159600,5159695 Fax: 0141-5159697 

Registered 

FileNo : F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141 
OrderNo: 2019-2020/MUID/5253 

Date: 04/12/2019 
Unit Id ; 22826 

31 That the grant of this Consent to Operate is issued from the environmental angle only, 
and does net :bsolve the project proponent from’’ the other statutory obligations 
prescribed under any other law or any other instrument in force. The sole and complete 
responsibility to comply with the conditions laid Gown in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent. 

32 That the grant of this Consent to Operate shall not, in any way, adversely affect or 
jeopardize the legal proceeding, if “alanameea ane the past or that could be instituted 

by & 

againt you by the State Board for vighatioy es “thet provisions of the Act or the Rules made 
thereunder. 

Location: Er] 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time te time , be specified, by the State. Board under the provisions of the aforesaid: Act(s). 

Please note that, ‘new compliance of any of ‘the above stated conditions would tantamount to 
revocation of Consent to Operate and project proponent / occupier shall be tiabie for legal 

action under the relevant provisions of the said Act(s). 

This bears the approval of the competent authority. 

Yours Sincerely 

Group Inchargze[ MUID J} 

(A); Copy To:- 

1 P.S, to Chairs srson, RSPCB, Jaipur. 

2 Regional Officer, Regional Office, Rajasthan State Pollution Contral Board, Bhiwadi to ensure 

compliance of CTO conditions. 

3 Master Eile. 

Group Incharge[ MUID ] 
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— RAJASTHAN STATE POLLUTi0!: CONTROL BOARD | 

4, Institutional Area, Jhalana Doong:ri, Jaipur-302 004 

See : - : cs Sew Phone: 0141-5159600,5159695Fax: 0141-5159697 

ae 

Registered 

FileNo: F(HSW)/Alwar(Tijara)/2685(1)/2016-2017/2506-2508 Date: 27/05/2016 

Unit Id : 2831 

      

/s Varun Beverages Limited Unit-IV 
Plot No. SP-290-2 

LIC ay AAS 
     

    

92, Chopanki , Bhiwadi Phase VII Tehsil: Tizara 
District:Alwar 

  

  

  

  

                

Sub:- Authorization for operating a facility for Collection, Disposal, Generation, Reception, 

Storage of Hazardous Wastes Under Hazardous Waste (Management, Handling and 

Transboundary Movement) Rules, 2008. 

Ref:- Your application dated : 29/12/2015 received on 29/12/2015 and subsequent corresponde 

Sir 

1 Number of authorization RPCB/HWM/2016-2017/HSW/HSW/177, 

2 Director of M/s Varun’ Beverages Limited Unit-IV is hereby granted an 

authorization under Rule 5(4) of Hazardous Waste (Management, Handling and 

Transboundary Movement) Rules, 2008 made’ under the Environment 

(Protection) Act, 1986to operate a facility for Collection, Disposal, Generation, 

Reception, Storage of Hazardous waste on the premises situated at Plot No. 

SP-290-292, Chopanki, RIICO INDUSTRIAL AREA, Bhiwadi Phase VII District: Alwar. 

3 The authorization is granted for the Collection, Disposal, Generation, Reception, Storage 

of hazardous waste of following categories in the premises of the industry only. 

SNo Type of Category Quantity/ Hazardous Waste 

Hazardous waste Sch Code Unit Disposal Practice 

1 | Used / spent oil 3.00 Sold To registered 

h yet KGPERDAY __|Fecycler 
2 |Wastes/residues containing 4.00 Incineration at M/s 

oil I 5.2 KG PER DAY Continental 

Petroleum Behror 

District Alwar 

4 The authorization shall be in force for period from 01/06/2015 to 31/05/2020 . 

5 That this authorization shall ceased to be valid & shall be liable to be revoked 

Page 1 of 3 Date, 2016 

without any furthor notice in case of refusal/expiry of consent to operate under 

the provisions of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and Control of Pollution)Act,1981 by the State Board. , 

Signature Nol 
Verifia 

  

      
   

  

Digi sigty 
RAKESH 

1507 
5. A 

a)
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— RAJASTHAN STATE POLLUTION CONTROL BOARD 

  

Reiasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

ee . 7 ’ - Sesion Phone: 0141-5159600,5159695Fax: 0141-5159697 

‘Sy 
Registered 

File No: F(HSW)/Alwar(Tijara)/2685(1)/2016-2017/2506-2508 Date: 27/05/2016 

Unit Id : 2831 

6 

10 

11 

12 

13 

14 

15 

That no other recycling/re-processing of the hazardous waste covered under 

schedule IV shall be carried without prior valid registration with Competent 

Authority as recycler/re-processor of hazardous waste under the rule 8of the 

HW (M.H and TM) Rules, 2008. 

That no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior valid approval 

of Central Pollution Control Board under the rule 11of the HW (MH 

andTM)Rules, 2008. 

That in case of any expansion or change in process or product or change in 

mode/practice of disposal of hazardous waste or its quantity, industry shall 

obtain fresh authorization. 

That the industry shall submit the membership of common incinerator within 

one month. 

The authorization is subject to the conditions stated at Annexure “A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986. 

The unit has to display and maintain the data online outside the factory main gate in Hindi 

& English both on a 6’X 4’ display board in the manner & format prescribed at Annexure 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

That the annual reports/returns in the form prescribed under the Rules shall be 

submitted to the Board by 30th June of every year and records of hazardous waste 

Generation, handling & management shall be maintained according to the provisions of 

the Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008 

and shown & submitted to the Board as and when asked for. 

The hazardous waste should not be stored for a period beyond 90 days, failing which the 

authorization shall deemed to be revoked. 

It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly 

in accordance with the Hazardous Waste (Management, Handling and Transboundary 

Movement) Rules, 2008. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

authorization. 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste. 

Signature Not 
Vorified 

Page 2 of 3 Bate 201 (21 
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—> RAJASTHAN STATE POLLUTION CONTROL BOARD 

    

Ralasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

A P : 0141-51 5159695Fax: 0141- 5969 
Sea hone: 0 5159600,5159695Fax: 0 51 7 

ea E” 
Registered 

File No: F(HSW)/Alwar(Tijara)/2685(1)/2
016-2017/2506-2508 

Date: 27/05/2016 

Unit Id: 2831 

16 That Authorization is issued under the provisions of Hazardous Waste 

(Management Handling and Transboundary Movement) Rules, 2008from the 

environmental angle only, and does not absolve the project proponent from the 

other statutory obligations prescribed under any other law or any other 

instrument in _ force. The sole and complete responsibility, to comply with 

conditions laid down in all other for the time-being in force,rests with the 

industry/unit/project proponent. 
. 

17. That this Authorization shall not, in any way, adversely affect or jeopardize the legal 

proceeding, if any, instituted in the past or that could be instituted againt you by the 

State Board for violation of the provisions of the Act or the Rules made thereunder. 

This bears the approval of the competent authority. 

Yours Sincerely 

Group Incharge 

Copy To:- 

1 Regional Officer, Regional Office, Rajasthan State Pollution Control BoardAlwar-to 

ensure the complaince of the conditions under the provisions 

HazardousWaste(Management Han
dling & Transboundary Movement) Rules 2008 

2 Master File SWMC Cell, RPCB, Jaipur 

Group Incharge 

Sianature Nol 
eof 

iL signegby Digi 
RAKESH TA 

Page 3 of 3 

Date 2016fs.27 
1160 arros 40 
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UDAIPUR CHAMBER OF COMMERCE & INDUSTRY 

SOUT UT ATH HIG We Svs 
(An Apex Body of Trade, Industry, Mining, Education & Tourism of Southern Rajasthan! 

UCCI/HWMF-930/2017-18 *O4 10" April, 201 

The Member Secretary, 
Rajasthan Pollution Contro! Board, 
4, Institutional Area, 

Jhalana Doongri, 

JAIPUR 

Sub: Intended member of Hazardous Waste Treatment Facility at Udaipur, 

       

  

Dear Sir, 

fs This is in continuation to our earlier letter No. UCCI/HWMF--929/201 617/146 dated 30" March 2017 

We are to inform you M/s Varun Beverages Limite ot } -290-292, RICO Industrial Area, 
Chopanki, Bhiwadi Phase VII, Tehsil : Tizara, District : Alwar - 301019 (Rajasthan) have conipleted 
the necessary formalities to become a member of common Hazardous Waste Treatment Facility being 

setup at Udaipur. 

Since, M/s Varun Beverages Limited, Plot No.SP-290-292, RI[CO Industrial Area, Chopanki. Bhiwadi 
Phase VU, Tehsil : Tizara, District : Alwar - 301019 (Rajasthan) has been already granted Authorization 
for operating a facility for Collection, Disposal, Generation, Reception. Storage of Hazardous Wastes 

Under Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008, we are 
advising M/s Rajasthan Waste Management Pvt. Ltd., to get in touch with them for collection and 
transportation of their waste. 

Thanking you, 

Yours faithfu ply, 
For Cs) hamber of Commerce & Industry 

on 
K.S. Mogra 
Chairman 
H.W.M. Project 

Copy to: 1. The Regional Officer, RSPCB, Alwar 

=>» 2. M/s Varun Beverages Limited, Plot No.SP-290-292, RIICO te Area, Chopanki. Bhiwadh 

Phase VII, Tehsil : Tizara, District : Alwar - 301019 (Rajasthan) - Your registration New O48 

and you may please quote this number while communicating with us in future. We also enclose 
the copies of our Circulars for your information. 

3. M/s Rajasthan Waste Management Project Pvt. Ltd. Udaipur. Ihe category ol wastes 
generated by the party is Chemical sludge from waste water treatment, which will be 
acceptable to our site at Udaipur. Category of waste as per Schedule | of Ilazardous and Other 
Wastes (Management and Transboundary Movement) Rules, 2016 is 35.3 and quantity of 
waste is 1.50 MT per Annum. 

Encl.; 1) Circular No.UCCI/HWM/2016-17/55 dated 22.07.2016 

2) Circular No. UCCVHWM/2016-17/55A dated 22.07.2016 

DET CHAMBER BIIAWAN, MEWAR INDUSTRIAL AREA, MADR, UDAIPUR 13008 Ray 
TEL. : (0294) 2491060-61, FAX : (0294) 2492212, Website > www uicetudaipur cop:
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_ RAJASTHAN WASTE MANAGEMENT PROJECT pa on he ees Division of M/s. -RAMKY Enviro Engineers Ltd.) a Office : Line No, a) a 52, Jaystivee: Colony 
b: pn 

ata Snake Uda: Raj) 

  

Seek ‘or establishment: » gah 

  
TWA 

a iis maar =7he
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Table 4: Inspection Report of 

M/s. Kusum Health Care. Pvt. Ltd.SP-289A, RITCO Industrial Area, 
Chopanki, Bhiwadi-301019, Tehsil-Tijara, Distt.- Alwar, Rajasthan 

Date of visit: I]. 08.2020 
  

  

  

  

  

  

  

  

  

  

  

  

  

  

    Devices and the treated effluent has been used in Plantation and 

S. No. Particulars Details of Particulars 
1. | Name of industry M/s. Kusum Health Care. Pvt. Ltd 

| 
2. | GPS Location N- 28.148426 | 

E- 76.885 184 
| 

3. | Year of Commissioning 2007 | 

- aa | 
4. | Type of industry API formulation unit | 

5. | Product & Capacity Capsule@ 36 Million/Annum, - “| 
Ointment@ 630 TPA, | 
Tablets@ 210 Million/Annum a 

6. | Operational status of the Operational 
industry during visit 

7. | CTO status Valid, upto 31-08-2027. Copy is enclosed as Annexure-1, | 

— 
8. | HW status Valid, upto 31-07-2023. Copy is enclosed as Annexure-2. | 

9. | Type of HW and Qty. & ° Off Specification Products- 8 MTPA- CTDF Udaipur. | 
Disposal * Date Expired products- 1.2 MTPA-CTDF Udaipur. _| 

e Chemical Sludge- 10 MTA- CTDF Udaipur, | 

e Residues Containing Oil- 25 KG/Annum- CTDF | 
Udaipur. 

Copy of TSDF membership and last one vear disposal 
details enclosed at Annexure-3. | 

10.| CGWA Status Applied to CGWA on 18.04.2019 and the copy ol | 
application is enclosed at Annexure-4, 

11.| Air Emission sources ° Baby Boiler (01 Nos.) - 850 Kg/HR (HSD Fired). — 
e Baby Boiler (02Nos.) - 600 Ke/HR Each (HSD Fired) 

12.| Air Pollution Control e¢ 30 mtrs high common stack for both the boilers. 7] 
Devices | 

13.| Wastewater generation e Trade Effluent- 24 KLD | 
e Domestic Sewage- 4 KLD | 

14.| Water Pollution Control e Trade Effluent- 60KLD capacity ETP was in operation | 

|     Horticulture purpose, 

e Domestic Sewage- the domestic sewage has been | 
  

  

IRin the matter of OA No. 11/2020 
  

Page 16
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ee | treated through Septic Tank & Soak pit. 

| 15.| ETP outlet samples analysis Description pH TSS_| COD | BOD 
results Consent Limit 5.5,—9.0 | 100 | 250__| 100 

Analyzed sample value | 7.58 40 |170 | 50 

e All values are in mg/l except pH. All the monitored 
values are within the limits. 

16.| Aerial distance from 2.93 km 
industry to Gadpur village 

17., OCEMS status Not Applicable 

18.) CETP Membership No 

| 19.| Remark — | An APY unit and sample taken from ETP outlet. No | 
| discharge of waste water was observed outside the premises. |     
Yi a ~p 
(Vivek Goel) (Milind Kumar Ni 

Regional Officer, Scientist 'C’ 
RSPCB, Bhiwadi CPCB, Regional Directorate, 

afta afer, Bhopal 
TARA Tse ENA FeV HUET, Milind Nimje 

favs (areqaz) Scientist-C 
Regional Director’ 

Central Pollution ¢ 
c 

Milind Nimie 
Scientist-C 

Regional Directorate 
Central Pollution Control Board 

Bhopal (M.P.) 

en ee ee ee ere ee eee ee Te ———————————EEE 

IR in the matter of OA No. 11/2020 Page 17
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M/s. Kusum Health Care. SP-289,Chopanki, RIICO Industrial area, Bhiwadi 

      

  

  

  HW information board at Main Gate of M/s. Kusum Health Care Pvt. Ltd, Chopanki 

aa 
  

  

" 

  
  ETP Out Let treated effluent sample collected from M/s. Kusum Health Care Pvt. Ltd. Chopanki 
treated used for gardening      
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ah Kusum Healthcare Pot. Lid. Factory: SP 289(A), RIICO Indl. Area, Chopanki, Bhiwadi, Distt, Alwar, Rajasthan (India), Ph.: +91-1493.2989232 /33 /34 [35 

nt 
E-mail: kusumhealth@kusumhealthcare,com, Website: www.kusu mhealtheare,com CIN No. : U659 

KHPL/EHS/2020-21/009 0. : U65 29DL1997P 7, C085780 | Date: 14.08.2018 

To, 

The Regional Officer 

Rajasthan Pollution Control Board 
Bhiwadi, Rajasthan 

  

Subject: - Submission of documents with references {0 your officials visit with CPCB, New Delhi 
Team on | 1.08.2020 

Dear Sir, 

With references to above mentioned subject matter we are enclosing documents as below: - I. Consen 
2. Hazardous Waste Authorization - Copy of the authorization is attached as Annexure <I. 

CGWB Application — Application copy of CGWB for correct production capacity. Kindly 
consider and correct: Annexu re-Ill, » Water Balance — Water Balance of factory is attached as Annexure — [V, ETP Flow diagram — Flow diagram of ETP is attached as Annexure — Vy. 

N
A
M
 A
 

Thanking You 

For Kusum Healthcare Pvt, Ltd. 

Authorized Signatory 

  Regd. Off.: D-158 A, Okhla Industrial Area, Phase-I, N ew Dethi-110020 Ph. +91-11-41005147, 40514919, 41010571, Fax : +91-11-40527575 

  

ok 

: 4935, CEM 20842 

eed 
152008, 180 14001:2004 Certited Company Certificate: QEC24935, 

t ao wt = WHO GMP Approved Plant 1SO 900 1 

Scanned with CamScanner

36



Rajasthan State Pollution Control Board 

4, Institutional Ar
ea Jhalana Doongari, jaipur-302 004 

Phone: 141-51 59600 Fax: 0141-5159
697 

     

  

Cr 

ae” Registered 

FileNo : sqreety Abwar(T
H}ara}/669(1

)/2010°2021/
6380-025° 

; 2018-2019/CD 
6283 

ose 
jepiee 

Date: 29/01/2019 

    

  

Unit Id: 1200 

     
sp-289(A)» Cho

pankiBhiwadi 
Tehsil: Tijara 

District:Alwar 

sub: Consent to Operate under section 25/260f the Water (Prevention g Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. 

Refi Your application for Consent to Operate dated 29/04/2017 and subsequent correspondence. 

Sir, 

Consent to Operate under the provisions of section 25/26 of the Water (Prevention & 

Control of Pollution) Act. 1974 (hereinafter to be referred as the Water Act) and under section 

91 of the Air (Prevention 
& Control of Pollution) Act, 1981, (hereinafter 

to be referred as the 

granted for 

nded to date and rules & the orders jssued thereunder is hereby 

Air Act) as ame jtuated at Sp-289A RIICO INDUST RIAL 
AREA , 

your Kusum Healthcare Pvt Ltd. plant § 

Chopanki Bhiwadi Tehsil: Tijara 
District:Alwar 

+ Rajasthan, subject to the following 

   

   conditions:    

  

2 That this Consent is granted for manufacturing 
/ producing following products / by 

products oF carrying out the following activities or operation/process
es or providing 

following services with capacities given below. 

  

                  
      
  

Particular 
Type 

Quantity with Unit 

Product 
36.00 MILLION / 

ANNUM 

Product 
630.00 TPA 

Product 
210.00 MILLION / 

ANNUM   
  

        
  

  

3 That this consent to operate js for existing plant, process & capacity and separate consent 

to establish/operate 
is required to be taken for any addition / modification / alteration in 

process oF change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 
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Type of effluent Max, effluent Recycled Qty Disposed Qty of efMuent 
Benecration of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 4.000 NIL 4.000 

Septic Tank and Soakpit 

  Trade Effluent 24.000 NIL 24,000 

To be treated in ETP and to be 

utilized in plantation and 

horticulture within the factory 

premises 
            S That the sources of air emmissions along with pollution control measures and the emission standards for the prescribed parameters shall be as under: 
  

  

  

  

                

Sources of Air Emmissions Pollution Control Prescribed 

Measures Parameter Standard 
Baby Boller (HSD fired)( ADEQUATE AIR | 850KG/HR.) POLLUTION CONTROL 

MEASURES, 
ADEQUATE STACK 
HEIGHT 

Baby Boiler (HSDFired) (2 ADEQUATE AIR 
Nos.)( 600KG/HR.) POLLUTION CONTROL 

MEASURES, 
ADEQUATE STACK 
HEIGHT 

D.G. Set (1 No.)( 320KVA) ACOUSTIC ENCLOSURE 
, ADEQUATE STACK 
HEIGHT 
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D.G, Set (1 No.)( SOOKVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT 

Date: 29/01/2019 

  
D.G. Set (1 No.)( 7SOKVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT         
  

  
6 That the Kusum Healthcare Pvt. Ltd. plant will comply with the standards as prescribed 

vide MOEF notification No, GSR 826(E) dated 16th November, 2009 with respect to 

National Ambient Air Quality Standards. 

7 That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environment (Protection) Act-1986for disposal On Land for 

irrigation . The main parameters for regular monitoring shall be as under 

  

  

    
  

  

      

Parameters Standards 

Total Suspended Solids 
Not to excced 100 mg/1 

pH Value 
Between 5.5 to 9.0 

Ojl and Grease 
Not to excced 10 mg/I 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 100 mg/1 

Chemical Oxygen Demand 
Not to exceed 250 mng/I   

  

8 That the total capital cost of the project shall not exceed to Rs. 7090.60 Lacs for 

which includes the capital investment made in land, building, plant & machinery 

and other miscellaneous assets. 

9 That water consumption at the industry shall not exceed from the existing water 

consumption i.e, 70KLD without prior consent from the State Board and 

permission from Central Ground Water Authority 

10 That total water consumption of the industry shall not exceed from existing [¢.70 

KLD including Industrial :48KLD, & Domestic: 22KLD without prior permission 

from the State Board. 

11 That industry shall not extract ground water without prior permission from CGWA, 

Signature yalid 
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12 That neither any ground water will be abstracted nor any ground water 
abstraction structure shall be constructed without obtaining prior permission from 
the Central Ground Water Authority (CGWA), 

13 That the industry shall maintain complete zero discharge status outside the 
premises. No treated /untreated effluent (domestic & industrial) shall be discharged outside the premises and domestic effluent shall 
pit through septic tank. 

14 That the trade effluent generated in form of boiler blow down shall be treated through effluent treatment plant (ETP) and treated effluent shall be utilized for plantation/horticulture within industrial premises, 
That the unit shall not use furnace oil and Pet coke as fuel in boiler. 

be dispose of into soak 

15 

16 That suitable metering arrangement shall be provided & maintained at intake of 
raw water, process water consumption, effluent generation, effluent treated and 
treated cffluent used for plantation respectively. The dafly record of the same. shall 
be maintained In Separate log book and consolidated monthly 
submitted to Regional Office, Bhiwadl. 

17 That a log book shall be maintained to record daily consumption of raw material 
and production, 

record shall be 

18 That a log book for operation of Effluent Treatment Plant shall be maintained and 
record of daily consumption of chemicals and running hours of Effluent Treatment 
Plant shall be maintained. Also record of periodic cleaning/change of filter media 
of activated carbon filter & pressure sand filter should be inentioned in log book. 

19 That the industry shall provide and maintain stack of adequate height at all the 
sources of air pollution and it shall be ensured that air pollution control measures 
are operational whenever the plant is operated, 

20 That unit shall provide flow meter device at Inlet of ETP to verify the 
generation and also shall maintain logbook/record. 

21 The unit shall provide energy meter and hour meter at ETP and also shall matntain 
logbook/record. 

waste water 

22 That Industry shall provide alternate source of energy for continued operation of 
ETP in case of power failure to maintain it’s effective and unhindered operation. 

23 That electro magnetic water flow meters shall be installed & maintained at inlet 
and outlet of ETP, recycle of treated effluent in process, and plantation. Daily 
record of the meter readings shall be maintained in separate log-book, 

24 That the entire treated trade effluent shall be utilized for plantation/preen belt 
development within the premises, For the purpose, the industry shall lay down 
network of permanent lines (G.l. Pipes) to distribute the treated effluent for 
plantation jin an organized & scientific manner. The pipe carrying untreated & 
treated effluent shall be of different colours 
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25 That proper & scientific arrangement shall be made for utilization of treated 

effluent for plantation so as to ensure that cess pool formation {is not created in the 

premises or in the plantation area, 

26 That the industry shall comply with provisions of the Hazardous Waste 

(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of 

hazardous waste shall be ensured in according with the Rules. 

27 That the unit shall comply PLI Act ff applicable. 

28 That the industry shall ensure compliance of recommendation of Corporate 

Responsibility for Environment Protection (CREP) issued by the Central Pollution 

Control Board (CPCB), ifapplicable. 

29 That no additional source of air pollution/ water pollution shall be installed 

without prior permission from the State Board. 

30 That all the the emission sources and transfer points shall be provided with 

adequate pollution control measures. 

31 That the industry shall carryout ambient air quality/stack monitoring & analysis of 

waste water from the laboratory recognized by Ministry of Environment & Forests 

(MoEF), Government of India/Rajasthan State Pollution Control Board. Quarterly 

record shall be submitted to Regional Office, Bhiwadi, 

32 That industry shall undertake suitable measures for rain water harvesting for 
artificial recharge of ground water. 

33 The unit shall improve and maintain plantation in premises. 

34 That 33% of the total area of industry’s premises shall be covered under 

plantation. 

35 Thatindustry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Bhiwadl. 

36 That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent. 

37 That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42o0f the 
Water Act and under section 38 of the Air Act. 

38 That emlsslon/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43o0f the Water Act and under section 

37 of the Air Act. 

39 That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit. 

40 That industry shall submit details of ozone depleting substances within one month 
of issuance of this letter. 

; Signature yalid 

. et r 
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41 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under sectlon 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Alr Act & Water 

Act. 

42 That the grant of this Consent to Operate is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility to comply with the conditions laid down in all other laws for the time-being 
in force, rests with the industry/ unit/ project proponent. 

43 That the grant of this Consent to Operate shall not, in any way, adversely affect or 
jeopardize the legal proceeding, if any, instituted in the past ar that could be instituted 
againt you by the State Board for violation of the provisions of the Act or the Rules made 
thereunder. 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 
the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act{s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 
revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the satd Act(s). 

This bears the approval of the competent authority. 

Yours Sincerely 

Group Incharge[ CD } 

Copy To:- 

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to 
ensure the compliance and timely monitoring of the unit. 

2 Master File. 

Group Incharge[ CD ] 
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-289(A) , ChopankiBhiwadi Tehsil:Tijara 

District:Alwar    

     
   

    
    

  

ration, Reception, operating a facility Eee art ne 
and Other Waste 

Storage Transport Haza stes Under Hazardou 

(Management and Transboundary Movement) ee 2016. 

  

     

Ref:- Your application dated : 01/08/2018 received on 01/08/2018 and subsequent corresponde 

Sir 

1 Number of authorization RPCB/HWM/2019-2020/HSW/HSW/78. 

2 Application Number: 221584 dated : 01/08/2018. 

3 Auth. Sign. of M/s Kusum Healthcare Pvt. Ltd. is hereby granted an authorization 

based on the enclosed signed inspection report for Collection, Disposal, 

Generation, Reception, Storage, Transport of Hazardous waste on the premises 

situated at SP-289A Tehsil: Tijara District: Alwar. 

Details of Authorization 

  

  

  

  

  

              

SNo Type of Category Quantity/ Hazardous Waste 

Hazardous waste Sch Code Unit Disposal Practice 

1 | Offspecification products 8.00 CTDF Udaipur 

| ee MT/ANNUM 

2 |Date Expired Products 1.20 CTDF Udaipur 

(Pharma Industries) I 28.5 MT/ANNUM 

3 |Chemical sludge from waste 10.00 CTDF Udaipur 

water treatment | | 35.3 MTA 

4 |Wastes or residues 25.00 CTDF Udaipur 

containing oil 5.2 KG/ANNUM     
  

&_Theutorztion shale nae for aid rom 01/08/20101098/07/2023 
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The authorization is Subject to the following general and specific conditions : 
A. General conditions of Authorization 

1. The authorised Person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made there under, 

2. The authorisation or its renewal shall be produced for ins pection at the request of an officer authorised by the State Pollution Control Board, 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 
other wastes except what is permitted th rough this authorisation, 

4, Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the Person authorised shall constitute a breach of his authorisation, 
5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being granted considering all site Specific possible scenario leakages, fire etc. and their Possible impacts and also carry out mock drill in interval of time; ' 

S such as spillages, 
this regard at regular 

6. The person authorised shall comply with the provisions outlined In the Central Pollution Contro} Board guldelines on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty” 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the facility. 

8, The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence and its clean-up operation, 

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained. 

10, The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed 
Val ory 

Bak ony 
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10 

of as per specific conditions of authorisation. 

41. The importer or exporter shall bear the cost of import or export and mitigation of damages if 

any. 

12. An application for the renewal of an authorisation shall be made as laid down under these Rules. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 

Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

B. Specific Conditions 

That this authorization shall ceased to be valid & shall be liable to be revoked 

without any furthor notice in case of refusal/expiry of consent to operate under 

the provisions of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and Control of Pollution) Act,1981 by the State Board. 

That no recycling/re-processing of the hazardous waste covered under schedule 

1V. without prior obtain authorisation from Rajasthan State Pollution Control 

Board valid as recycler/ re-processor of hazardous waste under the rule 6 of 

the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016. 

That no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior & valid 

approval of Central Pollution Control Board under the rule 9 of the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016. 

That in case of any expansion or change in process or product or change in mode 

/ practice of disposal of hazardous waste or its quantity, industry shall obtain 

fresh authorization. 
. 

That the arrangements for transportation of the hazardous waste for disposal 

shall be done by the authorized/dedicated vehicles only and any environmental 

damages during Transportation shall be borne by sender/recelver who ever 

arrange the transportation, 

The authorization is subject to the conditions stated at Annexure "A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986, 

Vv own 

‘Hi 
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16 
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Registered 

Date:- 12/07/2019 

/82(1)/2009-2
010/ 1458-146

0 

/ 

i i in Hindi 
intai line outside the factory main gate in Hinc 

i ‘splay and maintain the data on 
( j ) 

ee on on ae Z 4’ display board in the manner & format prescriped a — 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

That the annual reports/returns in 

submitted to the Board by 30th Jun 

Generation, handling & management shall 
val 

the Hazardous Waste (Management and Transboundary Movement) Rules, 

shown & submitted to the Board as and when asked for. . . he 

The hazardous waste should not be stored for a period beyond 90 days, failing which the 

authorization shall deemed to be revoked. 

It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly 

in accordance with the Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

the Rules shall be 
the form prescribed under 

s waste 
e of every year and records of hazardou 

be maintained according to the provisions of 

2016 and 

authorization. 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste. 

That Authorization is issued under the provisions of Hazardous and Other Waste 

(Management and Transboundary Movement) Rules, 2016 from the 

environmental angle only, and does not absolve the project proponent from the 

other statutory obligations prescribed under any other Jaw or any _ other 

instrument in force. The sole and complete responsibility, to comply with 

conditions laid down in all other for the time-being in force,rests with the 

industry/unit/project proponent. 

That this Authorization shall not, in any way, adversely affect or jeopardize the legal 

proceeding, if any, instituted in the past or that could be instituted againt you by the 
State Board for violation of the provisions of the Act or the Rules made thereunder, 

Vol eww 
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This bears the approval of the competent authority. 

Yours Sincerely 

Group Incharge 

Copy To:- 

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi 

you are advise to ensure the compliance of authorisation conditions under the 

Hazardous and Other Waste (Management and Transboundary Movement) Rules, 

2016and submit inspection report in new format prescribed by CPCB within 01 
month s 

2 Master File 

Group Incharge 

Val cw 
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UDAIPUR CHAIVIBER OF COMMERCE & INDUS TR: 
Sa 3th ined wre ewer Saat IS 9 2 

(An Apex Body of Trade. Industry, Mining, Fducatian & Tourism of Sonthorn Qyiaetyas. 

     
UCCIVHWMF-994/2018-19 - 20 15" May, 2018 

The Msmber Secretary, 
Rajasthan Pollution Control Board, 
4, stitutional Area, 

thalana Doongri, 
JAIPUR 

Sub: Intended member of Hazardous Waste Treatment Facility at Udaipur. 

Dear Sir, 

         ‘We are to inform you M/s Kusum Healthcare Pvt. Ltd., SP 289 (A), RIICO Industrial Area, Chopanki, 
Bniwadi, Distt. Alwar have completed the necessary formalities to become a member of common 
\lazardous Waste Treatment Facility at Udaipur. 

The category of wastes generated by the party is Waste or residues containing oil, Chemical sludge 
from waste water treatment, Process residue & waste, Off specification products, Date expired 
products, Process wastes, residues & sludges, Discarded containers / barrels / liners used for 
hazardous wastes / chemicals, which will be acceptable to our site at Udaipur. Category of waste as 
per Schedule | of Hazardous and Other Wastes (Management and Transboundary Movement) Rules. 
2016 is 5.2, 35.3, 28.1, 28.4, 28.5, 21.1 & 33.1 and quantity ol waste is .025 MT, 12 MT, 1.2 MI. 8.4 
MY, 1.2 MT, 1.8 MT & 1200 Nos. per annum respectively, 

Wi> request you to kindly consider M/s Kusum Healthcare Pvt. Ltd. as a member of waste disposal 
facil'ty and do the needful. 

Thenking you, 

Yours faithfully, 
For Udaipur Chamber of Commerce & Industry 

Que by 
Hansraj Choudhary 
President 

Copy to: 1. The Regional Officer, Rajasthan State Pollution Cuntial Board. Alvear 

2. M/s Kusum Healthcare Pvt. Ltd.. SP 289 (A), RHICO Industrial Area, Chopanki, Blew. 
Distt. Alwar - Your registration No. is 994 and you may please quote this number ely 
communicating with us in future. We also enclose the contes of our Circulars fo 
information. 

3. M/s Rajasthan Waste Management Project Pvt. Lid. — Kindy accept the abase suse 
and quantity of hazardous waste of M/s Kusum Healtheare Pvt. | td. 

  

GCG CHAMBER BHAWAN, MEWAR INDUSTRIAL AREA. MADRI, UDAIPUR 323003 cE 
aed TEL. : (0294) 249]060-61, FAX : (0294) 2492212, Website > wwwueciudaipur con 

G 9001, 14001 & 18091 E-mail’ uccisee@rhotmitl.com, intaca uccnudaipur com 
. ; r  , ay ’ , ; Dperadetion of Skills, Capacity Building, Communication & Fnfrastructure Devel yt
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FORM- 10 

[See Rule 19 (1) 

MANIFEST FOR HAZARDOUS 
AND OTHER WASTE _ a 

    

  

  
  

  

  

    

  

        

     
              

  

   

    

    

  

  

       
    

  

  

          
    

  

  

  

| 4. Sender's name and mailing address 
ise CARY 

(including phone no. and e-mail 
a = > 

OHOPANI ‘3 

2. | Sender's authorisation No. |FC M oy AlnIas C 73 i sane 2 ¢4) [o003- - Ded © 

3. | Manifest Document No. 
'S 6 S00. 

4. | Transporter's namé and adeeress ° 
oO 

(including Phone No. and e- -mail) 

5. | Typeof vehicle 
(Truck/Tankerispec

iahwen Ae Se 

6. | Transport's registration No. 
RPCB/HWMI2014- -15/

SWMCIHSWi 

7. | Vehicle registration No. 
RY-2t OB TAL 

aon 

pe 
weil 

i 

3. | Receiver's name and mailing address RAJASTHAN WASTE MANAG EMENT PROJECT 

(including Phone No. and e-mail) (A Div. of Ramby Enviro Engineers Ltd } 

SURVEY No.-1018/13 Village-Gudli, Teh.-Mawli, Dist -Udarour 

Phone No. : 0294-2802032 2658253-54 

; 
E-Mail : | rwrnp@rark

y com 

9. | Receivers authorisation No. RPCBIH nyo 16ISWMCIHSWW 
- 

40.| Waste description 
= Tp EL WD GE {- "by 

41.| Total. quantity 
“p 

Me or MT ae 
| 

No. of Containers execs pinipinnsninocnse serene
 ee 

42.| Physical form 
(Solid/Sem- ———siuage

/Oily Tarey/Si- slurry quid) 

eee 
eee 

i 

73.) Special handling instructions and 

additional information 

14.) Sender's Certificate _ | | hereby caciare | nat the contents 

CAVICA A 
accurately described above by omen Ss nipping namie ity 

0 mt 2 categorised, packed, marked, and labeled, and are 1 sh reson 

au CHOPANIK| < proper conditions for transport by road according to applicabie ne 

a — zs" Fai sa 

teat sie 
— mercer aly 

Name & Stamp Zeeious 
[o\C4) [L| | a a LA Wet : 

45,| Transporter's ackng@ipagem celpt of waste 

  

       
    16,| Receivers certifica 

7 

: 
—_ 

| Name & Stam ae
s W. 

Ja) (Old 
ne 

rae 
9 

u 
{hazardous

 and other waste 
— 

——_—_— 

  

  
  

  

Month Day Year : 

Name & Stamp Signature _ TL Cl) TEE ai | 

| COPY 1 « 

    

[White Copy 
~ To To Be Forwarded To" The » RSPCB cB By | The © 
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FORM- 10 
[See Rule 19 (1)] a b ? 9 ? 

MANIFEST FOR HAZARDOUS AND Pe 
  

  

  

  

  

  

  

  

  

  

  

  

  

    
  

  

  

          

4. | Sender's name and mailing address if . \o “ash 

(including phone no. and e-mail tes FCLOPANE yo 
\e a Jn 

we 
2. | Sender's authorisation No. 1 

3, | Manifest Document No. TS6 2. Sa 

4. | Transporter's name and adeeress : i os 

(including Phone No. and e-mail) f 

\ 

5. | Type of vehicle (Truck/Tanker/Special Vehicle) : 

6. | Transport's registration No. RPCB/HWM/2014-15/SWMC/HSW/ | 

7. | Vehicle registration No. RJ-2 G F-62586 q 

8. | Receivers name and mailing address RAJASTHAN WASTE MANAGEMENT PROJECT 
(including Phone No. and e-mail) (A Div. of Ramky Enviro Engineers Ltd.) 

SURVEY No.-1018/13, Village-Gudli, Teh.-Mavli, Dist.-Udaipur 
Phone No. : 0294-2802032, 2658253-54 
E-Mail : wmp@ramky.com 

9. | Receivers authorisation No. RPCB/HWM/2015-16/SWMC/HSW/ 

10,| Waste description eT [? A | Way 

14,{ Total quantity Q1O.0 occ Mor MT —_ 
Nene Centeinets tt cocnecodhemeraememen! Nos. 

12.| Physical form (SgjdiSemi- -Solid/Sludge/Oily/Tarry/Slurry/Liquid) 

13.| Special handling instructions and OO 
additional information 

14,| Sender's Certificate | hereby declare that the contents of the consignment are fully and | 
accurately described above by proper shipping name and are 

: categorised, packed, marked, and labeled, and are in all respects in 

aM CAR ‘. y Proper conditions for transport by road according to applicable national 

ky) [\ ) yA government regulations. 

~ (CHOPANKI) = “} \S7 Month Day Year 

Nati & Sta nature CM Mel Sowa 
15. Transporters’ acknowledgement of receipt.of waste 

I Vi Na j Month Day Year 

Name & Stamp Signature LO)! LUIS) = Lae 
16. Receiver's certification for receipt of hazardous and other waste 

Month Day Year 

Name & Stamp Signature (SILY LoL UiG] 

COPY 1 of 7 
  

  

| White Copy To Be Forwarded To The RSPCB By The Occupier. 
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Table 5: Inspection Report of 

M/s. Pine Laminates Pyt Ltd. A-526A andA-526 RIICO Industrial area, 

Chopanki, Alwar-301001 

Date of Visit: 11. 08.2020 
  

  

  

  

  

  

  

  

  

  

  

  

  

  

    

S. No. Particulars Details of Particulars | 

1. | Name ofthe industry | M/s. Pine Laminates Pvt Lid. =o 

2. | GPS Location N- 28.157292 nM 
E- 76.877503 

3. | Year of Commissioning | 2005 _ 
| 4. | Type of industry Plywood manufacturing unit | 

| 5. | Product & Capacity Densified and Semi Densified Plywood/@ 460,800 Pes/Annum | 

6. | Operational status Operational | 
during visit | 

Te CTO status Valid, upto30-11-2022 enclosed as Annexure-1. | 

8. HW status Applied on 19.7.2019 for issuing of HW authorization to | 
RSPCB and copy of the same is enclosed at Annexure-2, 

9. | Type of HW and Qty. | Chemical Sludge- | TPA- CTDF Udaipur, | 
& Disposal e Contaminated Cotton Rags- 200 Kg/Annum- CTDF | 

Udaipur, Empty Barrels-06 Drums/Year- Return to Supplier, 
¢ Spent Oil- 500 LPA- CTDF Udaipur. 
Copy of TSDF membership and last one year disposal details 
enclosed at Annexure-3, | 

10. | CGWA Status Applied to CGWA on 11.7.2019and copy is enclosed cat | 
Annexure-4, | 

11. | Air Emission sources | ¢ Boiler (02Nos.)- 8TPH, & 3TPH (Wood/Coal Fired) | 
¢ Thermic Fluid Heater (01Nos.)- 30 Lacs Kcal/Hr (Coal/Wood | 

Fired) | 

12. | Air Pollution Control | 1. Multi Cyclone and Wet Scrubber followed by30 m height | 
Devices stack 

2. Dust collector and Wet Scrubber followed by 30m height | 
stack | 

13. | wastewater generation |e Trade Effluent- 0.5 KLD 
e Domestic wastewater- 4.5KLD 

14. | Water Pollution ¢ ‘Trade effluent-20 KLD capacity ETP was in operation and |   Control Devices   the treated wastewater reused in cooling. 
  

   
IRin the matter of OA No. 11/2020 

 

51



  

= le “Domestic effluent- the domestic sewage has been treated | 
through Septic ‘Tank & Soak pit. 

  

  
  

  

  

        

15. | Effluent monitoring Description ____| pH TSS_| COD | BOD | 

results Consent Limit $.5-9.0| 100 | 250 | 30 
Analyzed sample value | 7,62 07 33 07       
  

e All values are in mg/l except pH. 

  

  

  

    
16. | OCEMS status Not Applicable — 

17. | Aerial distance from 1.92 km _ —_ 

industry to Gadpur 
___| village 

18. | CETP Membership No 

19. | Remark It is a plywood manufacturing unit and taken the ETP outlet 
sample. No discharge of wastewater was observed outside the 
premises.       
  

    S | 

  

(Vivek Goel) (Milind Kumar Nimj 
Regional Officer, Scientist 'C’ 
ea: » Bhiwget CPCB, Regional Directorate, 
ete aaah Bhopal 

erred pci allie ty Milind Nimje 
Scientist-C 

Regional Directorate 
Central Pollution Contro! Board 

Bhopal (M.P.) 

a 

Page 19 IR inthe matter of OA No. 11/2020
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M/s. Pine Laminator Pvt. Ltd. A-526A RICO Indutrial area, Chopanki, Alwar-301001 

  

  

    
  

  

    

Fao — my ~ : 

De ——— _~ - ——. 

mene hie Mane cece — we 
a -- — 

  

    Online continuous effluent monitoring system data information in screen of M/s. Pine Laminator Pvt. 
Ltd, Chopanki 
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Head Office (MUID ) 

  

  

  

FA Rajasthan State Pollution Control Board 

helene. 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Seay Phone: 0141-5159600,5159695 Fax: 0141-5159697 
| 

Registered 

FileNo : F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148 

OrderNo: 2017-2018/MUID/4975 
Date: 30/01/2018 

Unit Id : 30361 

  

A-526-A, RIA, | Chopanki Bhiwadi Tehsil:Tijara 

District:Alwar 

Sub: 

  

t 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under ¢ section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. 

Ref: Your application for Consent to Operate dated 28/12/2017 and subsequent correspondence. 

Sir, 

Consent to Operate under the provisions of section 25/26o0f the Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Industry situated at A-526-A, and A- 526 RIICO INDUSTRIAL AREA , _ Chopanki 

Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:- 

1 Operate is valid for a period from 30/01/2018 to 30/1 

2 That this Consent is granted for manufacturing / producing following products / by 

products or carrying out the following activities or operation/processes or providing 

following services with capacities given below. 

          That this Consent to 

  

Particular Type Quantity with Unit 

  

Densified and semi densified Product 460,800.00 PIECES / ANNUM 

plywood         
  

3 That this consent to operate is for existing plant, process & capacity and separate consent 

to establish/operate is required to be taken for any addition / modification / alteration in 

process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

Signature Net 
al 

iT eat ¥ 

ViVER KG 

Page 1 of 6 nce
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Head Office (MUID ) 

  

  

              

  

  

  

  

| Rajasthan State Pollution Control Board 
ee 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 ee 

ens wea” Phone: 0141-5159600,5159695 Fax: 0141-5159697 Rare” 

Registered 

File No F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148 . 
Order No: 2017-2018/MUID/4975 

Date: 30/01/2018 UnitId : 30361 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 
generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 4.500 NIL 4.500 

Septic Tank and Soakpit 

Trade Effluent 0.500 NIL 0.500 

Recycled in cooling water 

recirculation 
5 That the sources of air emmissions along with pollution control measures and the emission standards for the prescribed parameters shall be as under: 

Sources of Air Emmissions Pollution Control Prescribed 

Measures Parameter Standard 

Coal fired boiler( 8TPH) ADEQUATE AIR 
POLLUTION CONTROL 

MEASURES, 
ADEQUATE STACK 
HEIGHT 

Particulate 800 mg/Nm3 
Matter 

One wood/coal fired boiler( ADEQUATE AIR 
3TPH) 

POLLUTION CONTROL 
MEASURES, 
ADEQUATE STACK 
HEIGHT 

Particulate 1200 mg/Nm3 
Matter             Thermic Fluid heater( 30LACS 

KCAL./HR.) 

Page 2 of 6 

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 
ADEQUATE STACK 

HEIGHT 

Signature Not 
ot 

Digitty stories 
vi EK GCE " 
Date: 201875130 
Vd3:3 ay
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Head Office (MUID ) 

Rajasthan State Pollution Control Board 
—feasian— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Seaw Phone: 0141-5159600,5159695 Fax: 0141-5159697 
Se” 

Registered 

FileNo +: — F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148 
OrderNo: 2017-2018/MUID/4975 

Date: 30/01/2018 
Unit Id : 30361 

  

Particulate 800 mg/Nm3 

Matter 

Two D.G. Sets( 380KVA) ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT             
6 That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environment (Protection) Act-1986for disposal Into Inland 
Surface Water . The main parameters for regular monitoring shall be as under 

  

  

  

  

  

  

Parameters Standards 

Total Suspended Solids Not to exceed 100 mg/1 

pH Value Between 5.5 to 9.0 

Oil and Grease Not to exceed 10 mg/I 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/! 

Chemical Oxygen Demand Not to exceed 250 mg/I         

7 That the industry shall install Venturi scrubber as additional pollution control 
measures at 3TPH boiler and 30Lac kcal/hr thermic fluid heater capacity within a 
period of O2months, failing which your Bank Guarantee (Rs 50,000/-) shall be 
forfeited. 

8 That entire trade effluent (0.5 KLD) shall be treated though existing ETP of 20KLD 
and treated effluent shall be recycled in cooling tower and zero discharge status 
shall be maintained. 

9 That there shall be no discharge of waste water outside the factory premises and 
industry shall maintained zero discharge status. 

10 That the industry shall obtain all necessary permission from concern authorities 
and district administration Alwar for operation of the plant. 

11 That the industry shall disposed its domestic waste water- 4.5KLD though septic 
tank and soak pit. 

12 That the industry _ shall comply with the standards as prescribed vide MOEF 
notification no. GSR 826(E) dated 16th November, 2009with respect to National 
Ambient Air Quality. 

Signature Nal 
Verrifiee 

sag 
VIVEK GUE, Page 3 of 6 
Bate: 2018 v1 30 

=
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Head Office (MUID ) 

Rajasthan State Pollution Control Board 

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

SS Phone: 0141-5159600,5159695 Fax: 0141-5159697 

Se” 

——_ 

  

Ralasthan 

  

Registered 

FileNo : F(MUID)/Alwar(Tijara) /1675(1)/2017-2018/91
46-9148 

OrderNo: 2017-2018/MUID/4975 Date: 30/01/2018 

Unit Id : 30361 

43 That the unit shall ensure compliance of ambient air quality standard in respect of 

noise as prescribed under Environment (Protection) Act & Rules made therein. 

14 That the unit shall install acoustic enclosure and adequate stack height with Two 

D.G. Sets of 380 KVA. 

15 That the industry shall install adequate air pollution control measures and 

adequate stack height with One wood/coal fired boiler - 3 TPH, Coal fired boiler - 8 

TPH and Thermic fluid heater - 30 Lac kceal/hr., and resin plant - 1 Ton/batch. 

16 That the unit shall not allow to install any source of air pollution i. Furnace and 

Boiler without prior permission under the Air Act 1981 from the Board. 

17 That the industry shall comply with the provisions of Hazardous and Other Wastes 

(Management & Transboundary Movement) Rules, 2016 and daily record of sludge 

generation & it's disposal shall be maintained, 

18 That the unit shall not allow making any obstacles to any natural water flow i.e. 

natural nallah/stream carrying rain water to any water body 

19 That this consent to operate is valid for production of Densified and semi densified 

plywood - 4,60,800 pieces/annum only, For any change in quantity and number of 

products & by-products, the industry has to seek fresh consent, 

20 That if the project cost exceeds Rs. 5.98Crores, the unit shall take/obtain 

modification in consent after paying fee as applicable 

21 That the water flow meters shall be provided at all suitable points to measure 

quantity of daily water consumption and domestic waste water generation. Daily 

record of the same shall be maintained and to be submitted to the Board. 

22 That the entire sewage shall be disposed in scientific manner to avoid water 

pollution in and around the area and zero discharge status shall be maintained 

outside the premises. 

23 That the industry shall install adequately designed rain water harvesting structure 

for prevention and recharge of ground water in and around the area. 

24 That the industry shall install and maintain adequate infrastructure facilities for 

stack monitoring to know the concentration of pollutant emitted in the atmosphere 

with One wood/coal fired boiler - 3 TPH, Coal fired poiler - 8TPH and Thermic fluid 

heater - 30 Lac kcal/hr. 

25 That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.9.2006for any such activity which attracts 

Environmental Clearance under EIA Notification dated 14.9.2006. 

26 That this consent to operate shall be subject to compliance of any direction or 

order passed by Court of Law in the matter. 

Signature Not 
oul a 

Digi signetyby 

P 40f6 

Date. 2018 (1-30 fate: ‘ 

age 40 

6:43.99F05:90
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Head Office (MUID ) 

Ta Rajasthan State Pollution Control Board 
4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Seay Phone: 0141-5159600,5159695 Fax: 0141-5159697 

File No 

Registered 

F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148 
OrderNo: 2017-2018/MUID/4975 

Unit Id 

27 

28 

29 

30 

31 

32 

33 

Date: 30/01/2018 
: 30361 

That the industry shall carryout stack emissions monitoring, ambient air quality 
monitoring and waste water testing from the State Board on payment basis within 
three month to confirm the compliance of the emission and discharge standards 
and submit report to the State Board. 
The industry shall not use pet coke and F.O. or any other such fuel which is banned 
by Hon'ble Supreme Court of India or any other Court of Law or Government of 
Rajasthan. 

That this consent to operate shall not be vaild for establishment/operation _ of 
formaldehyde manufacturing plant. Industry shall obtain separate consent to 
establish for any expansion activity from the State Board. 
That the industry shall not abstract any ground water without prior permission 
from the Central Ground Water Authority (CGWA). 
That the industry shall comply all the said condition, failing which deposited bank 
guarantee of Rs. 1,44,000/- shall be be forfeited. 

That, not withstanding anything provided hereinabove, the State Board shall have power 
and reserves its.right, as contained under section 27(2) of the Water Act and under 
section 21(6) of the Air Act to review anyone or all the conditions imposed here in 
above and to make such variation as it deemed fit for the purpose of Air Act & Water 
Act. 

That the grant of this Consent to Operate is issued from the environmental angle only, 
‘and does not absolve _ the project proponent from the other _ statutory obligations 

34 

prescribed under any other law or any other instrument in force. The sole and complete 
responsibility to comply with the conditions laid down in all other laws for the time-being 
in force, rests with the industry/ unit/ project proponent. 
That the grant of this Consent to Operate shall not, in any way, adversely affect or 
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 
againt you by the State Board for violation of the provisions of the Act or the Rules made 
thereunder, 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 
the general conditions given in the enclosed Annexure, The project proponent will comply | 
with the provisions of the Water Act and Air Act and to such other conditions as may, from 
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 
Please note that, non compliance of any of the above stated conditions would tantamount to 
revocation of Consent to Operate and _ project proponent / occupier shall be liable for legal 
action under the relevant provisions of the said Act(s). 

Signature Not 
Verition 

wee BOL Page 5 of 6 F'30 
Date: 2018, 
Wad    
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Head Office (MUID ) 

Rajasthan State Pollution Control Board —— 

    

— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Saxwone Phone: 0141-5159600,5159695 Fax: 0141-5159697 

Se” 
Registered 

FileNo :  F(MUID)/Alwar(Tijara)/1675(1) /2017-
2018/9146-9148 

OrderNo: 2017-2018/MUID/4975 Date: 30/01/2018 

Unit Id : 30361 

This bears the approval of the competent authority. 

Yours Sincerely 

Group Incharge[ MUID } 

Copy To:- 

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi 

requested to inspect the industry and verify the compliance of CTO and forward the 

detailed inspection report to HO for further action within 03 months 

2 Master File. 

Group Incharge[ MUID } 

Signature Mat 
‘eas 

Di eigna ay 
VIVEK GOE 

Page 6 of 6 

Dato: 2070(11.30 
HAs gerys-30
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Sa 
SUP 

From:- 

Sir, 

Hazardous Wastes. 

  
  

I/We hereby apply for Authorization/renewal of Authorization under sub- 
of the Hazardous Waste(Management and Handling and Transboundary Moyement) Rules, 2008 for Collection/Reception/Treatment/Transport/Storage/ Disposal of 

Rajasthan State Pollution Control! Board 

FORM I 

[See rules 5(3) and (7)] 

APPLICATION FOR OBTAINING AUTHORISATION 

FOR COLLECTION /RECEPTION/TREATMENT/TRANSPORT/STORAGE/ 

DISPOSAL OF HAZARDOUS WASTE* 

Pine Laminates Pvt. Ltd. 

To, Unit ID: 30361 
Regional Officer 
D Block, Ambedkar Nagar, Application ID: 245411 
Alwar 

Application Type: HSW 

Disposing Authorlty: Alwar 

Address: A-526-A, Chopanki RIICO INDUSTRIAL 
AREA , Bhiwadi Tehsil: Tijara District: Alwar(Unit Id 
130361) 

For Office Use Only 

Code No. 

Whether the unit Is situated in a critically polluted ares as identified by Ministry of Environment and Forests. 

x, LA 

e Laminates rr 
For Fin a) 

ry 

anonorised 
Signet? 

Scanned with CamScanner 

rule(3) of rule 5 

13
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To be filled in by Applicant 

Part A: General 

Name and address of the unit and location of activity : Manoj 3. (a) Agarwal , A-526-A, Chopanki RIICO INDUSTRIAL AREA, Bhiwadi Tehsil: Tijara District:Alwar 
bp) Authorisation required for (Please tick mark appropriate activity/activities: 

SrNo. Activity 
1 

N
U
 
a
N
 

Generation 

Collection | 

Storage 
Transport 

Disposal 

(c) -In case of renewal of authorisation previous 
authorisation number and date: 

4. (a) 

(b) 

Wheather the unit is generating hazard 
as defined in tease Rules: 
If so the type and quantity of waste (in 
Tonnes/KL): 

5. (a) Total capital invested on the project (in 
(b) Year of commencement of Production: 

(c) 
Whether the industry works general /2 
round the clock: 

ous waste Yes 

Rupees): 150787000 
i 2004 

shifts/ Round the 
clock 

6 (a) List and quantum of products and by-products(in Tonnes/KL): 

SrNo. 

1 

2 

Product Name Qua 

FORMALDEHYDE 8 
Densified and semi densified 

- 860 plywood 

Product By 
cn 7 Product 
0 | Product 

000 Product 

(b) List and quantum of raw material used(in Tonnes/KL): 

StNo. | _Raw Material Name _ 

O
w
n
 

A
 
W
h
 

BE
 

Melamine — 
Methenol 

Raw Water 
_Paper and Craft Paper 

Wooden Core 
Phenol and formidehyde 

  

|. Quantum”) 
2975 
40 
40 
660 

49264800 
5530 

pvt. Ltd. 23 

Scanned with CamScanner 
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Place: 

Date: 

7. Furnish a flow diagram manufacturing process showing input and 
output in terms of products, waste generated including for captive 
power generation and demineralised water, 

Part B: Hazardous Waste 

8 Hazardous Wastes : 

(a) Types of hazardous wastes generated as defined under tease 
Rules: 

(b) Quantum of hazardous waste generated: 
(c) Sources and waste characteristics: (also indicate wastes 

amenable to recycling, re-processing and reuse): 

SrNo. Category Name | Waste Type , Qua ntity — 
al 

(d) Mode of storage within the plant, method of disposal and 
capacity:(Provide Details): 

Hazardous Wastes generated as per thease Rules from storage of 
9.hazardous chemicals as defined under the Manufacture, Storage 

and Import of Hazardous Chemicals Rules, 1989: 

StNo. Type of HSW | Storage Qty. _ Method of Disposal 

SIQNQtUre: vos ricsecesssevesevacsannes 

DeSiQnation: ......cccccssesseccensees 

For Pine Laminates Pvt. Ltd. 

| | i Director 

d. 

For Pine Laminates 
pvt. Lt 

wy 

Authorised Signatory 

3 

  

Scanned with CamScanner
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UDAIPUR CHAMBER OF COMMERCE & INDUSTRY 

(An Apex Body of rage Indusry Mining, Edyatian& Tounsm of Southayn 2 qastnar 

  

UCCI/HWMF-1112/2019-20 “69 2™ August, 2019 

The Member Secretary, 
Rajasthan Pollution Control Board, 
4, Institutional Area, 
Jhalana Doongri, 
JAIPUR 

Sub: Intended member of Hazardous Waste Treatment Facility at Udaipur. 

= Dear Sir, 

   
   

    

  

We are to inform ‘ou M 
\ 

  

ajast} 
aste Treatment Facility a) 

         
necessary formalities to pecome a member of common. Hazardous Udaipur, 

The category of wastes Generated by the party is Chemical sludge from waste water ircalment, 
Contaminated cotton rags or other cleaning materials and Wastes or residues containing ob which 
will be acceptable to our site at Udaipur. Category of waste as per Schedule | of Hazardous ang 
Other Wastes (Management and Transboundary Movement) Rules, 2016 is 35.3. 33.2 & 52 tie quantity of waste is | Ton, 200 Kas & S00 Liters per Annum respectivels 
We request you to kindly consider M/s Pine Laminates Pvt. Ltd. as a member of waste disposal 
facility and do the needful. 

© Thanking you, 

Yours faithfully, 
For “ee Chamber of Commerce & Indust f 

\Xe 
Ramesh Kumar Singhyi 
President 

  

Ds renee 
Copy to: 1. The Regional Officer, Rajasthan State Pollution Control Board, Alwar 

= 2: M/s Pine Laminates Pvt. Ltd., A.— 526 & A — 526 A, RICO Industrial Areu, Chopanki, Tehsil : Tijara, Bhiwadi, District - Alwar — 301019 (Rajasthan) - Your registration No, is 1112 and you may please quote this number while communicating with us in future We also enelose the copies of our ( ireulars: fey your information, 

3. M/s Rajasthan Waste Management Project Pvt, Ltd, — Kindly accept the above category and quantity of hazardous waste of M/s Pine Laminates Pvt, Ltd. 
  

  
  

ee 
  

  

LW DS | CHAMBER BHAWAN, MEWAR INDUSTRIAL ARFA.MADRE, UDAIPUR — ti 3n0% Rai Gd 
TEL. : (0294, 2491060, 24992 ,4-15 Chale aw nee ssdtain S FEBS 2001, 14001, 45001 & 27001 E-mail uceiseci EMail COM. UEC Cece bola ca: 

Dp eradation of Skills, Capacity Building, Communi ation & Bifrasirn ine Di crapintes
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Date: 
N
o
v
e
m
b
e
r
 

22, 
2019 

This is Certify that M/y 
PINE 

L
A
M
I
N
A
T
E
S
 

PVT. 
LTD. 

Pht No.: A- 526 & A- 526A, RIICO Industrial 
Area 

Chopanki; Past: 
Tapukara; 

Tehsil: Tyara 
Distt: Ahuar 

Rajasthan 
{INOIA} 

are recognized member for proper disposing of Hazardous 
Waste 

tie, 
Used/ 

Spent 
Oil (Cat 

5.1); 
Wastes 

or 
Residues 

Containing 
Oil (Cat. 

5.2) 
& o

m
y
 

Barreb/ 
Drums/ 

Containers 
Containing 

Hazardous 
Wastes/ 

Chemicals 
(Cat 

33.1) at our 
UNIT-8} 

fo us. 

We 
are extremely 

thankful to you for ‘giving 
us Recyclable 

Oil for 
Re- recycti ing to save 

Planet and also 
Save 

Environment 
through 

utilization 

of our 
Re-recycli ing/ 

Re- 
washing Technology 

fo minimize 
Pollution. 

Hazardous 
Waste 

will be 
received from your 

Organization 
will 

been processed i in 
an 

Environment Friendly 
Scund 

Manner, 
in haaraa 

with 
the 

Guidelines 
or 

Rules 
set by the 

Rajasthan 
State 

Pollution 

Control Board at our 
Facil ity. 

  

S
S
O
L
-
 

A Step 
with 

Cheers 
of Success 

in Life, 

Thanks Again, 
for placing your 

confidence in SSOL, 
We 

iook forward lo Leing your partner 
in this W

O
N
D
R
O
U
S
 
J
O
U
R
N
E
Y
 

of Business Lif 
« 

Forms 
like 

Form-ta 
(
M
A
N
I
F
E
S
T
)
 

& 
Form- 

0
g
 
(
T
R
E
M
 

Card) 
under 

H
I
U
M
 

Rules, 
2006 

must 
be 

siqned or 
tilled by 

4 
7 

Representativas/ 
Authorized 

Persons 
al 

the 
m
e
 of 

Bilt ng 
Lifting 

! 

Contact 
us: 

+64 GHEMOE2L8, 
Gt 

9212000880 
mail iat: 

ohidia@smail.com, 
salhazardnestolabhiont@gmail oom) 
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UDAIPUR CHAMBER OF COMMERCE 4 INBUSTAY 
SIT ATA BTN INE We STEET 
(An Apex Body of Trade. Industry Mining Edurave: 

  

  

| 4, | Person to be contacted for | Mr. Onkar Nath Mohapatra 
transportation of waste Sr. Assistant Manger - MBD 

| (M) +91 7728891160 

| onkarnath.m@ramky.com 

Mr. Anil Kumar 

_ Assistant Manager - MBD 

, (M) +91 7728891162 

| anilkumar.mbdi@ramky.com 

Mr. Manjeet Kumar Yaday us 
PGET, MBD 
(M) +91 7728891161 

| rwmpmbd « ramks.cam 

| ae 
5. | Person to be contacted for | Mr. CH. Srinivas 

financial matters Accountant 

(M) +91 7728891167 

| financerwmpi@ramky.com 

  

  

  

6. | In-charge of the project Mr. Sanjiv Kumar 

Project - Manager 
| oe +91 7728891156       

All remittances against security deposit, transportation, disposal charges etc. should he by a 
Demand Draft / Account Payee Cheque only in favour of “Rajasthan Waste Management Ist 

Ltd.” payable at Udaipur. Ney 

For un-resolved issues if any, you may write to the undersigned or to the Secretariat of UCCT 
without hesitation and our endeavor shall be to provide meaningful wav-out for the henner! 

waste generators. 

Thanking you, 

Yours faithfully, 
For Udaipur Chamber of Commerce & Industry 

hoe 
K.S. Mogra 
Chairman 

HWM - Project 

() +91 9829042326 

    OLY CHAMBER BHAWAN, MEWAR INDUSTRIAL AREA. MADRIL UDAIPUR - 313007 (Rar 
at TEL.. : (0294) 2491060-61. FAX : (0294) 2492212. Website wou ticenularpur cans 

é FEY ee 14001 & 18001 E-mail | uceisecethotmail.com, infeed uccidaipur com 

bogs Pop: AY ear v * ; 
Bpgradation of Skills, Capacity Baiding, Communtcaiion & dnivastia ie Dove
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UDAIPUR CHAMBER OF COMMERCE & INDUSTRY 
BATT UPA at cateret WIS: suse 
(An Apex Body of Trade, Industry, Mining, Education & Tourism of Souther 

CIRCULAR 

UCCI/HWM/2016-17/55 Date: 22™ July, 2016 

To, 

All Members of HWM Udaipur Facility 

Sub: Transportation Charges, Direct Landfill/Stabilization charges 
Comprehensive Analysis Charges, Security Deposit etc. for 
disposal of Hazardous Waste at CHW-TSDF at Gudli, Udaipur. 

Dear Sir, 

In view of drastic increase in the operational cost of Hazardous Waste 
Management Facility being managed by Rajasthan Waste Management Pvt. Ltd., 
(a Wholly Owned Subsidiary Company of Ramky Enviro Engineers Ltd.), and 
keeping the long term sustainability of the CHW-TDSF, the subjected charges 
have been revised with effect from 18* August, 2016 for next three & half 
years which shall have validity till 31.03.2020, unless UCCI advises otherwise 
through a Circular or by way of an amendment to the Circular in force. 

The procedure for transfer of waste as listed in Schedule - 1 [Rule 3(1)(17)(i)] 
from the premises of member industries to CHW-TSDF at Gudli, via. Debari, 
Distt. Udaipur, through authorized transporters only, will be as under in view of 
Hazardous and Other Wastes (Management and Transboundary Movement) 
Rules 2016: 

A) MANIFEST SYSTEM : 

The sendor of the waste shall prepare seven copies (as applicable) of the 
manifest in FORM — 10 comprising of colour code indicated below and all 
seven copies whatever applicable shall be signed by the sender with seal 
of the company : 

  

16) CHAMBER BHAWAN, MEWAR INDUSTRIAL AREA, MADRE, UDAIPE @  tisnnt 
id 

ce 

TEL. : (0294) 2491060-61, FAX © (0294) 2492212. Website wo ueemibeeer ore 

001, 14007 & 18001 E-mail : ueciseca hotmail.com, infor uecrudarpur com 

. an v ; a v oo, , 
Dp gradation of Skills, Capacity Building, Communication & Anfrastructire Beveiopinn« 
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Table 6: Inspection Report of 

M/s.United Breweries Ltd.,SP-971, Industrial Area, Chopanki, Bhiwadi, 

Rajasthan 
Date of Visit: 11 & 13.08.2020 

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

S. No. Particulars Details of Particulars 7 | 

1. | Name of industry M/s. United Breweries Ltd - 

2. | GPS Location N- 28.137219 | 
E- 76,890646 4 

3. | Year of Commissioning | 2007 | 

4, Type of industry Brewery 

5. | Product & Capacity Beer @ 75.000 KLA | 
| 

6. | Plant status during visit | Non-operational 

7. | CTOstatus Valid, upto31-07-2022.Copy enclosed at Annexure-]. 7 

8. | HW status N.A. | 

9. | Type of HW and Qty. & | N.A. a | 

Disposal | 

10. | CGWA Status e Earlier NOC was issued vide CGWB letter dated 16-05- 

2016. | 

e Industry had applied for renewals of NOC vide their) 

application dated 11-05-2019 to CGWA. Copy enclosed 

at Annexure-2. 
| 

11. | Air Emission sources 1.Boiler (O1Nos.)- 10 TPH (Husk Fired). | 

2. Boiler (01Nos.) - 8 TPH (HSD Fired) 

12. | Air Pollution Control 1.Cyclone and bag Filter followed by 30m height stack | 

Devices provided. 

2. Bag Filter and 30m height stack provided | 

13. | Wastewater generation | Trade Effluent- 534 KLD 
Domestic wastewater- 8 KLD | 

14. | Water Pollution Control | ¢ Trade Effluent- 850KLD capacity ETP exists for treatment   Devices   of trade effluent in which 490 KLD RO permeate 

recycled& 44 KLD RO rejects treated through Forced | 

Evaporation by MEE, 

e Domestic- 20 KLD capacity STP is being used tor: 

treatment of domestic wastewater and the treated effluent | 

used in plantation and horticulture purpose. | 

  

  

  

IRin the matter of OA No. 11/2020 Page 20)
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  15, | OCEMS status ‘Industry had installed OCEMS for emission monitoring 
and connected to CPCB and RSPCB server. 

Copy of readings observed during visit is enclosed at 

Aumnexure-3. 

  
16. | Aerial distance from 4.20 km 

  
  

  
      

| industry to Gadpur 
village 

17. | CETP Membership No =a 

18. Remark During the visit on11.08.2020 unit was closed due to 

“Janmastami’ holiday again revisited on 13.08.2020, however 

| manufacturing activity had not been resumed even on 

| 13.08.2020.No discharge of waste water was observed outside 

the premises. 
    

    

YS rye eS 

(Vivek Goel) (Milind Kumar Nirje) 
Regional Officer, Scientist 'C’ 
RSPCB, Bhiwadi CPCB, Regional Directorate, 
et fiat at mis bees - Bho al 

grarenra cara Hacer RSG Milind Nimje 
fiparst (ere Scientist-c 

Regional Directorate 
Central Pollution Control Board 

Bhopal (M.P.) 

IR in the matter of OA No. 11/2020 Page 21
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M/s. United powcr as pe Pvt. Ltd.,SP-971, Industrial Area, ot Bhiwadi 

: ee 5 ee | ew owe}! 
™ a t 

sili Vet h 

       

  

6m ; 
ne T1-2020 17:44 a ’ as oe tal Note: M/s United Grevaragal pa TA ; , a raven leg 

  

  

  

  

      Non operational status of Boiler OCEMS connectedon 13.08.2020 of M/s. United Brewerages Ltd 
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Head Office (PDF ) 

Rajasthan State Pollution Control Board 
  

  

  

ss 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
SaGQaaaw Phone: 0141-5159856 Fax: 0141-5159697 
Seo” 

Registered 

FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666 

OrderNo: 2017-2018/PDF/3821 
Date: 21/02/2018 

Unit Id : 7927 

  

SP-971, RIICO Industrial Area Chopanki, Tehsil:Tijara 
District:Alwar 

Sub: Consent to Operate under section 25/26o0f the Water (Prevention & Control of Pollution) 
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. 

Ref: Your application for Consent to Operate dated 27/03/2017 and subsequent correspondence. 

Sir, 

Consent to Operate under the provisions of section 25/26o0f the Water (Prevention & 
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 
Zlof the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 
your Brewery plant situated at SP-971, RIICO Industrial Area Chopanki Bhiwadi 

Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:- 

  

2 That this Consent is granted for manufacturing / producing following products / by 
products or carrying out the following activities or operation/processes or providing 

following services with capacities given below. 

  

Particular Type Quantity with Unit 
  

Beer Product 75,000.00 KL/ANNUM           

3 That this consent to operate is for existing plant, process & capacity and separate consent 
to establish/operate is required to be taken for any addition / modification / alteration in 
process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 
effluent shall be as under: 

Signature Nat 
Varifia 

ke vale iN 
Page 1 of 7 Date. 2018021 

12 S705: A) 

_
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Head Office (PDF ) 

Rajasthan State Pollution Control Board 

  

  

  

            
  

  

  

  

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

es 
Sats ai ane’ Phone: 0141-5159856 Fax: 0141-5159697 

| 
Registered 

File No F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666 

OrderNo: 2017-2018/PDF/3821 Date: 21/02/2018 

Unit Id: 7927 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 

generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 8.000 NIL 8.000 

To be treated in STP and to be 

used in plantation and 

horticulture 

Trade Effluent 534.000 490,000 44,000 

Forced Evaporation through Multi 

Effect Evaporator 

5 That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under: 

Sources of Air Emmissions Pollution Control Prescribed 

Measures Parameter Standard 

D. G. Set( 1000KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT 

NOx (as NO2) 710 ppmv 

(at 15% 02) 

day basis in 

ppmv 

NMHC (as C) 100 mg/Nm3 

(at 15% 02) 

PM (at 15% 75 mg/Nm3 

02) 

CO (at 15% 150 mg/Nm3 

02) 

Husk Fired Boiler( 10TPH) Bag Filter , Cyclone , 

Stack 

Particulate 250 me/Nm3 

Matter           
  

Page 2 of 7 

Oil (HSD) Fired Boiler{ 8TPH) Bag Filter , Stack 

Signature Not 
ogi 

Digi signaghy RAINEESH JAIN, 
Date: 2016/02,21 
VAG a.
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Head Office (PDF ) 

  

  

a Rajasthan State Pollution Control Board 
i 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Sew Phone: 0141-5159856 Fax: 0141-5159697 
Qe” 

Registered 

FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666 

OrderNo: 2017-2018/PDF/3821 
Date: 21/02/2018 

Unit Id : 7927 

6 That the Brewery plant will comply with the standards as prescribed vide MOEF 
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 
Air Quality Standards. 

7 That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under. 

  

  

  

Parameters Standards 

Total Suspended Solids Not to exceed 100 mg/l 

pH Value Between 5,5 to 9.0 

  Oil and Grease Not to exceed 10 mg/l 

  Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l 

        Chemical Oxygen Demand Not to exceed 250 mg/l 

  

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environment (Protection) Act-1986for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under 

  

  

  

  

  

    

Parameters Standards 

Total Suspended Solids Not to exceed 100 mg/I 

pH Value Between 5.5 to 9.0 

Oil and Grease Not to exceed 10 mg/l 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1 

Chemical Oxygen Demand Not to exceed 250 mg/I     
  

Signature Noy 
Verifies 

an esl ain Page 3 of 7 Dove 2018402 
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Head Office (PDF ) 

Rajasthan State Poliution Control Board 

    

—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sana ean’ Phone: 0141-5159856 Fax: 0141-5159697 

| 
Registered 

FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666 

OrderNo:  2017-2018/PDF/3821 Date: 21/02/2018 

Unit Id: 7927 

9 That this Consent to Operate shall be valid for production of Beer @ 75000 KLA 

which is in addition to earlier consented production capacity of 30,000 KLA 

accorded vide letter dated 31/03/2017. The total production of the Beer from the 

entire plant shall not exceed 1,05,000KL per Annum. The _ industry shall not 

produce any other product. 

40 That the industry shall also comply with all conditions imposed by Consent to 

Operate issued by the State Board, for production of 30000.00 KLA of Beer, vide 

letter no. F(Plan) /Alwar(Tijara)/7(1)/2016-2017/11957-11959 
dated 31/03/2017. 

41 That total fresh water consumption of the complete project i.e. 1,05,000 KLA of Beer 

production shall not exceed 710 KLD including domestic consumption of 8 KLD. 

12 That the total water consumption of the entire project shall not exceed 1200 KLD 

which includes 710 KLD of fresh water and 490 KLD of recycled water. 

143 That industry shall ensure abstraction of ground water” is carried out in 

accordance with conditions imposed vide letter dated 16/05/20160f Central 

Ground Water Authority, Government of India. 

14 That industry shall maintain water meters for measuring & recording of the 

amount of fresh water intake, water consumed in various processes, effluent 

generated, effluent treated, effluent recycled & effluent disposed/utilized. The daily 

record of the meters readings shall be maintained in separate log-book and 

monthly summary shall be submitted to Regional Office, Bhiwadi. 

15 That the water consumption in various major processes shall be as follows: Beer 

(323 KLD) Boiler (100 KLD), Cooling Tower (195 KLD), Pasteurizer (20 KLD), CIP 

(30 KLD),Washer (80 KLD) and other minor usages as submitted by the industry. 

The consumption in various process/operations shall not be changed without prior 

consents of the Board. 

16 That the effluent generation from various major processes shall be as follows: WTP 

RO Reject (138KLD), Softener Reject (7KLD), Washer (185 KLD), Pasteurizer (10 

KLD), CIP (30KLD), Blowdown (60 KLD) and other minor effluents as submitted by 

the industry. There shall not be any change in either quantity, treatment or use 

without prior consent of the Board. 

17 The boiler and cooling tower operations shall use only recycled water from Tertiary 

R. O., Sea R. O., Multi Effect Evaporator. The permeate also includes evaporation 

losses of 160 KLD. 

18 That the slurry generated from the Effluent Treatment Plant (34KLD) after drying 

shall be used as a manure in scientific manner. The industry shall maintain record 

of slurry generated & disposed. 

49 That the rejects of Multi Effect Evaporator (10 KLD) shall be disposed in_ scientific 

manner, only through appropriate waste disposal facility. 

Signature Not 
ago 

DigifETy signe: 

Page 4 of 7 
aa 

al 
Ves
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Head Office (PDF ) 

Rajasthan State Pollution Control Board 
———— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

an @a aaa” Phone: 0141-5159856 Fax: 0141-5159697 
See” 

Registered 

File No F(Plan) /Alwar(Tijara)/7(1)/2016-2017/9664-9666 

OrderNo: 2017-2018/PDF/3821 
Date: 21/02/2018 

   

Unit Id : 7927 

20 That industry shall establish & maintain adequately designed rain water 

harvesting structure and rain gardens for preservation of ground water level of the 

area. 

21 That the industry shall maintain zero discharge status inside and outside the 
premises except for treated domestic effluent which may be used in_ plantation, 
gardening and reuse in other gainful purposes. No trade effluent shall be 

discharged in any circumstances from any process outside the premises. 

22 That the industry shall not dispose any effluent (treated/untreated or 

domestic/industrial) in form of cesspool within/outside the premises. 

23 That the industry shall provide & maintain separate energy meters at pollution 

control measures & effluent treatment plant. The daily record of the energy meter 

readings shall be. maintained in separate log-book and monthly summary shall be 

submitted to Regional Office, Alwar. 

24 That industry shall submit quarterly analysis/monitoring report of source 
emission/ambient air/waste water/noise from the State Board laboratory or any 
laboratory approved/ recognized by Ministry of Environment, Forest & Climate 

Change, Government of India. 

25 That industry shall provide and maintain the continuous online emission/effluent 

monitoring system in accordance with guidelines issued by Rajasthan State 
Pollution Control Board/Central Pollution Control Board. The industry shall ensure 
that connectivity for all the applicable parameters along with IP cameras is 

established with the State Board server by 31/03/2018. 

26 That the industry shall maintain good housekeeping during the operation of the 
industry. 

27 That ash generated from the 10TPH husk fired Boiler shall be stored adequately till 
transported for final disposal and record shall be maintained. That the industry 
shall comply with orders regarding ban of use of Petcoke/Furnace oil for use as 

fuel. The oil fired 8 TPH boiler shall be operated on HSD only. 

28 Minimum 33% of the area for the industry should be covered by plantation and 

plantation shall be carried out to develop a green belt along the periphery. 

29 That the industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water. 

30 That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level. No flexible piping or drains shall be provided for carrying of liquids. 

31 That the industry shall make arrangements for proper channelizing of storm water 

and storm water shall not be allowed to mix with process waste. 

a, 

Rees 

Page 5 of 7 Dato: 2018 ¢%2.;    
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Head Office (PDF ) 

Rajasthan State Pollution Control Board 

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sean hs ee awe” Phone: 0141-5159856 Fax: 0141-5159697 

  

Registered 

FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666 

OrderNo: 2017-2018/PDF/3821 
Date: 21/02/2018 

Unit Id : = 7927 

32 That the industry shall provide Bag Filter as air pollution control measure with 10 

TPH Husk Fired Boiler by 31/03/2018 for which a Bank Guarantee of Rs. 4.00 lacs 

bearing no. 009GTO217960002has been submitted, failure to which Bank 

Guarantee shall be forfeited without any further notice in the matter. 

33 That the industry shall provide adequate stack height and acoustic enclosure as air 

pollution control measure with 1500KVA D G Set within 1imonth from date of 

issuance of this letter for which a Bank Guarantee of Rs. 50,000bearing no. 

009GT02170590004has been submitted, failure to which Bank Guarantee shall be 

forfeited without any further notice in the matter. 

34 That the industry shall submit details w.r.t. works of upgradation of centrifuge and 

submit a Bank Guarantee to the 10% of the cost of upgradation work within 15 

days from issuance of this letter. 

35 That the industry shall carry out fumigation regularly to take care of the problem of 

pests/flies. 

36 That the industry shall comply with the provisions of the Public Liability Insurance 

Act, 1991, if applicable 

37 That the industry shall comply with the emission standards prescribed under the 

Environment (Protection) Rules,1986. 

38 That the industry shall comply with the provisions of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. 

39 That the total capital cost of the of the complete project (1,05,000KLA production 

capacity) shall not exceed to Rs. 9885 lacs. 

40 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act. 

41 That the grant of this Consent to Operate is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent. 

42 That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be _ instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder. 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

Signature Not 
Verilie 

Page 6 of 7 7285 30 
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File No 

Order No: 

Unit Id : 

Head Office (PDF ) 

Rajasthan State Pollution Control Board 

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Phone: 0141-5159856 Fax: 0141-5159697 

Registered 

F(Plan) /Alwar(Tijara)/7(1)/2016-2017/9664-9666 

2017-2018/PDF/3821 
Date: 21/02/2018 

7927 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s). 

This bears the approval of the competent authority. 

Yours Sincerely 

Group Incharge[ PDF ] 

Copy To:- 

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to 

monitor compliance of the consent conditions. 

2 Master File. 

Group Incharge[ PDF ] 

Signature Nat 
Vartan 

  

Dent REQ riety 

RAJNEESH Ain 
Page 7 of 7 Date: 20182 21 

1712 SFOS: HD 
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ATTA WERT 

eater yf oer urfencor 

it wT Brant WaTeTa 

Government of India 

Central Ground Water Authority 

Ministry of Water Resources, 

  

Member Secretary 

River Development & Ganga Rejuvenation 

  

| CGWAAND/Proj/2016-153-R | 
No.21-4(24)/CGWA/WRI2005- 76S Dated:- 46 MAY 26 

  

M/s United Breweries Ltd., 
Plot No. SP-371, Chopanki Industrial area, 
Bhiwadi, District Alwar-301019 
Rajasthan 

Sub:- Renewal of NOC for ground water withdrawal to M/s United Breweries Ltd., for their existing alcoholic beverage production unit located at Village Chopanki, Block Tijara, District Alwar, Rajasthan -reg. 

Refer to application dated 6.1.2014 on the above cited subject. Based on recommendations of the Regional Director, CGWB, Wesiern Region, Jaipur vide his office letter No. TS/21B(24)/CGWA/WR/2005-94 dated 21.05.2014, clarification letter dated 31.12.2015, presentation made before the committee on 10.4.2016 and further deliberations on the subject, the renewal of NOC issued vide this office letter of even no. dated 10.12.2009, is hereby accorded to M/s United Breweries Ltd., for their existing alcoholic beverage production unit located at Village Chopanki, Block Tijara, District Alwar, Rajasthan. The renewal is however subject to the following conditions:- 

1. The firm may abstract 770 m‘/day (and not exceeding 2,31,000 m*/year) of ground water through existing three (3) tubewells only. No additional ground water abstraction structures to be constructed for this purpose without prior approval of the CGWA. The firm is advised to reduce the ground water abstraction by 5% to 10% by adopting more water conservation measures 2. All the wells to remain fitted with water meter and monitoring of ground water extraction to be continued on regular basis, at least once in a month. The ground water quality to be monitored twice in a year during pre monsoon and post monsoon periods. 
3. Mis United Breweries Ltd., shall, continue implementing ground water recharge measures to the tune of 4,95,017 m*/year for augmenting the ground water resources in consultation with the Regional Director, Central Ground Water Board, Western Region, Jaipur. 

  West Block - 2, Wing - 3, Sector - 1, R.K, Puram, New Delhi - 110066 
Tel ; 011-26175362, 26175373, 26175379 © Fax :011-26175369 

Website : www.cgwa-noc.gov.in 

Wes Ya Wet - YS OE wa 

CONSERVE WATER - SAVE LIFE 
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4 The firm shall continue to execute ground water regime monitoring programme in 

and around the project area through 6 to 8 piezometers fitted with automatic water 

level recorder on requiar basis during each rnonth of every yeat in consultation with 

the Central Ground Water Board, Western Region, Jaipur. 

5 The ground water monitoring data in respect of S. No. 2 & 4 to be submitted to 

Central Ground Water Board, Western Region, Jaipur on regular basis at least once 

ina year. 

6. The firm shall ensure proper recycling and reuse of waste water after adequate 

treatment. 

= Action taken report in respect of S.N 0. 4 to 6 may be submitted to CGWA. within one 

year period alongwith a comprehensive compliance report. 

8 The renewal is liable to be cancelled in case of non-compliance of any of the 

conditions as mentioned in S. No. 1 to 7. 

9 This NOC Is subject to prevailing Central/State Government rules/laws oF Court 

orders relate to consirucian Gf tubewelliground water withdrawal/construc
tion of 

recharge Of conservation structures/discharge
 of effluents or any such matter as 

applicable. 

40. This NOC does not absolve the applicant / proponent of his obligation / requirement 

to obtain other statutory and administrative clearances from other statutory and 

administrative authorities. 

44 The NOC does not imply that other statutory / administrative clearances shall be 

granted to the project by the concerned authorities. Such authorities would consider 

the project on merits and be taking decisions independently of the NOC 

42. This renewal Is valid for three years from date of issuance of this letter. 

< 

Cae 
Member Secretary 

Copy to: 

4. The Member Secretary, Rajasthan Pollution Control Board, 4, Institutional Area, 

Jhalana Doongti, Jaipur, Rajasthan. 

2. The District Collector, Alwar District, Rajasthan 

3 The Regional Director, Central Ground Water Board, Western Region, Jaipur. This 

has reference to your No. TS/21B(24ICGWAMWRI2005-94 
dated 21.05.2014, 

clarification letter dated 31.12.2015. 

4. TS to the Chairman, CGWB, Bhujal Bhawan, NH-IV, Faridabad. 

5. Guard File 2016-17. 

Member Secretary
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Government of India 

Ministry of Jal Shakti 
Department of Water Resources, River Development and Ganga Rejuvenation 

Central Ground Water Authority (CGWA) 
Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater 

Application Number : 21-4/24/RJ/IND/2006 
Old Application Number : 21-4(24)/WR/CGWA/2006 
Applied For Renewal ; 2nd 

1. General Information: 

Water Quality: 

Application Type Category/ Type of Application: 

(i) Name of Industry: 

(Application For Renewal of NOC) 

Fresh Water 

Breweries 

M/S UNITED BREWERIES LTD. 

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($) 

“(il) 

Address Line 1: 

Address Line 2: 

Address Line 3: 

State: 

District: 

Sub-District: 

Village/Town: 

Latitude: 

Logitude: 

Area Type: 

Area Type Category : 

Communication Address 

Address Line 1: 

‘Address Line 2: 

‘Phone Number with Area Code: 

(v) 

Address Line 3: 

State: 

District: 

Sub-District: 

Pincode: 

Mobile Number: 

Fax Number: 

E-Mail: 

Details of Existing NOC issued by CGWA (enclose copy) 

NOC Letter No: 

Date of Issuance: 

Vallidity (Start): 

Validity (End): 

19/08/2020 03:23 PM 

M/S UNITED BREWERIES LTD. 

PLOT NO 971 

RAJASTHAN 

ALWAR 

TIJARA 

Chaupanki 

Non-Notified 

Over Exploited 

SP 971, RIICO INDUSTRIAL AREA, CHOPANKI 
1301019 

RAJASTHAN 

ALWAR 

TIJARA 

301019 

91-9872531147 

ppsnarang@ubmail.com 

CGWA/NOC/IND/REN/1/2016/0153 

16/05/2016 

16/05/2016 

15/05/2019 

Page 1 of 8
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Government of India 
Ministry of Jal Shakti Department of Water Resources, River Development and Ganga Rejuvenation Central Ground Water Authority (CGWA) Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater (Application For Renewal of NOC) 
Application Number : 21-4/24/RJ/IND/2006 
Old Application Number : 21-4(24)/WR/CGWA/2006 Applied For Renewal : 2nd 

Reason for not applying for renewal before expiry of NOC Validity (Attach Affidavit): 
(vi) Purpose of Renewal Application: 

2. Details of Water Requirement (Fresh and Recycled Water Usage): 

Existing Ground Water 

(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($) (i) Total Water Requirement (atb+c+d) (m3/day) 

Existing Additional Total Water Requirement Details (Fresh Water) (m3/day) 
(a) Ground Water Requirement (m3/day): 770,00 0.00 770.00 (b) Surface Water Available 

0.00 0.00 0.00 (Canal, River, Ponds etc.) (m3/day): 
(c) Water Supply from Any Agency 0.00. 0.00 0.00 (m3/day): 

Total Fresh Water Requirement 770.00 0.00 770.00 (a+b+c)(m3/day): 

(d) Recycled Water Usage (m3/day): 500.00 0.00: 500.00 Total Water Requirement : 
1270.00 0.00 1270.00. 

(atb+c+d)(m3/day) 

(ii) Breakup of Water Requirement and Usage: 

Activity Existing Additional Total No. of Annual Requirement Requirement Requirement Operational Days Requirement (m3/day) (m3/day) (m3/day) in a Year (m3/year) Industrial Activity 1202.00 0.00 1202.00 325, 390650,00 Residential / 8.00 0.00 8,00 325, 2600.00 Domestic 
i Greenbelt 60.00 0,00 60.00 325: 19500.00 

Development 
! /Environment 

Maintenance 
| Other Use 0.00 0,00 0.00 0: 0.00 Grand Total 1270.00 0.00 1270.00 412750.00 (iii) Details of Water Availability from ETP / STP for Recycle / Resuse usage: 

Existing Additional Total 
(m3/day) No. Of (m3/year) (m3/day) No. Of (m3/year) (m3/day) (m3/year) Days Days Effluent / Sewerage 534.00 325  173550.00: 

534.00) 173550.00 generated and 
.treated in ETP / STP: 
Availability treated 500.00 325 | 162500.00 

500,00! 162500.00 Effluent / Sewerage 
for usage: 

19/08/2020 03:23 PM 
Page 2 of 8
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Government of India 
Ministry of Jal Shakti 

Department of Water Resources, River Development and Ganga Rejuvenation 
Central Ground Water Authority (CGWA) 

Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater 

(Application For Renewal of NOC) 

Application Number : 21-4/24/RJ/IND/2006 
Old Application Number : 21-4(24)/WR/CGWA/2006 
Applied For Renewal : 2nd 

0.00 325 0.00 Effluent / Sewerage 
discharge after 
treatment: 

(iv) Availability treated effluent usage : Total quantity same as 2 i (d) and 2 ii (b) above 

Existing 

(m3/day) 

Industrial Activity / Commercial Use 500.00 

Domestic / Residential Use 0.00 

Greenbelt development / Enviorment 0.00 
maintenance 

Other Use / Flushing Req. 0.00 

Total 500.00 

3. \(a). Groundwater Abstraction Structure- Existing: 

Number of Existing Structures: 3 

SNo. ‘Type of Depth Depth Discharge Operatio Mode 
Structure (Meter) to (m3/Hour) nal Hours of 

Name / Year / Water (Day) / Lift 
of Diameter Level Days Name 

Construction (mm) (Meters | (Year) 
below 
Ground 

Level) 

1 Tubewell/ 92.30 / 200 40.00 12.00 16/325 Submer 

2006 sible 

: Pump 
2 \Tubewell/ (92.30 / 200 40.00 22.00'20 / 325 !Submer 

2006 sible 
Pump 

3  (Tubewell/ (55.40 / 200 40.00 10.00/10 /325 'Submer 

2006 sible 
Pump 

(b). Groundwater Abstraction Structure- Additional: 

Number of Additional Structures: 0 

SNo. | Type of Depth Depth Discharge Operatio Mode 
Structure (Meter) to (m3/Hour) nal of 

|Name / Year Water Hours Lift 
of Diameter Level (Day) / Name 

Construction | (mm) (Meters Days 
below (Year) 
Ground 
Level) 

19/08/2020 03:23 PM 

Additional 
availability 

(m3/day) 

0.00 

0.00 

0.00 

0.00 

0.00 

Horse Whether 

Power Fitted 

of with 

Pump Water 

Meter 

10.00 Yes 

10.00: Yes 

10.00 Yes 

Horse Whether 

Power fitted 

of with 
Pump Water 

Meter 

0.00 0.00 

Total Use + 
Availability 

(m3/day) 

500.00 

0.00 

0.00 

0.00 

500.00 

Whether Permission 

Registered 

with CGWA / If so 

Details Thereof 

Yes /- 

Yes / - 

Yes /- 

Whether 

Permission 

Registered 

with 

CGWA]/ If 
so 

Details 

Thereof 

Page 3 of 8
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Department of Water Resou 
Central Ground Water A 

Applications for Issue of NOC to Ab 

Government of India 
Ministry of Jal Shakti 
rces, River Dev elopment and Ganga Rejuvenation 

uthority (CGWA) 
stract Ground Water (NOCAP) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater (Application For Renewal 
Application Number : 21-4/24/RJ/IND/2006 
Old Application Number : 24 
Applied For Renewal : 2nd 

-4(24)/WRICGWA/2006 

4. (a). Compliance to the Condition prescribed in the NOC 
SNo. 

11 

12 

13 

14 

15 

16 

Conditions given in NOC 

Area Specific Plantation 

Domestic Water School Sanitation 

Groundwater quality monitoring - Pre 
monsoon and Post monsoon 

Maintenance of recharge structures 

Number of Pizometers as per NOC and 
Water Level Record 

Number of Tubewells Borewales as per 
NOC 

Pizometer fitted with AWLRs with 
telemetrry as per NOC 

Quantum of Groundwater as per NOC 

Recharge through ponds 

Recycle and reuse of water 

RWH and AR structures implemented 

Submission of Compliance report to the 
Region 

Water conservation measures 

Water Security Plan of villages 

Well monitored around the plant 
premises 

Wells fitted with water meter and its 
Record 

Compliance Conditions 
Applicable 

Yes 

Not Applicable 

Yes 

Yes 

‘Yes 

Yes 

‘Yes 

Yes 

Not Applicable 

Yes 

Yes 

Yes 

Yes 

Not Applicable 

Yes 

Yes 

(b). Compliance to the Condition Prescribed in the NOC - Other 
SNo. : 

Conditions given in NOC 

19/08/2020 03:23 PM 

of NOC) 

Status of Compliance 

33% factory premises covered with 
Green belt - Trees 

Sampling for all three Tube wells done 
pre monsoon and post monsoon every 
year 

All Rain water harvesting structures 
inside premises are maintained well 
and active 

‘Automatic water level recorder fitted to 
‘two pizometers inside factory 
_premises, Water level recorded every 
‘Month and data available 
03 Nos. tube wells as per NOC 

Each Pizometer fitted with AWLRs with 
telemetry as per NOC 
Ground water abstraction is within 
NOC limits 

'ZLD plant setup details attached 
‘herewith 
‘RWH Structures available inside and 
around the factory premises 
-Yearly compliance report submitted 
‘every year 

; Water conservation measures 
implemented 

'Yes, data submitted 

‘Yes, all tube wells fitted with water 
‘meter and record submitted 

Status of Compliance 

Page 4 of 8
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Government of India 
Ministry of Jal Shakti 

Department of Water Resources, River Development and Ganga Rejuvenation 
Central Ground Water Authority (CGWA) 

Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater 
(Application For Renewal of NOC) 

Application Number : 21-4/24/RJ/IND/2006 
Old Application Number : 21-4(24)/WR/CGWA/2006 
Applied For Renewal : 2nd 

5. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition / 
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and / 
or having a Land Area of Greater Than 2 Ha.- ($) 

Not applicable as not an expansion programme, only renewal of existing quantum 

6. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the 
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then 
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already 
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting / 
Recharge Proposal).- ($) 

As per attached annexure 

INDUSTRIAL USE- Self Declaration 

(Vj | hereby certify that the data and information furnished above are true to the best of my knowledge and belief and | am 
aware that if any part of the data / information submitted is found to be false or misteading at any stage, the application will 
be rejected outright. 

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank 
/irrelevant documents have been uploaded. | am also aware that any false/ wrong submission /uploading of document will 
lead to rejection of my application without any notice. 

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as 
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during 
the pendency of this application shall be immediately brought to the notice of CGWA, 

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, | 
shall comply with the decision of such authority. 

1. Application proforma is subject to modification from time to time. 

2. Application should be submitted to Regional Office. 

Regional Director,Central Ground Water Board Western Region, 6-A, Jhalana Doongri, JAIPUR, RAJASTHAN, 302004 

3. Incomplete application will be summarily rejected. 

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to 
Regional Office. 

4, Reciept of Processing Fee of Rs, 500.00/- (Rupees Five Hundred Only) submitted through NON TAX RECEIPT PORTAL 
(https://bharatkosh.gov.in) should be attached along with hard copy of application. 

Processing Fee:- 

Bharat Kosh Transaction 
‘Ref. No:- 

Bharat Kosh Transaction 
Date:- 

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application 
and Required Documents before Submitting Online Application. 

15. ‘Hard copy of application required: ‘Yes 

19/08/2020 03:23 PM Page 5 of 8
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Government of India 
Ministry of Jal Shakti 

Department of Water Resources, River Development and Ganga Rejuvenation 
Central Ground Water Authority (CGWA) 

Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater 
(Application For Renewal of NOC) 

Application Number : 21-4/24/RJ/IND/2006 
Old Application Number : 21-4(24)/WR/C GWA/2006 
Applied For Renewal : 2nd 

Attached Files: 

1). Site Plan : (Refer: 1 (ii)) 

No Attachment Found! 

2). Certified Revenue Sketch : (Refer: 1 (ii)) 

No Attachment Found! 

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v)) 

No Attachment Found! 

4). Existing NOC : (Refer: 1 (vii)) 

S.No Attachment Name | File Name 

1 CGWA NOC ‘CGWA NOC scanned.pdf 

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2) 

No Attachment Found! 

6). Groundwater Availability Report : (Refer: 4) 

S.No Attachment Name File Name 

1 External ground water level monitoring External Ground Water Level monitoring report.pdf 

2 Ground Water Quality report November 2018 GW quality report.pdf 
November 2018 

Ground water quality report May 2018 May 2018 GW quality report.pdf 

Water consumption data Water consumption data.pdf 

Piezometer Data Piezometer data.pdf 

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5) 

S.No Attachment Name File Name 

1 Inside RWH setup RWH setup.pdf 

2 Inside RWH layout RWH layout UnitedBreweries_with_Inserts.jpg 

3 RWH details layout RWH details inside.pdf 

4 Catchment area and RWH structures ‘Catchment area & RWH details.pdf 

5 AWLR on piezometer AWLR on Piezometer.pdf 

8). Authorization : 

No Attachment Found! 

9). Extra Attachment : 

No Attachment Found! 

19/08/2020 03:23 PM Page 6 of 8
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Table 7: Inspection Report of 

M/sAjanta Chemicals Industries.812/E-9, 10,11,12 , Samtel Zone Phase-I], 

RIICO Industrial Area, Bhiwadi, Rajasthan- 301019. 
Date of visit: 12.08.2020 

  

  

  

  

  

  

  

  

  

  

  

  

  
  

  
  

  

    

S. No. Particulars Details of Particulars | 

1. | Name of the industry M/s, Ajanta Chemicals Industries 

2. | GPS Location N- 28.202826, ~ | 

E- 76.851746 | 

3. | Year of Commissioning 2002 7 | 

4. | Type of industry Food Additives manufacturing unit | 

5. | Product & Capacity Food Additives@ 208 MTPM | 

6. | Operational status Non-Operational | 

7, | CTO status Valid, upto 31-05-2030. Copy enclosed at Annexure-]. | 

8. | HW status Valid, upto 29-02-2024. Copy enclosed at Annexure-2. 

9. | Type of HW and Qty, & e Chemical Sludge- 450 TPA- CTDF Udaipur. | 

Disposal . e Concentration/Evaporation Residue-100 MTPA- CTDF 

Udaipur. 

Copy of TSDF Membership and last one year waste disposal 

details enclosed at Annexure-3 

10.| CGWA Status Applied to CGWA on 15.12.2017 and copy is enclosed at. 
Annexure-4 | 

11.| Air Emission sources Steam Boiler(01 Nos) - 5 TPH (Gas Fired) oo 

12.| Air Pollution Control 30 mtrs height stack had been provided with Boiler, — | 

Devices | 

13.| Water Effluent Trade effluent - 14.5 KLD, 

Cooling blow down- 56 KLD, 

Domestic wastewater- 4.5 KLD | 

14.| Water Pollution Control Trade Effluent-ISKLD capacity ETP having 5 Nos. of   Devices   Colour Through Carbon Adsorption), TRO Rejects- Forced 

Evaporation 

Cooling water- Re-circulated | 

Single Stage TRO (Tertiary Reverse Osmosis) - Remove | 

  

  

IR in the matter of OA No. 11/2020 Page 22
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Domestic effluent- treated through Septic Tank & Soak Pit 

  

  

  

  

15,| OCEMS status NA 

16.| Aerial distance from 4.30 km =a ec 
industry to Gadpur village 

17,| CETP Membership Yes 

  

18.| Remark 

    
_ had not resumed the production even on 13.08.2020. 

During the visit on 12.08.2020 closed due to “Janmastami’ 
holiday again revisited on 13.08.2020 however the industry   
  

YQ 
a 

—_——_—— rr 

(Vivek Goel) 
Regional Officer, 
RSPCB, Bhiwadi 
gift afin, 

TAU ea WET faa weSeT, 
Prarst (ara) 

    
(Milind Kumar Nim} 

Scientist 'C’ 

CPCB, Regional Directorate, 
Bhopal 

Milind Nimje 
Scientist-c 

Regional Directorate 
Central Pollution Controt Board 

Bhopal (M.P.) 

a a RR SSE BS SE STS 
IR in the matter of OA No, 11/2020 Page 23
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M/s. Ajanta Chemicals,812/E-9,10,11,12 Samtel Zone Phase-III, RIICO Industrial 
Area Bhiwadi, (Raj) 301019 

  

    

      

| Latitude: 28.202859 ae ; | 
‘Longitude: 76.851669 , r. : \ 
‘Elevation; 275.92m a Ss = : ' be | 

Accuracy: 3.8m f 
Time: 08-12-2020 15:44 | 

: Powered by NoteCam | Note: Ajanta Chemicals ind.Bhiwadi 

  

  
  

During the Visit Industry has closed in last 6 month said Security persons 
non-operational activity   
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Rajasthan State Pollution Control Board 
  

  

2 G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

ad Phone: 01493-221435 

Registered 

FileNo : F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200 

OrderNo: 2020-2021/Bhiwadi/6840 
Date: 020 

Unit Id : 3246 

  

n 5/26o0f the Water (Prevention & Control of Pollution) 

Act, 1974 and unde? secon me a Prevention & Control of Pollution) Act, 1981. 

Ref: Your application for Consent to Operate dated 27/01/2020 and subsequent correspondence. 

Sir, 

Consent to Operate under the provisions of section 25/26o0f the Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21lof the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Ajanta Chemical Industries plant situated at 812/E-9,E-10,E-12,E-11, PHASE II RIICO 

INDUSTRIAL AREA , _ Bhiwadi Tehsil:Tijara  District:Alwar , Rajasthan, subject to the 

following conditions:- 

  

2 That this Consent is granted for manufacturing / producing following products / by 

products or carrying out the following activities or operation/processes or providing 

following services with capacities given below. 

  

Particular Type Quantity with Unit 
  

FOOD ADDITIVES Product 208.00 MT / MONTH         
  

3 That this consent to operate is for existing plant, process & capacity and separate consent 
to establish/operate is required to be taken for any addition / modification / alteration in 

process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

Signature Nol 
Verified 

apa ‘ga 
Page 1 of 6 al

89



Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 

  

  

  

              

  

  

  

  

ajastha , . a qs — ea. G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi wees 
Ny Phone: 01493-221435 
Qe” 

Registered 

File No F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200 

OrderNo: 2020-2021/Bhiwadi/6840 
Date: 30/06/2020 

Unit Id : 3246 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 
generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 4.500 NIL 4.500 

Septic Tank and Soakpit 

Trade Effluent 14.500 NIL 14.500 

Recirculated in the process 

Cooling 56.000 56,000 NIL 

Recirculated 

5 That the sources of air emmissions along with pollution control measures the 
emission standards for the prescribed parameters shall be as under: 

Sources of Air Emmissions Pollution Control Prescribed 

Measures Parameter Standard 

D. G. set( 320KVA) ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT 

DG Set (160 KVA) (1 No.)( ACOUSTIC ENCLOSURE 
160KVA) , WITH ADEQUATE 

STACK HEIGHT 

  

DG Set (62.5 KVA) (1 No.}( 
62.5KVA) 

ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT 

  
  

Page 2 of 6 
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Regional Office Bhiwadi 

  

IS Rajasthan State Pollution Control Board ee G.0-I, Phase-2, RIICO Industrial Area, Bhiwadj Seay Phone: 01493-221435 

File No 

Registered 

F(HSW) /Alwar(Tijara) /4843(1)/2020-2021 /199-200 
OrderNo: 2020-202 1/Bhiwadi/6840 

Unit Id : 

6 

Date: 30/06/2020 

  

3246 

Spray Dryer 
ADEQUATE STACK 

HEIGHT , VENTURY 

SCRUBBER 

Steam Boiler Gas Fired ( 1NO.) WITH ADEQUATE ( 5000KG/HOUR) STACK HEIGHT             That the trade effluent shall be treated before disposal so as to conform to the standards prescribed under the Environment (Protection) Act-1986 for disposal Into Inland Surface Water . The main parameters for regular monitoring shall be as under 

    

  

  

  

    

          

    

Parameters 
Standards 

Total Suspended Solids 
Not to exceed 100 mg/1 

PH Value 
Between 5.5 to 9.0 

Oil and Grease 
Not to exceed 10 mg/I 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/I 
Chemical Oxygen Demand 

Not to exceed 250 mg/] 

7 That the industry shall apply for renewal of this consent or for consent to operate at least 120days in advance prior to expiry date of this consent letter else additional fee shall have to be deposited in accordance with the Rajasthan Water & Air (Prevention & Control of Pollution) (Amendment) Rules 2016. 8 That the industry shall not establish any plant / process or does not carry out any activity which attracts environmental clearance under provisions of the EIA Notification dated 14.09.2006. 
9 That the power supply to all parts relating to operation of Water and Air pollution control systems, as applicable, shall be measured by separate electricity meters and respective log books be maintained, 
10 That the power supply of the production Shall be so interlocked with the Air & Water pollution control equipments, that incase of non functioning of the pollution control equipment the production process stops automatically. 

Gialurs Alot 
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 

  

= G.0-1, Phase-2, RICO Industrial Area, Bhiwadi 

Sowa 
Phone: 01493-221435 

See” 
Registered 

FileNo :  F(HSW)/Alwar(Tijara) /484
3(1)/2020-2021/199-200 

Order No: 2020-2021/Bhiwadi/
6840 Date: 30/06/2020 

Unit Id : 3246 

41 That this consent to operate is being issued to your project having investment in 

Land, building, plant & machinery as Rs 2025.4 Lakh. In case of any increase in 

capacity or addition/ modification/ alteration/ or change in product mix or 

process or raw material or fuel, the project proponent is required to obtain fresh 

consent to establish/ operate 
from the Board. 

12 That the domestic effluent generated from the industry shall be treated as Is : 2470 

( Part-I & Ii) and the treated effluent shall be disposed through septic tank and 

soak pits 

13 That the industry shall comply with rest of the conditions as imposed vide last 

consent letter no. P(SCMG)/Alwar(Tijara)/
334(1)/2016-2017/7837-

788% dated 

20/10/2016. 

14 That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 4989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 as applicable. 

15 That no ground water shall be withdrawn without prior permission of the Central 

Ground Water Authority. 

16 That the entire industrial effluent shall be recycled or reused in the process oF 

utilities and balance shall be disposed of through multi effect evaporation and no 

discharge of industrial effluent shall be made within or outside the premises. 

17 That the industry shall maintain zero discharge of effluent inside and outside the 

premises 

18 That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 420f the 

water and section 38 of the Air Act 

19 That emission/effluents 
found to be discharged in excess of the standards 

prescribed shall be punishable under section 37 of the Air Act and under section 43 

of the water Act 

20 That the industry shall continue to deposit operation and maintenance charges of 

CETP to the trust. 

21 That the industry shall not use pet coke/ furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme court , wherein 

ban has been imposed on the use of pet coke and furnace oil in the state of 

Rajasthan. 

22 That the industry — shall abide/comply the directions/orders 
of National Green 

Tribunal (NGT) passed in the matter of Sumitra Devi Vs CPCB & Others and in any 

other matters related with Bhiwadi. 

Signature Not 
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 
  

  —— G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi 
waa Phone: 01493-221435 

| 

Registered 

FileNo : F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200 
OrderNo:  2020-2021/Bhiwadi/6840 

Date; 30/06/2020 
UnitId : 3246 

23 That this consent is issued to the unit on the basis of documents submitted by the 
applicant, if any discrepancies is found in the document/facts submitted by the 

unit then the consent shall be treated as revoked without any further notice and 

the unit shall be liable for action in accordance with provisions of law. 

24 That this consent is valid subject to the fulfillment of the other entire statutory 
requirement in other laws/acts/rules as applicable & all orders, directions, 

guidelines and standards laid down by the board from time to time shall be 

complied with. 

25 That this Consent does not absolve the project proponent from the other statutory 
obligations prescribed under any other law or any other instrument of force. The 
sole and complete responsibility, to comply with the conditions laid down in all 

other laws for the time being in force, rests with the  industry/unit/project 

proponent. 

26 That this Consent is subject to any order or direction from Hon'ble Supreme 
Court/High Court/National Green Tribunal or any other court of the competent 
jurisdiction. 

27 That the industry shall maintain adequate stack height and infrastructure facility 
and install all requisite air pollution control measures on air emission sources so as 
to achieve emission level standards as prescribed under Environment Protection 
Act, 1986 as amended time to time 

28 That the industry shall installed, operate and maintain adequate air pollution 

control equipment at all the sources of Air pollution/ Emission 

29 That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packaging etc 

30 That after issue of this consent previous issued consent to operate vide letter no 
1501-1502 dt 14/01/2019 and 454-455dt 09.07.2019shall be treated as null and 
void. 

31 That, not withstanding anything provided hereinabove, the State Board shall have power’ 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act. 

32 That the grant of this Consent to Operate is issued from the environmental angle only, 
and does not absolve the project proponent from the other statutory obligations 
prescribed under any other law or any other instrument in force. The sole and complete 
responsibility to comply with the conditions laid down in all other laws for the time-being 
in force, rests with the industry/ unit/ project proponent. 

Signature Not 
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File No 

Order No: 

Unit Id : 

Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 
G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi 

Phone: 01493-221435 

Registered 

F(HSW) /Alwar(Tijara)/4843(1)/2020-2021/199-200 
2020-2021/Bhiwadi/6840 

Date: 30/06/2020 
3246 

33 That the grant of this Consent to Operate shall not, in any way, adversely affect or 
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 
againt you by the State Board for violation of the provisions of the Act or the Rules made 
thereunder. 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 
the general conditions given in the enclosed Annexure. The project proponent will comply 
with the provisions of the Water Act and Air Act and to such other conditions as may, from 
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 
Please note that, non compliance of any of the above stated conditions would tantamount to 
revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s). 

Yours Sincerely 

Regional Officer[ Bhiwadi | 

(A): Copy To:- 

1 Master File. 

Regional Officer[ Bhiwadi ] 
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emeetyy RAJASTHAN STATE POLLUTION CONTROL BOARD Annexure-2 33 

  

Rajasthan G.QO-I, Phase-2, RIICO Industrial Area, Bhiwadi 

a : Se 3 . Sosa Phone: 01493-221435 

=u 

Registered 

FileNo: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:- 20/05/2020 

Unit Id : 3246 

   M/s Ajanta Chemicals Industries 
812/E-11, , Bhiwadi Tehsil:Tijara 

District:Alwar 

Sub:- 

   

    

    

    

      

    

    

      
   

zation for operating a facility for Collecti S Generation, Reception, 

Storage, Transport of Hazardous Wastes Under Hazardous and Other Waste 
(Management and Transboundary Movement) Rules, 2016. 

O 

  

Ref:- Your application dated : 03/12/2018 received on 04/12/2018 and subsequent corresponde 

  

  

  

  

Sir 

1 Number of authorization RPCB/HWM/2020-2021/Bhiwadi/HSW/15. 

2 Application Number: 230018 dated : 03/12/2018. 

3 Partner of M/s Ajanta Chemicals Industries is hereby granted an _ authorization 

based on the _ enclosed’ signed inspection report for Collection, Disposal, 
Generation, Reception, Storage, Transport of Hazardous waste on the premises 

situated at 812/E-9,E-10,E-12,E-11, Tehsil: Tijara District: Alwar. 

Details of Authorization 

SNo Type of Category Quantity/ Hazardous Waste 

Hazardous waste Sch Code Unit Disposal Practice 

1 |Chemical sludge from waste 450.00 CTDF Udaipur 
water treatment I 35.3 MTPA 

2 |Concentration or evaporation 100.00 CTDF Udaipur 

residues I 37.3 MTPA                 
4 mbinaqutborizs nish kbp lope emo CANA RAO 2024 ra 
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RAJASTHAN STATE POLLUTION CONTROL BOARD 

  

  

Ralasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

See :01493-221435 Sexe engme 
| 

Registered 

File No: F(HSW)/Alwar(Tijara) /4843(1)/2020-2021/45-46 Date:- 20/05/2020 

Unit Id : 3246 

Page 2 of 5 

The authorization is subject to the following general and specific conditions : 

A. General conditions of Authorization 

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under. 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer 

authorised by the State Pollution Control Board. 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 

other wastes except what is permitted through this authorisation. 

4, Any unauthorised change in personnel, equipment or working conditions as mentioned in the 

application by the person authorised shall constitute a breach of his authorisation. 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 

authorisation is being granted considering all site specific possible scenarios such as spillages, 

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular 

interval of time; 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control 

Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and 

Disposal of Hazardous Waste and Penalty” 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control 

Board to close down the facility. 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 

accidental occurrence and its clean-up operation. 

9. The record of consumption and fate of the imported hazardous and other wastes shall be 

maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 

pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed 
Signature Not 
Verifie 
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RAJASTHAN STATE POLLUTION CONTROL BOARD 

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

  

es ; . Sescaa Phone: 01493-221435 

Su 

Registered 

FileNo: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:- 20/05/2020 

Unit Id : 3246 

10 

Page 3 of 5 GOE 

of as per specific conditions of authorisation. 

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if 
any. 

12. An application for the renewal of an authorisation shall be made as laid down under these Rules. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 

Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

B. Specific Conditions 

That this authorization shall ceased to be valid & shall be liable to be revoked 
without any furthor notice in case of refusal/expiry of consent to operate under 
the provisions of Water(Prevention and Control of Pollution) Act,1974 and 
Air(Prevention and Control of Pollution)Act,1981 by the State Board. 
That no recycling/re-processing of the hazardous waste covered under schedule 
IV shall be carried out without prior authorisation from Rajasthan State Pollution 
Control Board as recycler/ re-processor of hazardous waste under the rule 6of 
the Hazardous and Other Wastes (Management and Transboundary Movement) 
Rules, 2016. 

That no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior & valid 
approval of Central Pollution Control Board under the rule 9of the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016. 
That in case of any expansion or change in process or product or change in mode 
/ practice of disposal of hazardous waste or its quantity, industry shall obtain 
fresh authorization 

That the arrangements for transportation of the hazardous waste for disposal 
shall be done by the authorized/dedicated vehicles only and any environmental 
damages during Transportation shall be borne by sender/receiver whoever 

arrange the transportation. 

That unit will submit revised membership of UCCI Udaipur, in case hazardous 
waste generated is more than the quantity mentioned in the membership and 
also get fresh authorization accordingly. 

Signature Not 
Werviind   
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= RAJASTHAN STATE POLLUTION CONTROL BOARD 
  

  

Ralasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

er :O1 - Seow Phone: 01493-221435 

| 

Registered 

File No: | F(HSW)/Alwar(Tijara) /4843(1)/2020-2021/45-46 Date:- 20/05/2020 

Unit Id : 3746 

11 

12 

13 

14 

15 

16 

17 

18 

19 

That unit will comply Rule 8o0f H&OW (M&TM), Rule 2016and not store 

hazardous waste for more than 90 days 

That if any deficiency found during inspection of industry, Authorization shall be 

revoked and appropriate action under the relevant act shall be _ initiated 

accordingly. 

That this Authorization is issued on the basis of post facto inspection. if on 

verification, any violation is observed under EP Act-1986, this Authorization shall 

be revoked and appropriate action shall be initiated under section 5 of EP Act. 

The authorization is subject to the conditions stated at Annexure "A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986. 

The unit has to display and maintain the data online outside the factory main gate in Hindi 

& English both on a 6’X 4’ display board in the manner & format prescribed at Annexure 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

That the annual reports/returns in the form prescribed under the Rules shall be 

submitted to the Board by 30th June of every year and records of hazardous waste 

Generation, handling & management shall be maintained according to the provisions of 

the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and 

shown & submitted to the Board as and when asked for. 

The hazardous waste should not be stored for a period beyond 90 days, failing which the 

authorization shal] deemed to be revoked. 

It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly 

in accordance with the Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

authorization. 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste. 
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RAJASTHAN STATE POLLUTION CONTROL BOARD 
  

  

__Relasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

ees : - Saas Phone: 01493-221435 

Se” 

Registered 

File No: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:- 20/05/2020 

Unit Id : 3946 

20 That Authorization is issued under the provisions of Hazardous and Other Waste 
(Management and Transboundary Movement) Rules, 2016 from the 
environmental angle only, and does not absolve the project proponent from the 
other statutory obligations prescribed under any other law or any other 
instrument in force. The sole and complete responsibility, to comply with 
conditions laid down in all other for the time-being in force,rests with the 
industry/unit/project proponent. 

21 That this Authorization shall not, in any way, adversely affect or jeopardize the legal 
proceeding, if any, instituted in the past or that could be instituted againt you by the 
State Board for violation of the provisions of the Act or the Rules made thereunder. 

Yours Sincerely 

Regional Officer 

Copy To:- 

1 = Master File 

Regional Officer 
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— 
UDAIPUR CHAMBER OF COMMERCE & INDUSTRY 

FEAT A aie wie wos gost 
(An Apex Body of Trade, Industry, Mining, Education & Tourism of Southern Rajasthan)    

VAWM-667/2018-19/39 15" November 2078 

M/s Ajanta Chemical Industries 
812 //E — 11, Samtel Zone, 
RICO Industrial Area, 
Phasp ~I1, Bhiwadi - 301019 
Distt) Alwar (Rajasthan) 

Sub { Amendment in Quantity of Hazatdous Waste for disposal at TSDF 

Ref: Our previous letter No. UCCI/HWMF-667/2015-16/73 dated 15-10-2015 

sel 7 Dear Sirs, 

We have your letter dated 26. 10.2018 and noted that you have enhanced your production process & Capacity and wish to dispose off following quantity of waste of following Categories of Schedule -- | of the Hazardous Wastes (Management and Handling) Rules, 1989 sind amendments thereof : 

    

    

S.No. Waste Type | Category & Quantity / per | 
Schedule No. | annum 

I, | Chemical sludge from waste 35.3 of Schedule - 1 450 MTA 
water treatment (ETP Sludge) 

  

        
    2. | Concentration or evaporation 37.3 of Schedule - 1 100 MTA 

residues (MEE Salt) 

a We have already advised M/s Rajasthan Waste Management Project Pvt. Lid., Gudli to accept ihe al above quantity of waste. 

Thanking you,    

  

    

‘Yours faithfully, 
For Udaipur Chamber of Commerce & Industry 

aj Chéudhaty 
President 

se tf) Meniber Secretary, Rajasthan Stite Pollutioti Control Board, Jaipur 
>) Regional Officer, Rajasthan State Potlu fn Control Boatd, Alwar 

V 

    

7) Rajasthan Waste Manapement Project Pvt. Ltd., Udaipur 
Gay CHAMBER BHAWAN, MEWAR INDUSTRIALAREA, MADRI, UDAIPUR - 313003 (Raj.) BANA TEL, : (0294) 2491060, 2492214-15, Website : wwi-ucciudaipur:com i) iso WO 140014 tho E-matl ; ucelseo@gmail,com, ucctsec@hotmail.com 

Uperadation of Skills, Capacity Building, Communication & fiifrastructure Developnient  
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[Td ‘be sub 

preceding   
| FORM 4 | 

{See rites 6/5), 13/8). 16/6) and 20 (2)} | 

FORM FOR FILING ANNUAL RETURNS | 
mitted to State Pollution Control Board by 30" day of June of every year for the | 

tiod April to March! 
| 

| 

Name and address of facility, 

M/S Ajanta|Chemica]l Industries 

Plot No-812/E-9 to 12 Samtal gone, 
RICO Industrial Area Bhiwadi 
Alwar (Rajqsthan) 

|. Authorisation No, and Date of issue. Nated, 

2. Nanhe of the authorised person and full address with telephone, fax number auld « 
mail, |   

‘Mr. Amit Bhardwaj (Partner) | 
Plot No-812/E-9 lo 12 Samtal done, 

RICO Industrial Area Bhiwadi 

Alwar (Raj 

Mobile - 98 

Mail ID- office@ajantacolours.com 

SK Prod 

1. Total quantity of waste generated category wise . 

than) 

10045884 

uction during the ypar (product wise), wherever applicable - 

Part A. Tolbe filled by hazardous waste generators 

  
  

    
                

      

  

                
  

8: no, Type of Waste CAT Qty Mode of Dispdsal 
ETP Sludge | 35.3 | 426480 KG CTDFUdaipir 

2 MEE Salt _ 37.3 | 6810KG CTDF Udaiptr | 
2. Quantity Hispatched 

| 
(i) Td disposal facility ~ | 
S. no. Type of Waste | CAT Qty Mode of Dispd sal | 

1 ETP Sludge 35.3 | 426480KG | CTDFUdaiply 2 MEE Sal 37.3 | esi0KG | crDF Udaiphr , : Ect | 

(ii) = Tor 

(ili) othe 

| 

| pcycler or co-processors or pre-processor ~ Nil | 
t V's 

For sft Chania loa 

fine 
‘Authorised Sigaalpry 

| 
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Table 8: Inspection Report of 

M/s. SRF Ltd., Village: Jhiwana, Tehsil -Tijara Distt: Alwar-301019, 
  

  

  

  

  

  

  

  

  

  

  

  

        

Rajasthan 
Date of visit: 12.08.2020 

S. No. Particulars Details of Particulars ; | 

1. Name of industry M/s. SRF Ltd | 

Di, GPS location N- 28.159683 | 

E- 76.868106 | 

3. Year of Commissioning | 1989 oe 

4, Type of the plant Chemical | 

5. Product & Capacity © Chloromethanes-151.51, Hydrofluoric Acid as 100% @35 TPD. 

¢ Multipurpose Plant | 

TFA/TFAA/MCDFA/CDFA/CDFAA/ETFA/ETFAA/MTFA/PFBA/PFB/ 

e BPFB/PFP/PBFB/TFBA/DFA/EDFA/EDFAA/Ethyl3-amino-444- 
Trifluoroc rotonate)- 3000 TPA 

« Power @10.20MW, 
e Dilute Hydrogen Flouride-2.66 TPD, ; 

6. Operational status Operational | 

during the visit - | 

7. CTO status e Refrigeration Plant-Expired on 30-09-19 (Renewal application of | 

Consent to operate is under consideration with State Board), | 

e Thermal Oxidation Plant-Valid, upto 30-06-23, | 

e Multi Purpose Plant-Valid, upto 30-04-24, | 

e Cogeneration Plant-Valid, upto 30-04-22, | 

e Chloromethane Plant-Valid, upto 30-04-24, 

e HFC(134a)- Valid, upto 31-01-23 . | 

Copy of renewal application and other valid consents are enclosed al | 

Annexure-1. 

8. HWauthorisation Valid upto 31-01-2022. Copy enclosed at Annexure-2. 

status 

9, Type of HW and Qty. e Empty Barrels Contaminated- 4800 Nos/Annum- Sales to Registered | 

& Disposal Recycler, 

e Chemical Sludge- 500 MTPA- CTDF Udaipur. 

e Spent Oil- 50 MTA- Sales to Registered Recycler. 

Copy of TSDF membership and last one year waste disposal details | 

enclosed at Annexure-3. | 

10. CGWA Status e Earlier NOC was issued vide CGWB letter dated 17-05-2010. | 

e Industry had applied for renewal of NOC vide their application dated | 

16-12-2016 to CGWA. Copy of renewal application and expired earlier | 

CGWB permission is enclosed at Annexure-4. 

11. Sources of Air |. Refrigeration Plant-Hot Air Generator (01 Nos.)- 265000 Keal/Hr | 

Emission (HSD/LSHS), 
2. Chloromethane Plant- HSD Fired Boiler- 8TPH (02Nos.) & 2.5 | 

TPH(01Nos.), | 

3. Cogeneration Plant- Boiler (01Nos.)- 30 TPH (Coal Fired). 

4. Boiler(Q1Nos.)- 15 TPH (Coal Fired), 

5. Boiler (O1Nos.)- 15 TPH (Husk Fired) | 
  

a   TS 
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TS. Boiler (01Nos.)- 15 TPH (Husk Fired) a 
| 12. Air Pollution Control Devices 

13. Name of Plant Nos. of | Stack Height Pollution Control 
Stack in Meters Measures 

Power Plant ( CPP) 1 85 ESP, Bag Filter & C yclone 
Multi Purpose Plant (MPP) 1 30 Scrubbers 

| Refrigeration Plant 2 30 Central Absorption System 

HFC 134a Plant (1112 l 30 Scrubber 

Tetrafluoroethane) plant 

| Thermal Oxidation Plant 1 30 Scrubber 

Chloromethane Plant (CMS) 2 30 Scrubber 

14 Wastewater generation | Trade Effluent- 1395 KLD and Domestic effluent- 120 KLD _ 
15, Water Pollution Trade Effluent: ETP (3) 

Control Devices | ¢ 400KLD (Refrigeration & HF Plant), 
* 100KLD (For low TDS waste water obtained from Multi Purpose 

Plant, Labs & Pilot plants), 
e ETP of 50 KLD Followed By MEE Plant Of 20 KLD Capacity (For 

High TDS Waste) 
(400 KLD Reused, 100KLD Collected in Lagoon & Mixed With Cooling 

| Tower Blow Down and Treated in STP and Then Used In Plantation), 
Domestic wastewater- 200KLD capacity STP using for treatment of 

(eee aa: domestic sewage. The treated effluent used in gardening purpose. _ 

16. - Effluent mon itoring results: 

| pH [tS |co |BO [cr /F pa pe Pb | Ni |Z [cr |] 
$s ip |p |® [| |-N | 

| Consent Limit 5.5.-|10 250 |30 |20 |20/10 (3.0 |O01 |20 5.0 | 1.0 
9.0 0 

Analyzed sample | 7.96 06 | 40 |13 | BD / 1.1 | 0.86 | 0.00 | 0.05 | 0.03 0.05 | 0.00 
value [IL {8 |4 |2 [3 |3 |6 (|8 

/e All values are in mg/l except pH. All the measured values are within the limits given in the consent 
issued by RSPCB. 

17. OCEMS status ‘Industry had installed OCEMS for emission & effluent monitoring 
and connected to CPCB and RSPCB server. PTZ Camera installed 

eel Print outs of OCEMS readings is enclosed at Annexure-5. 

18, Aerialdistance from 2.14 km 

| industry to Gadpur 
__| village 

19, CETP Membership No 

20. Remark Refrigerant gas producing | unit and sample taken from ETP — No. 
discharge of waste water was observed outside the te ises. 

(Vivek Goel) a eth cas 
Regional Officer, Scientist 'C' 

CPCB, Regional Directorate 

IRIs matter oP GANO 11/2020 ~ Milind Nim je 28° 25 
i Scientist-c 

Regional Directorate 
Central Pollution Control Board 

Bhopal (M.P. ) 
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Head Office (CD) 

Rajasthan State Pollution Control Board   

    

——Ressthen _ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
SSaw Phone: 141-5159600 Fax: 0141-5159697 i” 

Revised Consent 

FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443 
OrderNo:  2019-2020/CD/6368 

Date: 31/10/2019 
Unit Id : 3178 

M/s S.R.F. Ltd. 

Village & P.O. Jhiwana, Tehsil:Tijara 

District:Alwar 

Sub: Consent to Operate under section 25/26o0f the Water (Prevention & Control of Pollution) 
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981, 

Ref: Your application for Consent to Operate dated 27/12/2018 and subsequent correspondence. 

Sir, 

Consent to Operate under the provisions of section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 
your Pla (CMS) lant ituated at P.O. Jhiwana Tehsil:Tijara 

   
         

2 That this Consent is granted for manufacturing / producing following products / by 
products or carrying out the following activities or operation/processes or providing 
following services with capacities given below. 

  

  

  

  

  

  

Particular Type Quantity with Unit 

CHLOROMETHANES (METHEYLENE Product 151.51 TPD 
CHLORIDE, CHLOROFORM & CARBON 

TETRA CHLORIDE) 

HEAVY ORGANICS By Product 0.93 TPD 
(HEXACHLOROETHANE) 

HYDRO CHLORIC ACID 33% By Product 178.00 TPD 

SODIUM HYPO CHLORITE By Product 23,00 TPD 

SPENT SULPHURIC ACID By Product 9.20 TPD           

3 That this consent to operate is for existing plant, process & capacity and separate consent 
to establish/operate is required to be taken for any addition / modification / alteration in 
process or change in capacity or change in fuel. 

Siynature Not 
Verifie 

pammatnsy Page 10f 8 
MATHUR 
Date 20710 41 
1s07 ao 45 wi
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Head Office (CD) 

Rajasthan State Pollution Control Board 

  

  

  

          
  

  

  

  

  

  
            

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

eee =e ‘oa Gt el ae” Phone: 141-5159600 Fax: 0141-5159697 

Qa” 
Revised Consent 

File No F(Tech) /Alwar(Tijara) /5397(1)/2018-2019/2440-244
3 

OrderNo: 2019-2020/CD/6368 Date: 31/10/2019 

Unit Id : 3178 

4 That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 

generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 32.000 NIL 32.000 

STP and Gardening/Plantation 

Trade Effluent 379.000 NIL 379.000 

ETP and plantation within the 

premises 

5 That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under: 

Sources of Air Emmissions Pollution Control Prescribed 

Measures Parameter Standard 

Chlorine Stack at CMS Plant( Scrubber 

1NO.) 
Hydrochloric 35 me/Nm3 

acid vapour 

and mist 

D.G Set each (2 Nos.)( ACOUSTIC ENCLOSURE 

750KVA) , ADEQUATE STACK 

HEIGHT 

co 3.5 g/kw/hr 

Particulate 0.2 g/kw/hr 

Matter 

NOx+HC 4,0 g/kw/h 

D.G. Set each (4 Nos.)( ACOUSTIC ENCLOSURE 

1250KVA) , ADEQUATE STACK 

HEIGHT 

Siguature Not 

igtty signage 

Page 2 of 8 
ey Data, 2071037 

isar wee 30
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Head Office (CD) 
Rajasthan State Pollution Control Board 

    

  

  

  

  

  

—tite than 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 Sas ; : \eat Bi a a” Phone: 141-5159600 Fax: 0141-5159697 QU” 

Revised Consent 

File No F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443 
Order No: 2019-2020/CD/6368 

Date: 31/10/2019 Unit Id : 3178 

co 3.5 g/kw/hr 

Particulate 0.2 g/kw/hr 
Matter 

NOx+HC 4.0 g/kw/h 

Emergency Chlorine Gas( ADEQUATE STACK 
1000KG/HR.) HEIGHT , Caustic 

Scrubber 

Emergency HCL Gas( ADEQUATE STACK 
11.2KG/HR.) HEIGHT , Water 

Scrubber 

HCL Stack at CMS Plant( 1NO,) Scrubber 

Chlorine 15 mge/Nm3 

Main Plant (Through ADEQUATE STACK 
Condensor)( 151.5TON PER HEIGHT 
DAY) 

Oil Fired Boiler2x8 T/hr ADEQUATE STACK 
(Stand by)( 16TON PER HOUR HEIGHT 
STEAM)             

6 That the Chloromethane Plant (CMS) plant. will 
vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality Standards. 

7 That the domestic sewage shall be treated before disposal so as to conform to the 
standards prescribed under the Environvent (Protection) Act-1986for disposal Into 
Inland Surface Water. The main parameters for regular monitoring shall be as under, 

venloge 
Page 3 of 8 

cee 

comply with the standards as prescribed 

   

   Orly, 20
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Head Office (CD) 

Rajasthan State Pollution Control Board 

  
————— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Gh ae’ Phone: 141-5159600 Fax: 0141-5159697 

Qe” 
Revised Consent 

FileNo :  F(Tech)/Alwar(Tijara) /5397(1)/2018-2019/2440-2443 

OrderNo: 2019-2020/CD/6368 
Date: 31/10/2019 

Unit Id : 3178 
  

  

  

  

  

  

  

  

  

  

Parameters Standards 

Total Suspended Solids Not to exceed 100 mg/l 

pH Value Between 5.5 to 9.0 

Oil and Grease Not to exceed 10 mg/l 

Total Residual Chlorine Not to exceed 1.0 mg/I 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l 

Sulphide (as S ) Not to exceed 2.0 mg/l 

Nitrate Nitrogen Not to exceed 10 mg/I 

Bio-assay Test Minimum 90% survival after 96 

hours with fish at 100% effluent 

Chemical Oxygen Demand Not to exceed 250 mg/l         
8 That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environment (Protection) Act-1986for disposal [nto Inland 

Surface Water . The main parameters for regular monitoring shall be as under 

Gigreatares Met 

Page 4 of 8 
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Head Office (CD) 

Rajasthan State Pollution Control Board 

    

———— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
Saws Phone: 141-5159600 Fax: 0141-5159697 
Qe” 

Revised Consent 

FileNo : F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443 
Order No: 2019-2020/CD/6368 

Date: 31/10/2019 
Unit Id: 3178 
  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

Parameters Standards 

Oil and Grease Not to exceed 10 mg/l 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/I 

Arsenic (as As) Not to exceed 0.2 mg/I 

Mercury (As Hg ) Not to exceed 0.01 mg/I 

Lead (as Pb ) Not to exceed 0.1 mg/1 

Copper (as Cu) Not to exceed 3.0 mg/l 

Zinc (as Zn ) Not to exceed 5.0 mg/I 

Sulphide (as S$) Not to exceed 2.0 mg/I 

Nitrate Nitrogen Not to exceed 10 mg/l 

Chromium (Hexavalent) Not to exceed 0.1 mg/1 

pH Value Between 6.5 to 8.5 

Total Chromium (as Cr ) Not to exceed 1.0 mg/I 

Fluoride (as F ) Not to exceed 1.5 mg/1 

Nickel (as Ni) Not to exceed 2.0 mg/1 

Cyanide (as CN) Not to exceed 0.1 mg/! 

Bio-assay Test Minimum 90% survival after 

96 hours with fish at 100% 

effluent 

Phenolic Compounds (as C6H30H) Not to exceed 5.0 mg/l 

Chemical Oxygen Demand Not to exceed 250 mg/I         

Page 5 of 8 

 

109



Head Office (CD) 

Rajasthan State Pollution Control Board -_—- 

    

—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sea Phone: 141-5159600 Fax: 0141-5159697 
Qe 

Revised Consent 

FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443 

OrderNo: 2019-2020/CD/6368 Date: 31/10/2019 

Unit Id : 3178 

9 That this consent to operate (renewal) is being issued for the production of 

(i)CHLOROMETHANES (METHEYLENE (CHLORIDE, CHLOROFORM & CARBON’ TETRA 

CHLORIDE): 151.51 TPD, (2) HEAVY ORGANICS (HEXACHLOROETHANE) By _ Product: 

0.93TPD, (3)HYDRO CHLORIC ACID (33%) By Product: 178.00 TPD, (4) SODIUM 

HYPO CHLORITE By Product: 23.00TPD (5) SPENT SULPHURIC ACID By Product: 

9.20 TPD only. 

10 That the consent fee has been charged on total cost of project ie. Rs. 102.41/- 

crores. In case there is any increase in the project cost, the required consent fee 

shall be deposited accordingly. 

11 That water consumption in the Chloromethane Plant(CMS) shall not exceed from 

the reported water consumption i.e. 714KLD. The total water consumption in all 

the units established in the premises of the industry shall not exceed 2931 KLD. 

12 That the trade effluent generated from the plant shall be treated in the Central 

Effluent Treatment Plant located in the same premises for all the plants of the 

industry. 

13 That the industry shall strictly comply with the conditions of Environmental 

Clearance issued by the Ministry of Environment & Forests, Government of India 

vide letter no.J-11011/472/2007-IAII (I) dated 25/03/2008 and F. No, 

J-11011/77/2015-IA11(1) dated 09/06/2016. 

14 That the height of the stack attached to the chlorine gas scrubbing system shall be 

30 meters above ground level. 

15 That there shall not be any generation or discharge of process effluent. 

16 The trade effluent consisting of cooling tower bleed and the domestic effluent after 

treatment shall be reused for plantation/horticulture etc within the premises and 

no discharge shall be made outside the premises. 

17 That this Consent to Operate (renewal) is valid for following sources of air 

pollution situated in the premises. The consent to operate for these sources have 

been granted with other plants 

1. Oil Fired Boiler of 8 T/hr. capacity each-Two 

2. Oil Fired Boiler of 2.5 T/hr, capacity-One 

3, Oil Fired Hot Air Generator-One 

4, Emergency chlorine gas absorption system 

5. Emergency HCL gas/vents absorption system 

6. Main Plant Stack 

7, D.G. Sets of 1250 KVA capacity each-four 

8. D.G. Sets of 750 KVA capacity each- Two 

18 That requirement of steam and power if any will be met from the central utility 

sections for which separate consent have been granted. 
Signature Mot 
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110



  

  

Head Office (CD) 

Rajasthan State Pollution Control Board 
feast — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

war Phone: 141-5159600 Fax: 0141-5159697 

File No 

Revised Consent 

F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443 
OrderNo:  2019-2020/CD/6368 

Date: 31/10/2019 
Unit Id : 3178 

19 That the domestic effluent generated at the plant shall be treated in the Sewage 
Treatment Plant (STP) capacity 200KLD located in the same premises for all the 
plants of the industry. 

20 That there shall not be any change in product/raw material without prior Consent 
to Establish and Environmental Clearance. 

21 That the total trade effluent generated from process 379KLD_ shall be treated 
through Effluent Treatment Plant (ETP) so as to comply with the standards as 
prescribed under condition number 7 above. 

22 That the entire treated trade effluent shall be utilized for plantation/green belt 
development within the premises. For the purpose, the industry shall lay down 
network of permanent lines (G.I. Pipes) to distribute the treated effluent for 
plantation in an. organized & scientific manner. The pipe carrying untreated & 
treated effluent shall be of different colours. 

23 That the industry shall have to maintain complete zero discharge status outside 
the premises. No _ treated/untreated effluent (domestic & industrial) shall be 
discharged within/outside the premises. 

24 That this revised consent letter shall supercede the earlier consent letter no 
F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2426-2429 dated 16/10/2019 

25 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act. 

26 That the grant of this Consent to Operate is issued from the environmental angle only, 
and does not absolve the project proponent from the other statutory obligations 
prescribed under any other law or any other instrument in force. The sole and complete 
responsibility to comply with the conditions laid down in all other laws for the time-being 
in force, rests with the industry/ unit/ project proponent. 

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or 
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 
againt you by the State Board for violation of the provisions of the Act or the Rules made 
thereunder, 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

Signature Not 
— 

Digi 
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File No 

Order No: 

Unit Id : 

Head Office (CD) 

Rajasthan State Pollution Control Board 
4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Phone: 141-5159600 Fax: 0141-5159697 

Revised Consent 

F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443 
2019-2020/CD/6368 

Date: 31/10/2019 
3178 

revocation of Consent to Operate and_ project proponent / occupier shall be liable for legal 
action under the relevant provisions of the said Act(s). 

(A): 

oar 

Digiftty sipnegpby 
BHUVENES, Page 8 of 8 

This bears the approval of the competent authority, 

Yours Sincerely 

Group Incharge[ CD ] 

Copy To:- 

1 Regional Director (Nodel Officer of CGWA), 6-A, Jhalana Doongari, Jaipur 302004 for necessary action 
at your level. 

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure 
compliance of standards and monitor and verify time to time the compliance of norms and consent to 
operate condition. 

3 Master File. 

Group Incharge[ CD ] 

Sagnature Neat 

  

MATHUR 
Daw: 2070.47 
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Rajasthan State Pollution Control Board 
  

  

  

— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sewir Phone: 141-5159600 Fax: 0141-5159697 

QU” . 
Registered 

FileNo : F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051 

OrderNo: 2018-2019/CD/6196 
Date: 05/07/2018 

Unit Id : 3178 

M/s S.R.F. Ltd. 

Village & P.O. Jhiwana, Tehsil:Tijara Z 

District:Alwar 

Sub: Consent to Operate under section 25/26o0f the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. 

Ref: Your application for Consent to Operate dated 20/02/2018 and subsequent correspondence, 

Sir, 

Consent to Operate under the provisions of section 25/26o0f the Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

    at Village-Jhiwana Tehsil: Tijara 

2 That this Consent is granted for manufacturing / producing following products / by 

products or carrying out the following activities or operation/processes or providing 

following services with capacities given below. 

  

Particular Type Quantity with Unit 
  

DILUTE HYDROGEN FLUORIDE Product 2.66 TON PER DAY           

3 That this consent to operate is for existing plant, process & capacity and separate consent 

to establish/operate is required to be taken for any addition / modification / alteration in 

process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

Signature Not 
Yering 

sah oxo) 
Page 1 of 6 MATHUR, 

Date ur 0% 
yes again
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Rajasthan State Pollution Control Board 

  

  

  

4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
it ae Phone: 141-5159600 Fax: 0141-5159697 

Registered 

FileNo : F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051 
OrderNo: 2018-2019/CD/6196 

Date: 05/07/2018 Unit Id : 3178 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 
generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 1.000 NIL 1.000 

To be treated in STP and to be 

used in plantation and 

horticulture 

Trade Effluent 12.000 _NIL 12.000 

Treated in Effluent Treatment 

Plant and used in plantation and 

horticulture             

5 That the sources of air emmissions along with pollution control measures and the 
emission standards for the prescribed parameters shall be as under: 
  

  

  

Sources of Air Emmissions Pollution Control Prescribed 

pieasenes Parameter —_| standard 
Main Plant( 23NM?/HR.) Scrubber 

Fluoride as F 25 mg/Nm3 

Hydrochloric 35 mg/Nm3 
acid vapour 

and mist             

6 That the Thermal Oxidation Plant plant will comply with the standards as prescribed 
vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to 
National Ambient Air Quality Standards. 

7 That the domestic sewage shall be treated before disposal so as to conform to the 
standards prescribed under the  Environvent (Protection) Act-1986for disposal Into 
Inland Surface Water. The main parameters for regular monitoring shall be as under, 

Signature Net 
Verilig 

Dipim mpgs iy 
Page 2 of 6 OHUVENES: 
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Rajasthan State Pollution Control Board 
  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

| a s 2 2 

ae 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 
eee 
GaGa wher’ Phone: 141-5159600 Fax: 0141-5159697 

| 

Registered 

FileNo : F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051 
OrderNo: 2018-2019/CD/6196 

Date: 05/07/2018 
Unit Id : 3178 

Parameters Standards 

pH Value Between 5.5 to 9.0 

Oil and Grease Not to exceed 10 mg/l 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l 

Arsenic ( as As ) Not to exceed 0.2 mg/l 

Mercury ( As Hg ) Not to exceed 0.01 mg/l 

Lead (as Pb ) Not to exceed 0.1 mg/I 

Zinc (as Zn ) Not to exceed 5.0 mg/l 

Cyanide ( as CN ) Not to exceed 0.2 mg/l 

Sulphide (as S ) Not to exceed 2.0 mg/l 

Nitrate Nitrogen Not to exceed 10 mg/I 

Chromium (Hexavalent) Not to exceed 0.1 mg/l 

Total Chromium (as Cr )} Not to exceed 1.0 mg/I 

Copper (as Cu ) Not to exceed 2.0 mg/l 

Fluoride (as F ) Not to exceed 1.5 mg/I 

Phenolic Compounds ( as C6H5OH ) Not to exceed 5.0 mg/I 

Nickel ( as Ni ) Not to exceed 2.0 mg/I 

Bio-assay Test Minimum 90% survival after 96 

hours with fish at 100% effluent 

Chemical Oxygen Demand Not to exceed 250 mg/l         
8 That online flurine gas bearing analyzer shall be installed at the stack attached 

HFC-23 reaction unit and forward data on State Board server. 

9 That this Consent to Operate is valid for following source of air pollution. 

(a) Thermal Oxidation Unit-One 

10 That this Consent to Operate is being issued for production of dilute hydrogen 

fluoride (50%) as a by product of thermal destruction of HFC-23, capacity of 

destruction limited to 570 tonnes/annum, 

Signature Nal 
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Rajasthan State Pollution Control Board 

  

  
i 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sew Phone: 141-5159600 Fax: 0141-5159697 
3 

Registered 

FileNo + F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051 
OrderNo: 2018-2019/CD/6196 

Date: 05/07/2018 Unit Id : 3178 

11 That the industry shall strictly comply with the conditions of the Environmental 
Clearance issued by the Ministry of Environment & Forests, Government of India 
vide letter No.- J-11011/472/2007-IVII (I) dated 25/03/2008. 

12 That water consumption in this thermal destruction plant shall not exceed from 
the reported water consumption i.e 28KLD. The total water consumption in all the 
units established in the premises of the industry shall not exceed 2921 KLD. 

13 That the treated trade and domestic effluents shall be utilized for plantation/ 
horticulture purposes within the premises and zero discharge status outside & 
inside of the premises will be maintained 

14 That the trade effluent generated from the plant shall be treated in the Central 
Effluent Treatment Plant located in the same premises for all the plants of the 
industry. 

15 That the domestic effluent generated at the plant shall be treated in the Sewage 
Treatment Plant (STP) of capacity 200KLD located in the same premise for all the 
plants of the industry, 

16 That water meters shall be provided at all suitable points in consultation with 
Regional Office, Alwar to measures the daily water consumption and _ record of 
same shall be maintained in separate log- book the monthly record shall be 
submitted to Regional Office, Alwar. 

17 That requirement of steam and power if any will be met from the central utility 
section for which separate consent have been granted. 

18 That the industry shall provide and maintain requisite safe and adequate 
infrastructural facility for stack emission monitoring on the stacks attached with 
Thermal Oxidation Plant. 

19 That effluent discharged to the central treatment facility of premise shall be 
metered and records shall be maintained on daily basis in separate log- book. 

20 That the industry © shall comply with provisions of the Hazardous Waste 
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of 
hazardous waste shall be ensured in according with the Rules. 

21 That the industry shall carryout effluent sampling and ambient air quality/ stack 
emission/ process emission monitoring and submit quarterly analysis report from 
State Board laboratory/ laboratory recognized by Ministry of Environment & 
Forests (MoEF), Government of India. 

22 That industry shall undertake suitable measures for rain water harvesting for 
artificial recharge of ground water, 

23 That the industry shall comply with the provisions of the Storage, Manufacture & 
Import of Hazardous Chemical Rules, 1989, 

24 That industry have to operate with valid policy under Public Liability Insurance 
(PLI) Act, 91, 

Signature: Net 
Vento 

ait 7 igre by 
HUVENES! Page 4 of 6 

MATHUR 
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Rajasthan State Pollution Control Board 

———— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Qs ae” Phone: 141-5159600 Fax: 0141-5159697 
Qe” 

Registered 

File No F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051 

OrderNo:  2018-2019/CD/6196 

Unit Id : 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

36 

Date: 05/07/2018 

3178 

That effluent discharged to the central treatment facility in the premise shall be 

metered and records shall be maintained on daily basis. 

That the abstraction of ground water shall not exceed the quantity for which 

permission has been granted by Central Ground Water Authority and water meter 

shall be placed at suitable places to measure the quantity abstracted, water 

consumed, effluent generated and effluent treated /reused on daily basis, 

That the industry shall comply with recommendation § spelt out in Corporate 

Responsibility for Environment Protection (CREP). 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Bhiwadi. 

That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent. 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42o0f the 

water and section 38 of the Air Act. 

That emission/effluents found to be discharged in excess of the _ standards 

prescribed shall be punishable under section 37o0f the Air Act and under section 43 

of the water Act. 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit 

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter. 

That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act. 

That the grant of this Consent to Operate is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent. 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder. 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure, The project proponent will comply 
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— Rajasthan State Pollution Control Board 

    

—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Seamer 
Phone: 141-5159600 Fax: 0141-5159697 

Sy” 
Registered 

FileNo : e(rech)/Alwar(Tijar
a) /5038(1)/2017-

2018/2049-205! 

Order No: 2018-2019/CD/6196 Date: 05/07/2018 

Unit Id: 3178 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s). 

This bears the approval of the competent authority. 

Yours Sincerely 

Group Incharge[ cD] 

Copy To:- 

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to 

ensure the compliance. 

2 Master File. 

Group Incharge[ CD | 

Sighahura Not 
Yanher      

Page 6 of 6
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Rajasthan State Pollution Control Board 

  

  

—teashan— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sea Phone: 141-5159600 Fax: 0141-5159697 
| A 

Registered 

FileNo : F(Tech) /Alwar(Tijara)/5397(1)/2018-2019/2205-2207 

OrderNo: 2018-2019/CD/6197 
Date: 10/07/2018 

Unit Id: =3178 

M/s S.R.F. Ltd. 

Village & P.O. Jhiwana, Tehsil:Tijara 

District:Alwar 

Sub: Consent to Operate under section 25/26o0f the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. 

Ref: Your application for Consent to Operate dated 09/02/2018 and subsequent correspondence, 

Sir, 

Consent to Operate under the provisions of section 25/26of the Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

2lof the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

HFC Plant (1112 Tetrafluoroethane) 

  

       124A 134a plant situated at Village-Jhiwana Jhiwana           

2 That this Consent is granted for manufacturing / producing following products / by 

products or carrying out the following activities or operation/processes or providing 

following services with capacities given below. 

  

  

  

  

  

      

Particular Type Quantity with Unit 

DILUTE HYDROFLUORIC ACID By Product 1,980.00 TPA 

HEAVY ORGANICS By Product 384.00 TPA 

HFC134a and HFC 32 Product 12,000.00 TPA 

HYDROCHLORIC ACID By Product 51,000.00 TPA 

SPENT SULPHURIC ACID By Product 4,000.00 TPA       

3 That this consent to operate is for existing plant, process & capacity and separate consent 

to establish/operate is required to be taken for any addition / modification / alteration in 

process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

Signature Mot 
Vowrifies 

    

   

Digit) signonphy 
BHLVE MES: 

Page 1 of 8 MATHUR het 
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Rajasthan State Pollution Control Board 

  

    

  
    
          
  

  

  

  

  

                
  

4, Institutional Area, Jhalana Doongar!, Jaipur-302 004 

Saas a Phone: 141-5159600 Fax: 0141-5159697 

Qe 
Registered 

File No F(Tech) /Alwar(Tijara)/5397(1)/2018-2019/2
205-2207 

OrderNo: 2018-2019/CD/6197 Date: 10/07/2018 

Unit Id : 3178 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent 

generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 25.000 NIL 25.000 

Plantation and Horticulture 

Trade Effluent 198,000 NIL 198.000 

Recycled in the process, 

Plantation or other uses within 

premises 

5 That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under: 

Sources of Air Emmissions Pollution Control Prescribed 

Measures Parameter Standard 

Emergency HF gas vents Scrubber 

absorption system( 

12000TPA) 
Fluoride as F 25 mg/Nm3 

Hydrochloric 35 mg/Nm3 

acid vapour 

and mist 

Chlorine 15 mg/Nm3 

Hot Oil System( 1NO.) ADEQUATE STACK 

HEIGHT 

Hot Oil System( 2NO.) ADEQUATE STACK 

HEIGHT 

6 That the HFC 134a Plant (1112 Tetrafluoroethane) plant will comply with the standards 

as prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

Page 2 of 8 

Signature Met 
Jentiod, 

Oh oh aaply 
HUY i 

i MAT 
Tide of ia 
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Table 9: Inspection Report of 

M/s Castex Technologies Ltd.SPA-502, RUIICO Industrial Area Phase-IV, 

Bhiwadi, Rajasthan 

(Formerly Known as M/s Amtek Technologies Ltd) 
Date of Visit: 12, 08.2020 
  

  

  

  

  

  

    
  

  

  

  

  

  

  

        

S. No. Particulars oe Details of Particulars | 
1. | Name of the industry M/s Castex Technologies Ltd. 

2. | GPS location N- 28.257093 
E- 76.839657 

3. | Year of Commissioning | 2008 - 

4, | Type of industry Iron casting unit 7 

5. | Product & Capacity Grey SG & Alloy fron Casting@ 48,000 TPA 

6. | Operational status Operational 7 
during visit 

7, | CTOstatus Valid upto30-09-2023 copy enclosed at Annexure-1. | 

8. | HW status NA _ | 

—$$__..._| 

9, | Type of HW and Qty. & | NA | 
Disposal 

10. | CGWA Status Obtained vide letter dated 22.11.2006 and applied to CGWA for | 
renewal on 30.11.2016and copy of application is enclosed at | 
Annexure-2, | 

11. |.Sources of:Air Emission | |.Induction Melting Furnaces (O8Nos.)-6 Toneach. 
2. Electric Holding Furnace (0! Nos.)- 7 Ton, 

3. Pouring Furnaces (04Nos.)- 8 Ton 

12. | Air Pollution Control Separate suction hood and de-dusting system provided which 
Devices consist of suction hood, ducting followed by cyclone, Bag house 

and 30m_ height common stack for Induction Melting Furnaces, 
Electric Holding Furnace and Pouring Furnaces. 

13. | Source emission Source emission monitored during visit for the common stack and | 
monitoring results the value of PM: was found to be 122 mg/Nm’ this value is 

within Consent limit of 150 mg/Nm’, 

14, | Wastewater generation Cooling water- 93 KLD a 
Domestic Sewage- 10 KLD 

15, | Water Pollution Control | Cooling water - Reused,   Devices     Domestic Sewage-|OKLD. STP was in operation for Treatment 
of domestic wastewater. The treated domestic effluent re-used in 
  

———————————————————————— 
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14, | Wastewater generation Cooling water- 93 KLD 

Domestic Sewage- 10 KLD 

  

15, | Water Pollution Control | Cooling water - Reused, 
Devices Domestic Sewage-10KLD. STP was in operation for Treatment 

of domestic wastewater. The treated domestic effluent re-used in 
plantation &horticulture purpose within the factory premises and 
do discharge observed during visit. 

    
    

  
  

        
    

16. |OCEMS status NA 

—- —— 4 

17. | Aerial distance from 10.13 km 
industry to Gadpur 
village 

18. | CETP Membership _| Yes i =u 

19. | Remark Respondent number mentioned at serial number 12 & 13 ie. M/s 
Castex Technologies Ltd. and M/s M-Tech Company are the 
same units, Old name of M/s Castex Technologies Ltd. was M/s 
Amtek India Ltd. Source emission monitoring done on 
13.08.2020. 

( oe | 
= 2 
em iby 

(Vivek Goel) (Milind K: imje 
Regional Officer, Scientist 'C’ 
RSRCB, Blartadi CPCB, Regional Directorate, 

He ee qs Hoge rye . zara ert FQ treet Mili? Nimje 

part GI) Scientist-C 
Regional Directorate 

Central Pollution Cont: 
Bhopal (M.: 

eee er ee ee ee ee ee ees 
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M/s. Cortex Technologies Ltd.2,Samtel Road, Rajasthan Housing Colony, Bhiwadi 
(formerly Known as M/s. M-T. ech Company iis correct name are tech ) 
    
  

iatituede: 2815709 
Plongi tele: 76. wage57 

ee vale pees 

esis 
ela 3030 1 

Note: /m. Co atex Thenrial co 

; 

Hinw. Gh PeM0 11 $2 + vrs d dst eey See . Le sz Fema San} 
[norco ems tie " fergie a me i . sh BIBI bil esigatonitaeT ites) ‘adoily 

  

  
    
M/s Cortex Technology has Furnace stack connected server opacity meter shows     
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Head Office (HSW ) 

      

a Rajasthan State Pollution Control Board —felasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 Sees Phone: 0141-5159600,5159695 Fax: 0141-5159697 Qe” 

Registered 
FileNo : F(CPM)/Alwar(Tijara)/3979(1)/2018-2019/2745-2748 
Order No: 2019-2020/HSW/6434 

Date: 08/11/2019 Unit Id : 5758 

  

SP(A)-502, RIICO Industrial Area Phase IV Bhiwadi, 
Tehsil:Tizara 
District:Alwar 

Sub:       onsent Operat nder section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981, Ref: Your application for Consent to Operate dated 24/10/2018 and subsequent correspondence. 
Sir, 

Consent to Operate under the provisions of section 25/26 0f the Water (Prevention & Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 2lof the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 
ued thereunder is hereby granted for your Grey S.G.and Alloy casting plant situated at SPA-502, RIICO Industrial Area Phase [IV Bhiwadi_ RIICO Industrial Area Tehsil:Tijara_ District:Alwar , Rajasthan, subject to the following conditions:- 

   That this Consent to 

  

Operate is valid for a pe 

  

30/09/2023. 
2 That this Consent is granted for manufacturing / producing following products / by products or carrying out the following activities or operation/processes or providing following services with Capacities given below. Signature No Verified 

      

   
  

  

      

Digitat Particular Daliy1@019.11.0 12:25 QUalitty with Unit 
~Reason: SelfATtested GREY S.G, & ALLOY IRON CASTINGS Lacaien: c 48,000.00 TPA     3 That this consent to Operate is for existing plant, process & capacity and Separate consent to establish/operate is required to be taken for any addition / modification / alteration in Process or change in capacity or change in fuel. 

4 That the quantity of effluent generation along with mode of disposal for the treated effluent shall be as under: 

Page 1 of 7 
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Head Office (HSW ) 

Rajasthan State Pollution Control Board — 

    

  

    

    

i 

. . 

a a 

= 4, Institutional Area, Jhalana Doongarl, Jaipur-302 004 

Sewn 
Phone: 0141-515960

0,5159695 Fax: 0141-5159697 

Sl ee” 

Registered 

FileNo : (CPM) /Alwar(Tijara) /3
979(1)/2018-2019/2745

-2748 

Order No: 2019-2020/HSW/643
4 Date: 08/11/2019 

Unit Id: 5758 

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent | 

generation of Effluent (KLD)and mode of disposal 

(KLD) (KLD) 

Domestic Sewage 10.000 NIL 
10.000 

To be treated in STP and to be 

utilized in plantation and 

horticulture within the factory 

premises 

Cooling 
93.000 93.000 

NIL 

Z 

Recycle in process         
  

5 That the sources of air emmissions along with pollution control] measures and the 

emission standards for the prescribed parameters shall be as under: 

  
  

      
    
  

Sources of Air Emmissions 
Pollution Control 

Prescribed 

Measures Parameter Standard 

Core Making Machines (Shell ADEQUATE STACK 

and cold box process)( HEIGHT 

20NOS,) 
Signature ot Verified 

Digitally sighed b iraj Mathiir ° 

cate cote Tt.Op t2:25°37 1S] 

Eight Induction melting ADEQUATE S'ReaSon: SeljA Tigsted 

furnaces( 6TON) HEIGHT , Bag ERAN: 
Particulate 150 mg/Nm3 

Matter 

Four Pouring furnaces( 8TON) ADEQUATE STACK 

HEIGHT 
Particulate 150 mg/Nm3 

Matter           
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Head Office (HSW ) 
Rajasthan State Pollution Control Board 

    

    

  

—Paathon 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 Saas Yet Gh et a” Phone: 0141-5159600,5159695 Fax: 0141-5159697 Qe” 

Registered 
File No F(CPM)/Alwar(Tijara)/3979(1)/2018-2019/2745-2748 
Order No: 2019-2020/HSW/6434 

Date: 08/11/2019 Unit Id: 5758 

Four Shot Blasting Machines ADEQUATE AIR 
POLLUTION CONTROL 
MEASURES, 

ADEQUATE STACK 

HEIGHT, Dust 

Collector 

Particulate 150 mg/Nm3 
Matter 

Four Vertical boxless moulding ADEQUATE STACK 
lines 

HEIGHT 

One DG Set( 1500KVA) ACOUSTIC ENCLOSURE 
, SAFE STACK HEIGHT 
AS PER ER IV 

co 150 mg/NM3 

Particulate 75 mg/NM3 
Matter 

NOx 710 ppm 

NMHC 100 mg/NM3 

  One Electric holding furnace( 
70TON) 

ADEQUATE S@ignature Not Verifie 
HEIGHT 

    

          
Digitally sighed b iraj Math 
Date: 2019.1]1.08°12:25:37 Is 
Reason: SelfAtfested 

One Heat Treatment Furnace ADEQUATE stReption: = 
HEIGHT 

S02 600 mg/Nm3 at 

3 percent dry 02 

Particulate 150 mg/Nm3 

Matter 

NOx 300 mg/Nm3 at 

3 percent dry 02 
Raw Sand Plant (Sand dryer ADEQUATE STACK 
and cooler)( 8TON/HR) HEIGHT 

  

Page 3 of 7 
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Head Office (HSW ) 

Rajasthan State Pollution Control Board 

  

SS 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sew 
Phone: 0141-5159600,515969

5 Fax: 0141-5159697 

“Oa re” 
Registered 

FileNo : F(CPM)/Alwar(Tijara)/3979(1)/20
18-2019/2745-2748 

order No: 2019-2020/HSW/6434 Date: 08/11/2019 

Unit Id: 5758 

Sand Plant( 200TON/HR) 
ADEQUATE STACK 

HEIGHT 

  

6 That the Grey S.G.and Alloy casting plant will comply with the standards as prescribed 

vide MOEF notification No. GSR  826(E) dated 16th November, 2009 with respect to 

National Ambient Air Quality Standards. 

7 That the domestic sewage shall be treated before disposal so as to conform to the 

standards _ prescribed under the  Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under. 

  
  

  

    
  
  

  
  

  

  
  

        

[ Parameters 
Standards 

Total Suspended Solids 
Not to exceed 100 mg/l 

Oil and Grease 
Not to exceed 10 mg/l 

Ammonical Nitrogen (as N) 
Not to exceed 50 mg/l 

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l 

pH Value 
Between 6.5 to 9.0 

Chemical Oxygen Demand 
Sj anattt Lise ven f

ed 

Fecal Coliform (FC) (MPN per 100ml) Digital Meee rd0 Mathur 

Date 2049-44 OP 42:25:37 1ST   
  

8 That this consent to operate is valid Reagan: Sitoe testogy products mentioned at 

condition no. 2, The industry has to seek fresh consent to establish & operate for 

any change in product/by product/process/ services/activity and any 

modification/alteration. 

9 That metal surface treatment process such as pickling /plating /electroplating/ 

anodizing/ galvanizing /phosphating etc. shall not be carried out without prior 

consent to establish & operate from the State Board 

10 That the industry shall not install any induction furnace/metal melting facility 

without prior permission of the State Board. 

11 That the total fresh water requirement for the industry shall not exceed to 123 KLD 

(20 KLD for domestic use & 103 KLD for industrial use) and same shall be met from 

ground water (123 KLD). 
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Head Office (HSW) 
aos Rajasthan State Pollution Control Board 
ee 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 Seay Phone: 0141-5159600,5159695 Fax: 0141-5159697 Qe” 

File No 

Order No: 

Unit Id : 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

Registered 

F(CPM)/Alwar(Tijara)/3979(1)/2018-2019/2745-2748 
2019-2020/HSW/6434 

5758 

That industry shall not abstract ground water more than 123KLD and submit NOC/Permission for abstraction of ground water from CGWA_ within six months, failing which the consent shall deemed to be revoked. 
That water meters shall be maintained at all suitable points to measure quantity of daily ground water withdrawal and water consumption for different purposes. Record of the same shall be maintained on daily basis. 
That industry shall maintain sewage treatment plant (STP) of adequate capacity (15 KLD-3 nos. of 5SKLD each) so as to treat the entire domestic waste water (10 KLD) up to the norms mentioned at condition no 7. 
That the entire treated domestic waste water (10KLD) shall be used for horticulture/plantation within the premises and no waste water shall ibe discharged outside the premises, 
That the cooling blow down (93 KLD) shall be completely recycled and reused in the process and no discharge shall be made within or outside the premises, 
That no waste water (domestic & trade effluent) shall be discharged outside the factory premises in any case and complete zero discharge status. shall be maintained. 
That proper logbook of STP shall be maintained and record of daily consumption of chemicals and running hours of STP along with daily quantity of product shall be maintained. 

That flow meters shall be maintained at inlet & outlet of STP and on the pipeline used for carrying the treated domestic waste water for plantation use and daily record of the same shall be maintained. Signature Not Verified That lite industry shall maintain Separates: SERBY gnc, bj TAMER treatment plant and daily record of energy consumption shall be Ditin aie o@ beok:37 |ST That trained/skilled operators/supervisors shalkeasaiplopya ie eiserate the STP. 
Location: 

That good quality of chemicals shall be used to achieve the desired results and to minimize the quantity of hazardous waste. 
That treated & untreated effluent/waste water carrying pipeline should be in different colors. 

That the industry shall maintain acoustic enclosure and adequate stack height with one D.G, Set of 1500 KVA. 
That industry shall maintain adequate stack height and/or air pollution control measures at core making machine, eight induction melting furnaces, four shot blasting machines, four pouring furnaces, four vertical boxless moulding lines, one electric holding furnace, one heat treatment furnace, raw sand plant & sand plant to achieve the prescribed standards/norms, 

Date: 08/11/2019 
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Head Office (HSW ) 

Rajasthan State Pollution Control Board 

SS 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 

Sawer Phone: 0141-5159600,5159695 Fax: 0141-5159697 

QF” 
Registered 

File No F(CPM)/Alwar(Tijara)/3979(1) /
2018-2019/2745-2748 

Order No: 2019-2020/HSW/6434 

Unit Id : 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

36 

37 

Date: 08/11/2019 

5758 

That industry shall maintain adequate infrastructure facility as per ER -IV at all 

the sources of air emissions & one DG Set of 1500 KVA for carryout stack emission 

monitoring. 

That no additional source of Air/Water pollution shall be installed without prior 

consent to establish from the State Board. 

That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit half yearly analysis report from the State Board 

laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F), 

Government of India. 

That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.09.2006 for taking up any such activity which 

attracts Environmental clearance under EIA _ Notification dated 14.09.2006 in 

future. 

That industry shall comply with the provisions of Hazardous & Other Waste 

(Management &  Transboudary Movement) Rules, 2016and record of daily 

hazardous waste generated and its disposal shall be maintained. 

That the industry shall install adequately designed rain water harvesting structure 

for recharge of ground water in and around the area. 

That the plantation of local species in the 33% of total area of the project shall be 

carried out. 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 24/10/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of Bigrekere” Jofulierefiad in the State of 

Rajasthan. 
. 

Digitally signed b iraj Mathur oo 

That this consent to operate shall be suhiested1 $011.0 iguce7 WIT any direction or 

order passed by NGT/ Honorable Court of law inRaananaelfAttested 

That consent fee with the consent applicSGdte" ander reference has been deposited 

for total capital investment as on 31.12.2018as per the C.A. certificate submitted by 

the unit as Rs. 197.4591 Cr. which includes the cost of Land, Building, Plant & 

Machinery and miscellaneous assets. The industry is liable to deposit any 

additional fee if the investment exceeds. 

That the industry shall submit quarterly compliance report of all the above 

conditions to the State Board. 

That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act. 
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Head Office (HSW ) 

    

ie Rajasthan State Pollution Control Board —falasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 Seay Phone: 0141-5159600,5159695 Fax: 0141-5159697 Qe” 

Registered 
FileNo ; F(CPM)/Alwar(Tijara)/3979(1)/2018-2019/2745-2748 
Order No: 2019-2020/HSW/6434 

Date: 08/11/2019 Unit Id: 575g 

38 That the grant of this Consent to Operate is issued from the environmental angle only, and does not absolve the project proponent from the other statutory obligations prescribed under any other law or any other instrument in force, The sole and complete responsibility to comply with the conditions laid down in all other laws for the time-being in force, rests with the industry/ unit/ project proponent. 
39 That the grant of this Consent to Operate shall not, in any way, adversely affect or jeopardize the legal proceeding, if any, instituted in the past or that could be instituted againt you by the State Board for violation of the provisions of the Act or the Rules made thereunder, 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to the general conditions given in the enclosed Annexure. The project proponent will comply with the provisions of the Water Act and Air Act and to such other conditions as may, from time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, non compliance of any of the above stated conditions would tantamount to revocation of Consent to Operate and project Proponent / occupier shall be liable for legal action under the relevant provisions of the said Act(s). 

This bears the approval of the competent authority, 

Yours Sincerely 

Group Incharge[ HSW ] (A): Copy To:- 

1 PS. to Chairperson, RSPCB, Jaipur., 

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the compliance. 

3 Master File. 

Group Incharge[ HSW ] 

Page 7 of 7 

Signature Not Verified 
Digitally siged byANiraj Mathur  
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wt: otate Gtice: 3, LSC, Pamposh Ericiave, seater Kailash: 1, fh 

Tel. +91 11 42944444, Fay: 497 14 42344400) Eemint: infc@castextechnolagies.com, Website: castextechnologies.con 
CIN: L6592{HRi983PLC033729 

          

Date: 30-11-2014 
‘ve, 

‘ne Regional Director 

Central Ground Water Board, 

Wester Region, Jaipur 

            for groundwater withdrawal in 
Ref: Our Previous NOC no is: - 21-4(56)/WR/CGWA,06 
Bear Sir, 

    pp 

   

With reference to above cited subject, we have applied for renewal of NOC from CaWA 
for groundwater withdrawal as per our pervious Permission / NOC no: - 21-4(56)/WR/CG'WA/N6 
(copy enclosed). As per the CGWA guidelines hard copy of the same along with application form 
and requisite fee to be submitted to conceming ‘egional office of CGWB. 

Further, hereby we are submitting the following documents along with demand draft of 
Rs. 500/- in favour PAO, CGWB, for your kind perusal and needful doings. 

1. Hard Copy of Application Form 

Compliance report 
Copy of previous Permission /NOC. 
Demand Draft of Rs. 500/- in favour of PAO, CGWB, payable at Faridabad, Haryana No...079475Dated..,.30-11-2016... 

A
w
e
 

You are requested to forward the same to CGWA, New Delhi for their consideration and issuance 
of NOC. 

Thanking You, 
Yours truly 

For Castex Technol      
(Formally known as Amtek India Ltd. } 

( ~~ aunt 
wo we — oy 

Authorized Signatory 

PN eee om 
Regd. Office: SPA-502, RICO Industrial Area, Village Narsinghpui, Phase-1, Distt, Alwar 
Mohammadour QO J Menesar Road (Rajasthan) 301012 INDIA Gurgaon, Haryan: -22001 India Tel.: +84 9772212603 9772204553 Tel: +94-124-47494C0 / 4033854 / 4085847
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RO EMAL CFLS 

| INET BA, Pie AG ty 

CENTRAL GROUNE WATER AUTHORITY 
(Constituted under section 3 (3} of the Environment (Protection) Act, 1986! 

APPLICATION FOR RENEWAL OF NOC ISSUED TO EXISTING 
INDUSTRIAL/ INFRASTRUCTURE PROJECTS ABSTRACTING GROUND Vues TOR 

FOR 
EXISTING USAGE / WITH ADDITIONAL REQUIREMENT DUE TO EXPANSION 

(Refer ...Annexure for filling up form = explanation of terms / details etc.) 

1. General Information 
(i) Name of the Industry / Infrastructure: M/s Castex Technologies Limited 

(Unit Name :- M/s Amtek Auto Ltd. ( Foundry Division) 
/ Group Name, if any. ccs a rer ce ) 

(ii) Details of Project : 

Main Type of Industry / Infrastructure: 
Auto Mobile Components Industry 
Details of Industry Product / Process (For Industry only- Refer annexure for details) 

(iii) Location details of the project: (Attach site plan and location map) 
1. Village / Town Name :Bhiwadi Pincode : 301019 
2, Block / Taluka Name to... ccccccssccsscsesss coseceeeeescecescescce 
3. Tehsil / Taluka Name .......Tijara 

4. District Name: Alwar 
5. State / UT Name : Rajasthan 

(Attach Site Plan / Map — Drawing / Map showing Location with reference to oo major landmark / Village / Town of the area) (A4 / A3 size paper only), ; 
(Tick Mark if attached) 

(iv) Name : Urban Development Authority / Statutory Notified Industria! Area 
/ SEZ / Municipal Corporation / Gram-Nagar Panchayat .........c.. cc, 

(v) Communication Details 
(a) Complete Postal Address with Pin code : 

M/s castex Technologies Limited 
SP-502 RIICO Industrial Area 
Bhiwadi 

(b) Phone No (landline) ..cccscccesssesssececses 
(c) FAX NO. csccssssvsesstssnesesesrsacetsnrsssessevseseess 
(d) Mobile No...8696930204 
(e) Email vijay.tyagi@gmail.com 

(vi) Details of Existing NOC issued by CGWA (enclose copy): | 
(a) NOC Letter No (24-4(56)/WR/CGWA/06) Z: 
(b) Date of Issuance 22/11/2006 
(c) Validity till (Date / period, if any MENTIONEM) vocccrsecsneccmseeres 
(d) Reason for not applying for renewal before expiry of NOC Validity (Atiach Affidavit) 
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(vii) Purpose of Renewal Application: 

a} Whether renewal NOC application for existing groundwater use only: Yes / NO 

lf NO 

b) Renewal NOC application for Renewal of existing use and permission for additiona! 

requirement due to expansion of industry project / increased demand of water 

requirement in infrastructure project: Yes / Not Applicable. 

Breakup of Water Requirement / Recycled Water Usage : (Including Existing + Additional, if any) 

(i) Total water requirement as on date - Summarized (atbt+c+d): 110.000, m’ /day 

a} Ground Water requirement: liteeneeeeell (day 

b) Surface Water requirement: 2S, See m’ /day 

c) Proposed/Existing water supply from any agency: SAME AS ABOVE 

d} Recycled Water Available foruse; tees 0.23... m /day 

Break up of Ground Water Requirement (a) requested in renewal application: 

Existing NOC Permission Addltional Requirement, if any Total Requirement | 

123....m /Day Nil wwf /D3Y 123.10... /Day a 

csesnimussseelTl /YBQP sinaeh bvasbiaN m fyear_f satsncannatenne m /year | 

  

  

  

  

(ii) Breakup of Total Water Requirement (a+b+c+d, above) and Usage: 

(Please enclose flow chart of water showing requirement at each stage of industry / 

Infrastructure usage listed in table below)   
Proposed Total Use + No. of Annual 

q requirement Requirement operational cays requirement 
a . 

(m /day) (m?/day) {m’ /day) ina year (m°/year|_ 

Activity Existing Use 

    

Industrial Activity/ 

Commercial Use* 87.65 a 1 

  

Domestic / 
Residential Use * 16 a   

Greenbelt development/ 1.23 

Environment 

maintenance 
c— - —

—
 

  

Other use / 
| 

Flushing Req. * _ | 
  

          Grand Total 110 ee |   

* Infrastructure Project 

(iii) Details of water availability from ETP / STP for Recycle / Reuse usage: _ 

Existing Proposed Total 
  

  

a) Effluent / Sewerage generated and treated InETP /STP: | 16.23..... m”/day ee m /day 16,23.m°/day | 

sessasesssenees m’/year pervert (year = ent /year 
  

b) Available treated Effluent /Sewerage for usage: | veer mfday |e m [day | cme m” /day 

— m f/year wencien mM /yeat m /year 

c) Effluent / Sewerage discharge after treatment: | rtsteers inv fday | wee M /day fn im /day 

0.23., cam fyeat per .m /year [O.23...m fyear | 

Available treated effluent usage: Total quantity same as 2 i (d) and 2 iii (b) above) 

  

        
Existl s 

eoneitse availability Avallabliity 
Proposed Total Use + 

Reuse / Recycle Usage Activity (m’/day) (m?/dey) (m?/day) 
  | Industrial Activity/ Commercial Use* | 2 __|   

Domestic /Residentla!l Use *   
Greenbelt development/ Environment maintenance Same as above - 
  

Other use / Flushing Reg. * | - 
  

      Total |   

* Infrastructure Project
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3. 

4, 

Details of groundwater abstraction structures: 

  

Particulars Existing Structure 

    Number of structure 

(only in case of 

__.. Expansion) 
  Type of structure (dug well, tube well, bore well, dug cum 

  

  

  

  

bore well) Bore well 
Year of construction 12007 _ _ 
Depth (meter below ground level) 50 Feet =, 
Diameter (mm) 4, 
Depth to water level (meters below ground level) 160 Feet 
  
Discharge (m>/hour) 
  Operational hours/day Round of clock 
  Operational days/year 300 
  
Mode of lift and Horse Power of pump Submersible 
    Whether fitted with meter or not     Same as exiting 
  

Compliance to the conditions prescribed in the NOC 

  

Proposed structure 

e
r
e
s
 

| 
—
E
E
 

  

  

  

  

  

  

  

  
        
  * (any other specific conditions mentioned in NOC Letter) 
# (Please attach consolidated report along with colored photographs of conditions of NOC in 2 set) 

S. No. Conditions given in NOC Status of compliance # ] Remarks 
1 Water meter data - Check far groundwater abstraction - — 
2 Implementation of Rainwater Harvesting Proposal ; Yes a 

Report and Photographs 
| 3 Water Level / Plezometer monitoring Data Yes _ | od 4 Water Quality Monitoring Data - | 

5 Recycle — Reuse details _ _ a —L : 6 * 'Y es | 7 A 

—— — bp —__—_ ~ 

: 4 

Groundwater availability report (Please enclose a comprehensive report/note on groundwater 
condition/groundwater quality in-and around S km of the areas) (Applicable only in the expansion 
programme of the project.) 

Details of rainwater harvesting and artificial recharge measures for groundwater recharge in the area. 

Copy of valid referral letter / Consent to sperate as on date for Existing project / Expansion Project 
from Central Pollution Control Board /State Pollution Control Board/Bureau of Indian 
Standards/Ministry of Environment and Forests/ State Level Environment impact Assessment 
Authority / Urbana Development Authority / Municipal Corp etc., or any State / Central Government 
Statutory Body may be provided.
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Ref; - Our Consent Letter No 21-4(56)/WR/CGWA/06 on Dated. 17/02/2009 
\ 

Compliance Report 

  

Respected Sir, 

Enclosed please find herewith the compliance Report. 

| S.No | Condition Description ' Compliance 
Status, 

  1. | Condition 14. 

  Noted 

  

That industry may abstract 123 m3/day of ground water through 
two proposed tube wells. No additional ground water abstraction 
structures to be constructed tor this purpose without prior 
approval of the CGWA. | 

|   1 2 Condition 2,   All the ground water abstraction structures to be fitted with water | Noted 
meter by the industry at its own cost and monitoring of ground 
water abstraction to be undertaken accordingly on regular basis at) | 
least once in month. The ground water quality to be monitored 
twice in a year during pre monsoon and post monsoon periods. 

  3 Condition 3, The industry shall in consolation with the Regional Diréctor, Noted 
Central Ground water Board, Western Region, jaipur implement 
ground water recharge measures to the tune of 51,092 m3/year in 
and around the industrial area as proposed by the firm for | 
augmenting the ground water recourses of the Area. The 
completion of the artificial recharge structures may be done within 
Sia wivniths from date of issuance of this letter and Intimated 
accordingly to this office for verification. 
  4, Condition 4. The photographs of the recharge structures are to be furnished Noted 

immediately after completion of the same. 

  5. Condition 5, The industry at its own cost shall install pyrometers at suitable Noted 
locations and excite ground water regime monitoring program in 
and around the project area on regular basis in consultation with 
the Regional Director, Central Ground Water Board, Western 
Region, Jaipur 
  6 Condition 6, The ground water monitoring date in respectofS.No,2&5tobe | Noted 

submitted to Central Ground Water Board, Western Region, Jaipur 
on basis at least once in a year. 
  7 Condition 7, The industry shall ensure proper recyclingand reuse of waste ‘| Noted 

water after adequate treatment.     8 Condition 8. Action token report in respect of S. No. 1 to 7 maybe submittedto |Noted 
CGWA within one year period 

  9 Condition 9. The permission is liable to be cancelled in case of non-compliance | Noted — 
of any of the conditions as maintained in S.No, 1 to 8. 

  

    410 Condition 10,     This approval is valid for two years from date ofissuance ofthis | 
letter Upon review of status of compliance of the above conditions 
after two years decision for revalidation of approval will be 
conveyed accordingly. 

Noted 
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Central Ground Water Authority reserves its right to withdraw or 
cance] the permission so granted at any time 
reasons if the contingency so demands In the opinion of the 
Authority. _ ee 

  
  oD Condition 71. 

    
    | 

Yours sincerely 

_ ,, Bor Castex erage Ltd. 
Hof CASMEnal kaDhOd Ae Emmih 1h! hi! 

nas Amtek India Limited) (Formerly Kn 

CN —\" 
Authorized ignatergignator y 

without assigning any | 
| Noted 

| 
|
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Table 10: Inspection Report of 
M/sAnshul Strips Pyt. Ltd.,SP-812/G1-62-63, RIICO Industrial Area, Phase-l, 

Bhiwadi-301019 (Raj) 
Date of Visit: 12.08.2020 

  

  

  

  

    
  

  

  

  

  

  

  

  

  

    

S. No. Particulars Detailsof Particulars | 
1, | Name of industry M/s. Anshul Strips Pvt. Ltd., 

2. | GPS location N- 28.204387 - a 
E- 76.847962 

3. | Year of Commissioning | 2001 

4, | Type of industry stainless steel rolling mill 

5. | Product & Capacity SS Sheets@ 3120 MTPA 

6. | Operational status of the | Operational - 
industry during visit i ; 

7, | CTO status Valid upto29-02-2024, Copy enclosed at Annexure-1. 

8. | HW status Valid, upto3 1-03-2024. Copy enclosed at Annexure-2. 

9. | Type of HW and Qty. & ¢ Chemical Sludge- 50 MTPA- CTDF Udaipur : 
Disposal * Used Or Spent Oil- 0.10 KLA- Sales To Registered Recycler. 

Copy of TSDF membership and last one year waste disposal 
details enclosed at Annexure-3. 

10. | CGWA Status Applted to CGWA and copy of the application is enclosed at 
Annexure-4, 

11. | Source of Air pollution Annealing Furnace (02Nos.)- 17 TPM each (LDO/LSHS Fired) 

12. | Air Pollution Control Wet scrubber followed by |Imheight stack. 
Devices installed 

_ we 13. | wastewater generation Trade Effluent- 11.5 KLD 
Domestic effluent - 2 KLD 

14. | Water Pollution Control |* Trade Effluent- Rinsing Water Treated in 25 KLD capacity   Devices   ETP and the treated effluent of 5 KLD reused & 6.5 KLD 
dispose into RIICO drain which connected to CETP for 
further treatment. 

e Spent _Acid-Spent acid is being sent to Spent Acid   

IR in the matter of OA No. 11/2020 Page 28
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Neutralization Facility (SANF) of 100 KLD at CETP for 
: treatment purpose. 

« Domestic effluent— For disposal of the domestic wastewater 
| Septic Tank & Soak pit have been provided zu 

15. | Effluent monitoring results 
pH TSS | cop |BOD|Cr* |F |Zn |Pb |Fe |Ni_ | 

Consent Limit | 5.5.—9.0 | 100 | 250 30 2.0 15 15 1.0 3.0 3.0 

Analyzed 754 B1 86 25 BDL | 6.11 | 0.038 | 0.133 | 1.111 | 0.093 

_ sample value 

* Allvaluesareinmg/lexceptpH.  —__ 7 
16. | OCEMS status NA 

17. | Aerial distance from 4.66 km 
industry to Gadpur 

village | 4 

18. | CETP Membership | Yes 

19. | Remark A Stainless steel rolling mill type unit and taken sample from 
outlet of ETP. 

L 

. Ay 
——re 

(Vivek Goel) (Milind Kumar Nimje) 
Regional Officer, Scientist 'C' 
RSPCB, Bhiwadi CPCB, Regional Directorate, 
mn ran ., Bhopal 

ged ap baa wa i BGS Milind Nimje 

fae areu Scientist-c 
Regional Directorate 

Central Pollution Control Board 
Bhopal (M.P.) 

IR In the matter of OA No. 11/2020 Page 29
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M/s. Anshul Strips Sector-3 RIICO Industrial Area, Bhiwadi-301019 (Raj) 
  
  

  

eeSe FEE 

  

   
       
       
  

  

  

  
       aL: — 

ETP of M/s Anshul Strips, shows ACF treatment 
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board   

    

a Bheathan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 
Sea Phone: 01493-221435 
QU ee” 

Registered 

FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718 
OrderNo: 2018-2019/Bhiwadi/6227 

Date: 07/03/2019 
Unit Id : 1289 

  

SP-812/G1-62-63, RIICO Industrial Area, Phase-I, Bhiwadi : 

Tehsil: TIZARA 

District: ALWAR 

Sub: Consent to Operate under section 25/26o0f the Water (Prevention & Control 
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981, 

Ref: Your application for Consent to Operate dated 13/10/2018 and subsequent correspondence. 

of Pollution) 

  

Sir, 

Consent to Operate under the provisions of section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 
your Anshul Strips Pvt. Ltd. plant situated at SP-812/G1-62-63, RIICO Industrial! Area, 
Phase-I, Bhiwadi Bhiwadi Tehsil:Tijara District:Alwar_, Rajasthan, subject to the following 
conditions:- 

  

07/03/2019 to 29/02/2024. 

2 That this Consent is granted for manufacturing / producing following products / by 
products or carrying out the following activities or operation/processes or providing 
following services with capacities given below. 

  

Particular Type Quantity with Unit 

SS SHEETS (PATTI PATTA) Product 3,120.00 MT/ANNUM 
  

          

3 That this consent to operate is for existing plant, process & capacity and separate consent 
to establish/operate is required to be taken for any addition / modification / alteration 
process or change in capacity or change in fuel. 

in 

4 That the quantity of effluent generation along with mode of disposal for the treated 
effluent shall be as under: 

Signature Not 
Ventie 

Drei ae Peet y 
Page 1 of 6 RREM Gr 

Quy 2077.00.97 
1 3021 45 uy)
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 

—— 
G.O-l, Phase-2, RIICO Industrial Area, Bhiwadi 

Seow 
Phone: 01493-221435 

Se” 
Registered 

File No F(Tech) /Alwar(Tijara) 
/5737(1) /2018-2019 /

1717-1718 

Order No: 2018-2019/Bhiwadi/622
7 

Unit Id : 

5 

6 

Page 2 of 6 

Date: 07/03/2019 

    

      

1289 

  

   

   
   

   

  

    

   

    

  
    

  

   

    
   

    

   
  

  

Type of effluent Max. effluent Recycled Qty Disposed Qty Of effluent 

generation 
of Effluent 

(KLD)and mode of disposal 

(KLD) 
(KLD) 

    

  

Domestic Sewage 

2.000 

     
      

Septic Tank and Soakpit 
   

Trade Effluent 
11.500 

6.500    

  

    
     

    

        

In to RICO Drain Leading to CETP 

  

     

  

     
That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under: 

  

  

Sources of Air Emmissions 
Pollution Control 

Prescribed 

DG Set( 320KVA) 
ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT 

    

   
   
Pickling Section 

ADEQUATE STACK 

HEIGHT , ALKALI 

SCRUBBER 
Acid Mist 

50 me/Nm3 

  

Two Liquid Fuel Fired Furnace ADEQUATE STACK 

(LDO/LSHS - 17 TPM Each)( HEIGHT 

17TPM) 

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environment (Protection) Act-1986 for disposal At the inlet of 

Common Effluent Treatment Plants . The main parameters for regular monitoring shall 

Signature Not 
eral 

   Caqartits sigeeagye y 
HE bet Wht 
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Regional Office Bhiwadi 

    

on Rajasthan State Pollution Control Board 
—— G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

haar Phone: 01493-221435 
Qe 

Registered 

FileNo : F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718 
Order No: 2018-2019/Bhiwadi/6227 

Date: 07/03/2019 
Unit Id ; 1289 

  

  

  

  

  

  

    

  

  

  

  

        

Parameters Standards 

Oil & Grease Not to exceed 20 mg/I 

pH Value 
Between 5.5 to 9.0 

Lead (as Pb) 
Not to exceed 1.00 mg/I 

Nickel (as Ni) Not to exceed 3.00 mg/I 

Zinc as Zn 
Not to exceed 15.00 mg/l 

Hexavalent Chromium (as Cr+6 ) Not to exceed 2.0 mg/] 

BOD 3 days, 27°C Not to exceed 30 mg/l 

Total Suspended Solids Not to exceed 100 mg/1 

coD 
Not to exceed 250 mg/l 

Fluoride as F Not to exceed 15 mg/| 

Iron as Fe 
Not to exceed 3 mg/l 

    

7 That the industry — shall apply for renewal of this consent or for consent to operate 
at least 120days in advance prior to expiry date of this consent letter else 
additional fee shall have to be deposited in accordance with the Rajasthan Water & 
Air (Prevention & Control of Pollution) (Amendment) Rules 2016, 

8 That the industry shall not establish any plant / process or does not carry out any 
activity which attracts environmental clearance under provisions of the EIA 
Notification dated 14.09.2006. 

9 That the power supply to all parts relating to operation of Water and Air pollution 
control systems, as applicable, shall be measured by separate electricity meters and 
respective log books be maintained. 

10 That the power supply of the production shall be so interlocked with the Air & 
Water pollution control equipments, that incase of non functioning of the pollution 
control equipment the production process stops automatically, 

11 That this consent to operate is being issued to your project having investment in 
Land, building, plant & machinery as Rs 200.81 Lakh. In case of any increase in 
capacity or addition/ modification/ alteration/ or change in product mix or 
process or raw material or fuel, the project proponent is required to obtain fresh 
consent to establish/operate from the Board. 

Page 3 of 6 
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 
  

  
—— G.Q-I, Phase-2, RIICO Industrial Area, Bhiwadi 

Sew Phone: 01493-221435 
See 

Registered 

FileNo : F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718 
OrderNo: 2018-2019/Bhiwadi/6227 

Date: 07/03/2019 
Unit Id : 1289 

12 That the domestic effluent generated from the industry shall be treated as IS : 2470 

( Part-I & I) and the treated effluent shall be disposed through septic tank and 

soak pits 

13 That the unit shall comply with of the conditions as imposed vide last consent 

letter no. F(Tech)/Alwar(Tijara)/2260(1)/2015-2016/214-216 dated 27/04/2015. 

14 That this consent is issued under red category (sr no-36, pickling) as per Board's 

letter dt 08.05.2018. 

15 That total water consumption shall not exceed to 18KLD (13KLD fresh water & 5 

KLD ETP treated waste water used in process). 

16 That total fresh water requirement shall not exceed to 13KLD (2.5KLD_ for 

domestic use,3KLD for pickling / acid bath use, 6.3.KLD for rinsing use, 0,2 KLD for 

plantation use & 1 KLD for scrubber use) and same shall be met from ground water. 

17 That the industry shall obtain NOC/ permission from CGWA_ for ground water 

abstraction. 

18 That water meters shall be maintain at all suitable points to measure quantity of 

daily ground water abstracted from bore well and water consumption for different 

purposes. Record of the same shall be maintained on daily basis 

19 That industry shall maintain effluent treatment plant (ETP) of adequate capacity 

so as to treat the entire trade effluent generated from process (11.5 KLD) up to the 

norms prescribed at condition no 6. 

20 That treated trade effluent shall be reused / recycled in process with in premises 

up to maximum possible extent and excess/surplus effluent (if any) may be 

discharged after proper treatment as per prescribed norms in to RIICO drain 

leading to CETP, Bhiwadi. 

21 That industry shall maintain suitable flow measuring device at appropriate 

locations to measure the quantity of treated effluent reused in process and 

discharge into RICO drain leading to CETP and record of same shall be maintained 

and submitted to RO, Bhiwadi. 

22 That spent acid (3.6KLD maximum) shall be transported to CETP (SANF) through 

leak proof dedicated tankers having GPRS for further treatment and no spent acid 

shall be discharged into RIICO drain in any case. 

23 That no untreated/acidic effluent shall be discharged into RIICO drain leading to 

CETP 

24 That the industry shall maintain complete record of spent acid transported to the 

CETP (SANF) on daily basis and submit monthly report to this office. 

25 That industry shall renew the membership of CETP Trust, Bhiwadi from time to 

time and deposit charges towards operation and maintenance of CETP regularly 

Signalure Not 
Verified     

Page 4 of 6
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 

G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi 

‘Yaak ts al a” Phone: 01493-221435 

  

  

Registered 

FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718 

OrderNo: 2018-2019/Bhiwadi/6227 
Date: 07/03/2019 

Unit Id : 1289 

26 That CETP treated effluent equivalent to the quantity of effluent generated shall be 

utilized for plantation/secondary gainful purposes within the premises. Record in 

respect of quantity of effluent generated and quantity of CETP treated effluent 

received for plantation/secondary gainful purposes shall be maintained on daily 

basis and shall be submitted to Regional Office, Bhiwadi as and when asked for 

27 That industry shall maintain septic tank & soak pit of adequate capacity to treat 

the entire domestic waste water (2KLD) and no waste water shall be discharged 

outside the premises 

28 That proper logbook of ETP shall be maintained and record of daily consumption of 

chemicals shall be maintained in logbook. 

29 That flow meters shall be maintained at inlet & outlet of ETP and daily record of 

the same shall be maintained. 

30 That trained/skilled operators/supervisors shall be employed to operate the ETP. 

31 That good quality of chemicals shall be used to achieve the desired results and to 

minimize the quantity of hazardous waste (ETP sludge). 

32 That treated & untreated effluent carrying pipeline should be in different colors. 

33 That the industry shall maintain acoustic enclosure and stack of adequate height 

with D.G. Set of 320 KVA. 

34 That industry shall maintain stack of adequate height at the pickling section & at 

LDO/LSHS fired furnace and air pollution control measures provided at picking 

section shall be operated efficiently whenever plant is operated. 

35 That Industry shall maintain safe & adequate infrastructure facility at picking 

section to conduct air emission monitoring. 

36 That no additional source of Air/Water pollution shall be installed without prior 

consent to establish & operate from the State Board. 

37 That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit half yearly analysis report from the State Board 

laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F), 

Government of India. 

38 That industry shall comply with the provisions of Hazardous & others Waste 

(Management & Transboundary Movement) Rules, 2016and_ record of daily 

hazardous waste generation and its disposal shall be maintained. 

Signalure Nol 

Page 5 of 6 
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Regional Office Bhiwadi 

Rajasthan State Pollution Control Board 

——— G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

Sa@a aaa Phone: 01493-221435 

Qe” 
Registered 

FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718 

OrderNo: 2018-2019/Bhiwadi/6227 
Date: 07/03/2019 

Unit Id : 1289 

39 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act, 

40 That the grant of this Consent to Operate is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent. 

41 That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder. 

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s), 

Yours Sincerely 

Regional Officer[ Bhiwadi ] 

Copy To:- 

1 Master File. 

Regional Officer[ Bhiwadi ] 

Sig ater Bary 

Yorhed. r 

eiarer r bb 
RHI 
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senor RAJASTHAN STATE POLLUTION CONTROL BOARD a | aie 

  

  

Ralasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

See eee : 7 Sawa Phone: 01493-221435 

Sy 

Registered 

FileNo: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date: 13/05/2020 

Unit Id : 1289 

  

SP-812/G1-62-63, RIICO Industrial Area, Phase-I, Bhiwadi, Tehsil: TIZARA 

District: ALWAR 

Sub:- 

  

riza a Col ) pi Reception, 

Storage, Transport, Treatment of Hazardous Wastes Under Hazardous and Other Waste 

(Management and Transboundary Movement) Rules, 2016. 

Ref:- Your application dated : 01/05/2019 received on 01/05/2019 and subsequent corresponde 

Sir 

1 Number of authorization RPCB/HWM/2020-2021/Bhiwadi/HSW/10. 

2 Application Number: 242051 dated : 01/05/2019. 

3 Director of M/s Anshul Strips Pvt. Ltd. is hereby granted an authorization based on 
the enclosed signed inspection report for Collection, Disposal, Generation, 

Reception, Storage, Transport, Treatment of Hazardous waste on the premises 

situated at SP-812/G1-62-63, RIICO Industrial Area, Phase-I, Bhiwadi Tehsil: Tijara 

District: Alwar. 

Details of Authorization 

  

  

  

  

SNo Type of Category Quantity / Hazardous Waste 
Hazardous waste Sch Code Unit Disposal Practice 

1 |Chemical sludge from waste 50.00 CTDF Udaipur 

water treatment (Pharma I 35.3 MT PER YEAR 
Industries) 

2 | Used or spent oil 0.10 Sales to Registered 

I 5.1 KLA Recycler                 
4 The authorization shall be in force for period from 01/04/2019 to 31/03/2024 . 

Signature Mot 
Veorifies 

geri 4 
Page 1 of 5 GOEL. of, 

Onto: 202.08 13 
tet 23 +i)5 x
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RAJASTHAN STATE POLLUTION CONTROL BOARD 
  

  

Ralasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

eee ‘ - Sao Phone: 01493-221435 

Bee” 

Registered 

FileNo: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date:- 13/05/2020 

Unit Id : 1289 

The authorization is subject to the following general and specific conditions : 

A. General conditions of Authorization 

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under. 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer 

authorised by the State Pollution Control Board. 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 

other wastes except what is permitted through this authorisation. 

4, Any unauthorised change in personnel, equipment or working conditions as mentioned in the 

application by the person authorised shall constitute a breach of his authorisation. 

5S. The person authorised shall implement Emergency Response Procedure (ERP) for which this 

authorisation is being granted considering all site specific possible scenarios such as spillages, 

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular 

interval of time; 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control 

Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and 

Disposal of Hazardous Waste and Penalty” 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control 

Board to close down the facility. 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 

accidental occurrence and its clean-up operation. 

9. The record of consumption and fate of the imported hazardous and other wastes shall be 

maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 

pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed 

Signature. Not 
Veritie 

gil aignegby 
vider tl 

Page 2 of § GOEL, 
Date: 2001.05.13 
18:01:28 #)5;30
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RAJASTHAN STATE POLLUTION CONTROL BOARD 

  

__Ralasthan G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi 

eee ‘ 7 Saw Phone: 01493-221435 

Qe” 
Registered 

FileNo: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date:- 13/05/2020 

Unit Id : 4289 

of as per specific conditions of authorisation. 

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if 

any. 

12. An application for the renewal of an authorisation shall be made as laid down under these Rules. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 

Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

B. Specific Conditions” 

5 That this authorization shall ceased to be valid & shall be liable to be revoked 

without any furthor notice in case of refusal/expiry of consent to operate under 

10 

Page 3 of 5 

the provisions .of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and Control of Pollution)Act,1981 by the State Board. 

That no recycling/re-processing of the hazardous waste covered under schedule 

IV shall be carried out without prior authorisation from Rajasthan State Pollution 

Control Board as recycler/ re-processor of hazardous waste under the rule 6of 

the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016. 

hat no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior & _ valid 

approval of Central Pollution Control Board under the rule 9of the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016. 

hat in case of any expansion or change in process or product or change in mode / 

practice of disposal of hazardous waste or its quantity, industry shall obtain fresh 

authorization 

That the arrangements for transportation of the hazardous waste for disposal 

shall be done by the authorized/dedicated vehicles only and any environmental 

damages during Transportation shall be borne by sender/receiver whoever 

arrange the transportation. 

That unit will submit revised membership of UCCI Udaipur, in case hazardous 

waste generated is more than the quantity mentioned in the membership and 

also get fresh authorization accordingly. 

     

  

SaCpevatA 
cael 

y aigreghiy Digit widen
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RAJASTHAN STATE POLLUTION CONTROL BOARD 

  

~~ Rajasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

Sa Phone: 01493-221435 
Sata nar one 

| / 

Registered 

FileNo: F(HSW)/Alwar(Tijara) /4839(1)/2020-2021/25-26 Date: 13/05/2020 

Unit Id : 4289 

11 That unit will comply Rule 8of H&OW (M&TM), Rule 2016and not store 

12 

13 

14 

15 

16 

17 

18 

19 

hazardous waste for more than 90 days 

That if any deficiency found during inspection of industry, Authorization shall be 

revoked and appropriate action under the relevant act shall be_ initiated 

accordingly. 

That this Authorization is issued on the basis of post facto inspection. if on 

verification, any violation is observed under EP Act-1986, this Authorization shall 

be revoked and appropriate action shall be initiated under section 5 of EP Act. 

The authorization is subject to the conditions stated at Annexure "A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986. 

The unit has to display and maintain the data online outside the factory main gate in Hindi 

& English both on a 6’X 4’ display board in the manner & format prescribed at Annexure 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

That the annual reports/returns in the form prescribed under the Rules shall be 

submitted to the Board by 30th June of every year and records of hazardous waste 

Generation, handling & management shall be maintained according to the provisions of 

the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and 

shown & submitted to the Board as and when asked for. 

The hazardous waste should not be stored for a period beyond 90 days, failing which the 

authorization shall deemed to be revoked. 

It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly 

in accordance with the Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

authorization. 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste. 

Signature Not 
wate. 

Di f VIVEK KUMpA 
GOEL Page 4 of 5 Bate: 2070105,13 
18:04:28 +96:30
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— RAJASTHAN STATE POLLUTION CONTROL BOARD 
  

  

Raiasthan G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi 

eee D ‘ L Sew Phone: 01493-221435 

| 

Registered 

FileNo: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date: 13/05/2020 

Unit Id : 1289 

20 That Authorization is issued under the provisions of Hazardous and Other Waste 
(Management = and Transboundary Movement) Rules, 2016 from the 

environmental angle only, and does not absolve the project proponent from the 
other statutory obligations prescribed under any other law or any _ other 
instrument in force. The sole and complete responsibility, to comply with 
conditions laid down in all other for the time-being in force,rests with the 
industry/unit/project proponent. 

21 That this Authorization shall not, in any way, adversely affect or jeopardize the legal 
proceeding, if any, instituted in the past or that could be instituted againt you by the 

State Board for violation of the provisions of the Act or the Rules made thereunder. 

Yours Sincerely 

Regional Officer 

Copy To:- 

1 Master File 

Regional Officer 

Signature Nol 
\ievifier 

  

WIVER KUN pe ’ 

Page 5 of 5 Bate 2ermeens, 11
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aad 
UDAIPUR CHAMBER OF COMMERCE & INDUSTRY 

seagy Wear site Hay vrs gvszh 
(APEX BODY OF TRADE, INDUSTRY & TOURISM OF SOUTHERN bAIRS Thani: 

  

An tS0-9001 Chamber 

UCCI/GD-4/2005-06/ 777 

26" August, 2005. 

The Member retary, 

Rajasthan Pollution Control Board, 
4, Institutional Area. 
Jhalana Doongri. 
JAIPUR. 

Sub: Intended members of Hazardous Waste Treatment Facility at Udaipur. 

Dear Sir, 

In continuation to our letter No. UCCI/GD-4/2005-06/181 dated 22™ August, 2005. we 
are to inform you that M/s Anshul Strips Pvt. Ltd., 812-G1-62/63, RITCO Industrial Area. 
(Samtel Zone), Bhiwadi — 301 019, Dist. Alwar, have completed the necessary 

formalities to become a member of common Hazardous Waste Treatment Facility to be 
setup at Udaipur. 

We request you to kindly consider M/s. Anshul Strips Pvt. Ltd., Bhiwadi, Alwar. fot 
granting necessary authorization. 

Thanking you, 

Yours faithfully, 
For UdaipurfChamber of Commerce & Industry 

  

K.S. Mogra 
Chairman 
Sub-Committee —HWM Facility 

Ce to: a) The Regional Officers. RSPCB. Bhiwadi 

Oy M/s, Anshul Strips Pvt. Ltd., 812-G!-62/63, RICO Industrial Area. 
(Samtel Zone), Bhiwadi — 301 019, Dist. Alwar. 

-Your registration No. is 227 and you may please quote this number 
while communicating with us in future. You are also required to submit us 
a monthly waste veneration report by 7 of every mepth in the enchsed 
format. 

PUIARADED DUAINIAN CHAMRER MARIS MIA LIDAIPLIR- 314 0038
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FORM 4 

(See rules 65). 13(8). 16/6) and 20 (?)} 

FORM FOR FILING ANNUAL RETURNS 

[To be submitted to Stale Pollution Control Board by 30m day of June of every year for the 

preceding period April to March) 01/04/2019 to 31/03/2020 

4. Name and address of facility: Anshul Strips Pvt. Ltd. 

SP-812/G1-62-63, RIICO Ind. Area 

Bhiwadi Distt. Alwar (Raj-) 

2. Authorisation No. and Date of issue 

3. Name of the authorised person and full address with telephone, fax number and e-mail: — 

Suresh Aggarwal (Director) 

M, 9785880688 

4. Production during the year (producl wise), wherever applicable 

Part A. To be filled by hazardous waste generators 

1 Total quantity of waste generated calegory wise-34,3 Chemical Sludge- 24968 KG 

2 Quantity dispatched 27030 KG 

(i) lo disposal facility CTDOF Udaipur 

(ii) to recycler or co-processors or pre-processor 

(iii) others . 

3. Quantity ulilised in-house, if any - 

4, Quantity in storage al the end of the year 31-03-2019 — 10055 KG 

Part B. To be filled by Treatment, storage and disposal facility operators 

1. Total quantity received — 24968 KG 

2. Quantity in stock at the beginning of the year - 10055 KG 

3. Quantily treated - Nil 

4. Quantity disposed in landfills as such and after treatment — Nil 

5, Quantity incinerated (if applicable) - Nil 

6. Quantity processed other than specified above - Nil 

7. Quantity in storage al the end of the year 31-03-2020 -7993 KG 

Part C. To be filled by recyclers or co-processors OF other users 

1. Quantity of waste received during the year — 

(i) domestic sources 

(ii) imported (if applicable) 

2. Quantity in stock at the beginning of Ihe year - N/A 

3. Quantity recycled or co-processed or used — N/A 

4, Quantity of products dispatched (wherever applicable) — N/A 

5. Quantity of waste generated - N/A 

6. Quantity of waste disposed — N/A 

7 Quantity re-expored (wherever applicable)-N/A 

8. Quantity in storage at the end of the year — N/A ener oe ean 

Signature of the Occupier or 

Operator of the disposal facility 

Scanned with CamScanner
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